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The Lok Sabhu met at Eleven of the
Clock

[MR. SpeakEr in the Chair]
MEMBERS SWORN
Shri Misar Ya: Khan (Bareily)
Shri C, M, Stephen (Gulbarga)
Shri Harihar Soren (Keonjhar)

Shri Arun
Bareli)

Shrimati Usha Verma (Kheri)

Kumar Nehru (Rae

Shri Dinendra Bhailacharya (Seram-
bore)

11.02 hrs.

OBITUARY REFERENCES

MR, SPEAKER; Hon, Members, as
we meet today after gn interval of
more than one month, it is my sad duty
to inform the House of the passing
away of Shri Shafiqullah Ansari, a
sitting Member of this House and flve
of our former colleagues, namely
Sarvashri Dhirendra Nath Deb, Ram
Saran, V, Eacharan, Raghunath Vina-
¥yak Dhulekar and K. Santhanam,

Shri Shafiqullah Ansarj was a sitting
Member of this House from Madhubani

constituency of Bihar. Eearlier, he wag

a Member of Bihar Legislative Assem-

bly during the years 1962—6¢ and of
Bihar Legislative Council from 1972
till his election to Lox Sabha in Jan-

uary last. He had also been  Mem~
ber and VicesChairman of Madhubani

Municipality, As an agriculturist and
weaver, Shri Anspri took keen interest

in co-operative institutions and was "’
Honorary  Secretary, Bihar State

Handloom  Weavers' Co.operative

Union, He passed away at Dhar-

bhanga on 17th February, 1980 at the

age of 62,

Shri Dhirendra Nath Deb wes a
Member of the Fourth Lok Sabha dur-
ing the years 1967—70, representing
the Angul constituency of Orissa.
An agriculturist, he envinced keen
interest in the promotion of coopera-
tive societies, especially for the Lene-
fit of the farmers,

Ap active sorial worker, he was
Chairman of the Deogarh Municipality
and worked tirelessly for the better-
ment of the people. He passed away
on 30th January, 1880 at the age of
65.

Prof. Ram Saran was a Member of
the First and Second Lok Sabha during
the years 1952-3? representing Mora-
dabad constituency o¢ Uttar Pradesh.
Barlier, he had been a Member of the
Uttar Pradesh Legislative Assembly
during the years 1937—30 and 1946—
52, Ap eminent educationist, he was
Professor of Economics and later acling
Principal Kashi Vidyapith, Banaras.

He took active part in the freecom
struggle ang suffered imprisonment on
several occasions. As a social worker
he was associated with Gandhi Seva
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Sangh, Sarvodaya Samaj and Moraia-
bad seva Samiti, He was also Pré&si-
dent, UP Harijan Sevak Sangh and
Member of the Tentral Board, Harijan
Sevak Sangh. Prof. Ram Saran died
at Moradabad o5 3rd February, 1980
at the age of 86.

Shri V, Eacharan was a Membe,; of
the First and Secon-t Lok Sabha duiing
the years 1952—62, representing the
Palghat constituency of Kerala State.
Later, he was g M=mber of the Kerala
Legislative Assembly during 1970—79,
He also served as a Minister of State
in Kerala during 1971—77 and held the
portfolios of Harijan Welfare and
Community Development.

i

A social worker, Shri Facharan was
associated with various secial organi-
sations in his Statz. He took keen
interest in Harijan  uplift and
Bhoodan work.

He passed away at Trichur on 1ith
February, 1980 at the age of 62.

Shri Raghunath Vinayak Dhulekar
was a Member of the FFirsi Lok Sabha
during the years 197.2—57 representing
Jhansi District South constituency of
Uttar Pradesh. He was also a Mem-
ber of the Constituent Assembly of
India during 1946-—50, Earlier, he was
a Member of the Uttar Pradesh Legis-
lative Assembly during the years 1936-
40 and 1946—52. A lawyer ang a free-
dom fighter, he ook active part in the
freedom struggle and suffered impri-
sonment on several occasions. A jour-
nalist and social worker, he was Editor
of Matribhumi and other periodicals
for several years. He was actively
asgociated With a number of educa-
tional and social organisations. He
passed away at Jhansi on 22nd Feb-
ruary, 1980, at the age of 89,

Prof. K. Santhanam was an eminent
parliamentarian, freedom fighter and
intellectual of our country who had
distinguished himself as a lawyer jour-
nalist, author and administrator. He
joined the non-cogperation movement
in 1920 and was jailed five times during
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the freedom struggle. He was a
Member of the Central Legislative
Assembly during 1987—42 and of the
Constituent Assembly and Provisional
Parliament during the years 1946—
52. As a member of the Constituent
Assembly, he played a distinguished
role in framing India’'s Constitution,
He was a Minister of State for Rail-
ways during the years 1948-—52, snd
later held the office of the Lt. Governor
ot Vindhyg Pradesh. He headed the
Second Finance Commission and the
Anti-Corruption Inquiry Committee.
He was a Member of Rajya Sabha
during the yearg 1960—64,

As an author, he had several well-
known books to his credit. His trans-
lation into Tamil of some of the
Sanskrit classics enabled the people
to acquaint themselves with our my-
thology, philosophy and religion. For
a number of years he was connected
with some of the leading newspapers
as their editor. A Gandhian and a
constructive social work Shri Santha-
nam was connected with Gandhi Sewa
Sangam and was a staunch campaigner
against untouchability. He passed
away on 28th February, 1980, ai the
age of 85.

We mourn the loss of these col-
leagues and I am sure the House will
join me in conveying our condolences
to the bereaved families,

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a while,

SHR; JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have written to you
about the questions and also when 9
Assemblies have been dissolved....

MR. SPEAKER: The Prime Minister
ig going to introduce the Ministers.

SHRI JYOTIRMOY BOSU: Sir, I
have written to you twice on the sub-
ject that the number of questions
cannot be limited to 200. Sir, the
Lok Sabha has taken upon itself the
job of 9 Assemblies. I have writteh
to you on that.
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MR. SPEAKER- No points of order
during the Question Hour.

SHRI JYOTIRMOY BOSU: I am
not on a point of order at all, You
have to hear me. I have written to
you twice.. .

MR. SPEAKER: You may come to
my chamber and discuss the matter.
Thig is not allowed.

SHRI JYOTIRMOY BOSU: Two
hundred questiong for Lok Sabha is
all right, but when/§) Assemblies have
been dissolved, that shows their faith
in democracy.

MR, SPEAKER: You may discuss
it in my chamber,

SHRI JYOTIRMOY BOSU: Sir,9)
Asgsemblies have been dissolved.
(Intcrruptions). There should be 400
questions.

(Interruptions),

MR. SPEAKER: Mr. Bosu, this
thing has been already considered by
the Rules Committee and there are
certain rules. You may consult them
and discuss it in my chamber.

SHRI JYOTIRMOY BOSU: Is there
a precedent of 9 Assemblies being
dissolved?

(Interruptions).

MR SPEAKER:. Now the Prime
Minister wil] introduce the Ministers.

11.65 hrs.

INTRODUCTION OF NEW MINIS-
TERS

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Sir, I have plea-
sure in introducing to you and through
you to the House my colleagues:

Shri C. M. Stephen, Minister of
Communications,

Shri Veerendra Patil, Minister of
Petroleum and Chemicals,
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Shri C. P. N, Singh, Minister of
State in the Ministry of Def-
ence and Departments under
the charge of Prime Minister,

Shri Sita Ram Kesri, Minister of
State in the Department of
Parliamentiary Asfairs,

Shri Charanjit Chanana, Minister
of State in the Ministry of
Industry,

Shri Z. R. Ansari, Minister of State
in the Ministry of Commerce.

-—-I--_.a~_,~
ORAL ANSWERS TO QUESTIONS
Freedom for Mass Media

*]. SHRI R. P, YADAV:
SHRI K. P, SINGH DEO:

Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) whether in order to show that
mass media like radio and TV should
remain free from all control and com-
pulsion, a Broadcasting Corporation is
proposed to be established; and

(b) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR1 VASANT SATHE): (a) No, Sir.

(b) The basic function of these mass
media is to gerve the people. Forma-
tion of a Corporation whether by
statute or otherwise, may not by itself
help in the fulfilment of this objective.

SHRI R, P, YADAV: For g vast
democratic country like India, freedom
. of the mass media is a must, but un-
fortunately here in our country this
has been the practice that whosoever
is in power, the mass media have to
toe his line. That is ‘why when
Madam Gandhi was in power, the All
India Radio was called All Indira



7 Written Answers

Radio, and when the Janata Party
was {n power, the Akash Vani ‘was
called Advani Vani. In thig context,
wil] it not be proper to form a cor-
poration to give credibility to the
Radio and T. V. before they are cal-
ljed “Sathe Sound”?

SHRI VASANT SATHE: The hon.
Member has gone from the sublime to
the ridiculous. (interruptions) Be-
cause the supplementary is whether
it would be called Sathe Radio. To
that I am replying. If you give, you
must aiso be ready to take. Don’t be
so sensitive.

I have said that the whole object
of these media, radio and T.V., is to
serve the people who are not at
present being served by any other
media like the newspapers. This is
a responsibility and a duty which the
Government cannot give up.

As far as the question of freedom
to these media is concerned, func-
tional autonomy or administrative
autonomy is understandable, but that
is something internal, but if we think
in terms of statutory autonomy and
give them a structure where these
media may turn commerciai ¢nd may
not serve the people, then we give
up Government’s responsibility to
the people. which it cannot do.

SHRI R. P, YADAV: On the 29th
March 1 addressed a big press con-
ference at Saharsa in Bihar where
these radio people were also there,
and I had demanded the resignation
of the Central Government because
nine State Assemblies had been dis-
solved on the ground that the State
had not given protection to the Hari-
jans, that there was worsening law
and order situation and price rise,
but even under President’s rule, the
shameful Pipra carnage was there in
Bihar and the most heinous atrocities
were committed against the Harijans.
The essential commodities are not
available,

MR, SPEAKER: You should be rele-
vant,
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SHRI R P, YADAV; The law ang or-
der situation is the worst ever heard
of,

MR. SPEAKER; You have to put a
question,

SHRI R, P, YADAV: I am coming to
the question.

MR, SPEAKER: No arguments,

SHRI R. P. YADAV: But not a single
word was there either in the Radio
or in the press.

MR, SPEAKER: Are you reading a
statement?

SHRI R. P, YADAV: May [ know
from the hon, Minister whether press
censorship has again been introduced
in this country and whether this is
the service of the people of the coun-
trv as contemplated bty the Prime
Minister?

SHRI VASANT SATHE: There is no
question of censorship on the press,
The press is completely free to give
any news in the manner they want.
On this subject, if my friend is re-
ferring to the incidents in Bihar and
other places like UP, the press has
given news and that has been done
on the Radio and TV also, My {friend
1s wrong when he say< that this was
not broadcast either on the Radio or
TV. Therefore the whole premise is
wrong. If he does not read papers or
does not listen to the Radio, I can’t
help it,

SHRI K. P. SINGH DEO: In view
of the fact that this is a
major channel available with
the Government to communicate,
educate and entertain the public,
I would like to know what concrete
steps have been taken or are being
contemplated by the Government to
allow greater inijtiative, creativity
and objectivity and broad-base it
as far as the programmes are con-

cerned o be relevant to the common
man,
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SHR] VASBANT SATHE: Soon after
taking over change, I have already
gone inlo this question of programm-
ing and the entire software. I have
set up groups within the Ministry
and both these media to go into this
whole question and to see how we
can imprcve the programmes and
‘make them more relevant for our
people in the rural areas,

SHRI JYOTIRMOY BOSU: Will the
Minister kindiy tell us whether he
has gone through the Verghese Com-
mittee Report, which really says
{page 74 Appendix III) :

‘“We are of the orpinion that all
the national broadcasting  ser-
vices shouid be vasted exclusively
in an independent, impartial and
autonomous organisation esta-
blished by law_ by Preseident to Act
as a Trustee of the national insti-
tution; the autonomy of the Cor-
poration and its independence
from Government control should
be entrenched in the Constitution
itself and the idea of a Trust
woven into it.”

I would like fo know what steps
the Government tcontemplata {o
take on the basis of 1thi~- well
written and w=ll founded Report.

SHRI VASANT SATHE: I have s?en
the necessary portion, But I would
like to invite the attention of the
hon. Member to page 23A of the
Report. The Verghese Committee
Report itself says:

“Autonomy is not just a matter
of structure or form. It is essen-
tially a matter of....”

(Interruptions)

SHR; JYOTIRMOY BOSU: He 1S
debating by question. (Interruptions).

SHRI VASANT SATHE: I am not
vielding. You should read the
“Whole Report. Do not quote it out
of context,

“..It is essentially a matfer of
substance. Whatever may be the
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external form or structure given
to any institution, its real character
and its relationship towards others
will depend on factors which are
beyond the pale of law and will
reflect the real life situation.”

That is why 1 said, we have to
serve the people, 80 percent of the
people and therefore, even in terms
of the Verghese Committee Report,
we are justified in taking the stand
that we have taken.

SHRI JYOTIRMOY BOSU: I geek
your protection. The recommendationg
are summed up at the end of the
Report, We do not go into the
narrative parts which are dialogues
within the Committee. In the rccom-
mendations, they have clearly spelt
out this and the Minister shouid
reply as to what action he proposes
to take on this. He hag no reply to
give.

DR. KARAN SINGH: We are in
agreement with the hon, Minister
when he says that the purpose of
these mass media must obviously
be to serve the peoplee But I
would like the Minister to clarify ag
to why he is ruling out the possibility
of a public sector corporation in
order to make this service more
effective and more democratic. He
seems to imply in his reply to the
main question that if you make it
a corporation, it goes out of the
hands of the Government and there~
fore, you will not fulfit this reponsi-
bility. But a public sector corpora-
tion is a well accepted mechanism
to get whether in Airlines or various
other things, which can be used to
give you flexibility to get more
imagination and more talent involved.
Why is the hon Minister giving up
the possibility of utilising the impor-
tant mechanism of public sector
corporation by taking, what appears
to be, a somewhat rigid stand on this
issue?

SHRI VASANT SATHE: As at pre-
sent advised, we have considered all
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these aspects an we feel we will be able
to discharge our duty better by giv-
ing more initiative within, tc both
TV and Radio personnel than by
establishing a corporation. That is ail.

SHRI SANJAY GANDHI: As the
issue raised is about the freedom of
radio and T, V. the hon. Minister must
be aware that during the Janata rule
two persons were suspended from the
T. V. for taking the name of Mrs.
Indira Gandhi.

AN HON. MEMBER: Is it a relevant
question? (Interruptions).

SHRI SANJAY GANDHI: Will the
Government take action against those
people responsible for the suspension
to maintain the freedom and dignity
of radio and T, V.?

SHRI VASANT SATHE: It is true
that such action was taken for men-
tioning the name of Mrs Indira
Gandhi. ...

SOME [HON. MEMBERS: Shame,
shame.

SHRI VASANT SATHE: I have
already taken steps to see that Justice
is done 1o those who were wronged.

SHRI SANJAY GANDHI: He has
not answered my question fully will
any action be taken against those who
were responsible for the suspension?

SHRI“VASANT SATHE: Necessary
action is being taken.

SHRI NIREN GHOSH: In view of
the fact that long before the Chanda
Committee made a recommendation
that AIR should be converted into an
autonomous public corporation and
in view of the Verghese Committee
Report which has been just quoted
by Mr. Jyotimoy Bosu and alse in
view of the fact that, as far as I
remember, the Prime Minister made
a statement that we cannot lose cont-
rol of the AIR because it is a mass
media through which we can reach
the people, may I ask the hon. Minis-
ter whether mnot to set up such an
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autonomous public corporation will
mean curtailment the freedom of the
press and that a politically motivated
media will only give the Government
version to the people so that the free-
dom of the press is essentially curtail-
ed?

SHRI VASANT SATHE: In view
of all the facts stated by the hom.
Member, we have come to the con-
clusion that the freedom of this media
will be maintained better and the
service of the people will be done by
having radio and T.V. as they are.

SHRI K. LAKKAPPA: There must
be a functional control of the mass
media of radio and T.V. through
which only we can reach the poor
people and the rural sections of the
people in this country. 1 would like
to know whether the hon. Minister
has ¢ot any information about the
previous Government having recruiteg
RSS people i;n the mass media and
converteq such a mass media to their
own advantage, to abuse and misuse
the mass media, thereby establishing
their own establishment jn the mass
media. [ want to know whether such
clandestine recruitments are still there
to scuttle the present pragmatic
policy of the present Government re-
garding the mass media and, if so,
will the hon. Minister assure a full
inquiry into the recruitment of such
people in this organisation who are
allegience to RSS if we want to have
a functional control on the mass
medig to meet the -ituation and the
demand of the country?

SHRI VASANT SATHE: It is a
clear policy stand of the Government
that any person belonging to a politi-
cal organisation and, according to us,
the RSS is a political organisation...
(Interruptions).

MR. SPEAKER: Let the Minister
reply.

SHRI VASANT SATHE: No per-
son belonging to a political organisa-
tion can be in Government service.
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Therefore, if it is brought to our
notice that such person: belonging to
RSS have been jnducted into Govern-
ment service, necessary steps will be
taken against them. (Interruptions).

SHRI CHANDRAJIT YADAV: This
House has often expresseq its con-
cern about the way the mass media,
particularly the T.V. and the Radio,
have been used by different Govern-
ments. Even today you have seen
that there are charges that the Janata
Party Government misused the mass
media and there waz a timc when
the allegation was that the Al} India
Radio had become  All :Indja’
Radio. ... (Interruptions).

MR. SPEAKER: Order, order;

SHRI CHANDRAJIT YADAV:
That jroves the point that allegations
are there from both sides that, from
time 1o time, Gvernments have his-
used the mass media. Thevefre, this
media, which is a powerful mass
media. ...

MR. SPEAKER: He hag quite
assured the House now.

SHRI CHANDRAJIT YADAV:
Assurances of the Government are
never fulfilled!

There ig g tendency from the Min-
jster’'s end. We see that the Minister
and the Government have lost faith
in autonomous bodieg and corpora-
tions and we sce that even an auto-
nomous body like the Election Com-
misston js being pressurised. (Inter-
ruptions.) Does it mean that the
Government hgs lost faith in Cor-
porations and autonomoug bodies?
Through you I would like to appeal
to thp Minister, will he give sccond
thought before reaching the hasty
conclusion that the Government has
finally decided to take a decision that
there should be no Corporations?

MR. SPEAKER: Yadaviji, if you
want to make 4 request, it should be
done privately!
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Yes, the Minister,

SHR] VASANT SATHE: Unlike
my Hon. friend, I do not believe in
having second thought.

Effect of Shortage of Coval on Power
Generation

+
*3. DR, FAROOQ ABDULLAH:

SHR; BALASAHEB VIKHE
PATIL:

Wil] the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it is a fact that the
country sustained 3 loss of over
5,000 million units of power during
the calendar year 1979 mainly be-
cause of coal shortage;

(b) whether it ig also a fact that
some of the major power stations
were plagued with persistent coal
shortages during the whole of 1979;

(c) what is the position now in
1980;

(d) what gsleps are being con-
sidered to improve the working of
these power gstalions and coal supplieg
to them; i

(e) whethey the unprecedented in-
crease of power crisfs has aft®cted al-
most all the industrieg and is causing
grcat economic setback; and

(f) whether from 20th February,

1980 the power crisis hag again
cropped up in many States?

THE M/NISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): (a) to (e). A statement
is laid on the Table of the House.

Statement

(a) and (b). As per information
reports receiveq in Central Electricity
Authority, it is estimated that there
hag been a losg of ebout 2600 millien
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units due to shut down of the generat.
ing units from time to time due to shor-
tage of coa] (including lignite).
There has been some loss of genera-
tion on account of reductions in the
levels of generation of the generating
units glso due to shortage of coal but
it is difficult to asses such loss.

(¢) The supply of coal to thermal
power stations hag improveg from an
average of 2.7 million tonneg p.m.
for the period April—January to 2.93
million tonnes for February, 1980.
Coal supplies to thermal power
stations are further expected to im-
prove to 3.2 million tonnes during
March, 1980 and still further in
coming months,

(d) A number of steps have been
taken to improve the working of
thermal power stations. Some of
these steps are:—

(1) Maximising generation from
the existing therma]l generating
capacity installed in the central

sector. State Governments have
also been advised to similarly
maximise generation from their

therma. power stations.

(2) Identification of deficiencies in
desiym, equipments ete. and taking
up of project renovation pro-
gramme for rectification replace-
ment etc, at a number of thermal
power -stations,

(3) Training of engineers for
operation ang maintenance of power
statinns.

(4) Supply of spare parts from
indigenoug and foreign suppliers is
being arranged.

Ag regards coal supply to these
therma] power stations the following
steps have been taken to step up coal
supplies to power stations:—

(i) Coal companies and Railways

have been asked to step up coal
supplies to power stations.

‘Giy Cloge liaison is being main-
tained between the Department of
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Coal, Railways and Department of
Power and high level inter-minis-
terial meetings are held periodically
to review ceal supplies to power
stations.

(iii) Monitoring of coal stocks iz
done at thermal power stations for
ensuring availability of coal. A
control room has also been set up
in the Rail Bhawan to monitor
coal supplieg to major thermal
power stations on daily basis.

(iv) The infrastructure committee
of the Cabinet which has been set
up under the Chairmanship of the
Union Finance Minister also keeps
a watch on the supplies of coal and
movement of wagons tp power
stations.

(e) Shortage of power does affect
industrial production particularly the
power intensive industries.

(f) There ha: not been any further
deterioration in power supply posi-
tion in the States from 20th February,
1980 except in Rajasthan due to fail-
ure of Rajasthan Atomic Power
Project.

DR. FAROOQ ABDULLAH: T
have to ask one question. The
main and important question I want
to ask ig this. OQur country is
facing great shortage of energy, and
coal is one of the sources for produc-
ing energy. What I would like to
ask the Minister very firmly is this:
the monsoons will be coming in about
two to three months, and I would
like to know from ihe Minister what
they have thought about this because
the neeg for coal ig more, 33 more
thermal plants mre coming up. Has
he got enough railway wagons also
from the Railway Ministry to trans-
port the coal so that we do not face
a crisis when fhe monsooils gre here?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Before we come into
power, the power position wag hope-~
less and the coal supply was hope-
legsly bad. If I can place g chart on
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the Table, [ ran tell you, Mr. Speaker.
Sir, that riost of the power stations
did not have even one day’s stock.
I can ticl] you. Mr. Speaker,—I am
grateful to the Railway Minister for
this—that most of the Stations......
(Interruptions) ware now having four
or five days stock. Today in
thermal we are generating 174 mil-
lion units, Last year this time
we had been generating 162 million
units. That means, the increase i3
12 million units every day. But
unfortunately we are having abnor-
mal drought; the drought is unpre-
cedented. In view of thig drought,
the shortfall ig six million  units
daily. (Interruptions) Thermal
generation has risen by eight per
cent, and the present target is 15 per
cent,

DR. FAROOQ ABDULLAH: Was
there coal ghortage in India? There
are enough rivers in Indiy where we
can generate power. What 1 want
to know is this. In my own Slate,
Jammy and Kashmir, the Salall Pro.
ject hag becen going on  for many
many years. It has not beep com-
pleted vet. 1 would like to know
from the hon. Minister why more
fundes cannot be given to it so thal
24-hnu~ wark can be begun on this,
so that more powey can bhe generated
from this river which i ju t flowing
and not piroducing any power. Will
the Minister please tell me what steps
he is going to take in thig regard?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: This question is about
effect of coal shortage on  power

generation. But the hon. Member
has askeq about hydro. 1 will
require notice for that,

SHRI BALASAHEB VIKHE

PA'I"IL: 1 am happy to note that the
Mix‘tlster has replied that the power
position hag improv’ed somehow.

SHRI A. B. A, GHANI KHAN
CHAUDHUR]: Thermal power.

SHRI BALASAHER VIKHE
PATIL:; Yes, thermal power. T want
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to know whether it is a fact that sll
the power stationg are running to
under-capacity and if so, to what ex-
tent they are running to under-capa-
city, Secondly, the power supply
for agricultural pumps goes off fre-
quently and they are not running
well.  Will the Minister kindly con-
sider reducing the rate of power for
them and will he tell us by how much
the rate per HP wll be reduced.
Alzo, in the case of natural calami-
ties, all the time, Government come
forwarg to help the kisans. But
due to power shortage and other
things also, crops are damaged. How
do Government think of helping the
farmergs in such cases?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: In the pattern of dis-
tribution in power system, we give
high priority to agriculture and then
to Industry. In industry, you can
notice there is g high cut, specially
high tension line in various regions;
but in agriculture there is nc cut.
1 can tell the hon, Member that all
this is not done by us in the Central
sector thig ig done by the State Elec-
tricity Boards: they arrange the
whole thing; they do it. If the
generation of power is all right, then
there will be no difficulty in =upply.
But we have advised them ropt  to
make cut; in regard to the agricul-
tural sector.

DR. SUBRAMANIAM SWAMY: T
woulg like to know f{rom the Minis-
ther whethey it is correct the press
statement that is attributed to him
that to solve this kind of power pro-
blem due to coal ghortage, the pri-
vate sector units should be allowed
to open their own units and whether
he has also seep the gtatement of the
Secretary Genera] of his Party, Shri
H N. Bahuguna, that this suggestion
of hig ig ridiculous. Would he
clarify the position?

MR. SPEAKER: Thig is regarding
coal for the present..........

(Interruptions)



19 Oral Answerg

DR. SUBRAMANIAM SWAMY:
He said power.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: 1 am sorry, but I
must say that there has been g lot
of over dramatisation gboui power
shortage, Nobody talkg about....
(Interruptions) Nobody talks about
capacity utilisation......

] '(m!" met : gRA S a1 gy
FE 13 Wl 7E
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"SHRI A. B. A, GHANI KHAN
CHAUDHURI: It has been mentioned
that on 8th of March, 1978....

(Interruptions)

MR. SPEAKER: Let him finish his

SHRI A. B. A, GHANI KHAN
CHAUDHURI:. ..that the average
daily shortfall in supply of power was
13.41 per cent. This 1s because...
(Interruptions). You do not under-
stand power, What am I to say?

MR. SPEAKER: He has w=sked a
specific question regarding a state-
ment.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: 1 will just analyse it.
The load factor...(Interruptions)

MR. SPEAKER: Please listen {e
him.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: If there was more uti-
lisation of the capacity, then there
woulq not have been any power shor-
tage in the country, Now we are
trying to find a way out. There
is no new thing that 1 have said. For
example, the leftist government is
there in West Bengal and they are
utilising the private sector unit,
namely, the Calcutta Electricity Sup-
ply Cerporation.... ..

(Interruptions)
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MR. SPEAKER: Order, please.

DR. SUBRAMANIAM SWAMY: 1
want an answer, Sir. 1 need your
protection, Mr. Speaker. T asked
him g question which is the property
of the House. I said, what about
the reaction of the Secretary General
of his party that his suggestion is
ridiculous. Is that Party divided?
Is that not 4 unifieq Party? What
does it mean? Is it a civided
Party? The Secretary General sayg
that the Minister's gtatement i1g ridi-
culous.

(Interruptions)

Some hon Members rose,

MR. SPEAKER: I cannot call all
of you. One by one please. Mr.
Indrajit Gupta.

SHRI INDRAJIT GUPTA: May I
respectfully point out to you that
this gquestion relates specifically to
the relation between coal supply and
thermal power generation? The
other aspectg of thermal power ge-
neration are covered by the other
questions and not by this question.
So, these irrelevancies may be gvoid-
ed ang the Question Hour is not
wasted like this.

May 1 ask, arising out of his state-
ment, among the proposals which
are under consideration for improv-
ing the supply of coal to thermal
power stations, is there any proposal,
like, in the case of steel plants which
are permitted to have their own gso-
called captive coal mineg ang captive
oremines attached to each steel plant
so that the supply of coal can be
ensured? The power plante are
not less important to the economy
than the stee] plents. So, ig there
any proposa] that the major power
plant should wlso have captival coal-
mines tieg up with them so that
there will be no fluctuationg in the
supply of coal?
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SHRI A. B. A, GHANI KHAN
CHAUDHURI: There is no proposal
like that. I do not think that the
suggestion given by the hon. Member
wil] solve the present crisis we are
facing in thig country.

SHR1 EDUARDO FALEIRO: Mr.
Speaker, Sir, the outstanding feature
of the then Government was that
there was an open confrontation bet-
weep the then Energy Minister, Shri
P. Ramachandran gnd the then Rail-
way Minister, Prof. Madhu Danda-
vate, the Energy Minister was saying
that there was sufficient amount of
coal but there was no wagopn avail-
able.

MR. SPEAKER: What are you try-
ing to make out? This ig a ques-
tion about the supply of coal. You
will please pin point your question
to that,

SHRI EDUARDO FALEIRO: That
ig precisely what T am doing. 1
would like to know from the hon.
Minister whether this confrontation
between the Railway Minister and
the Coal Ministey on thig issue is
over. Can the Minister in Charge
of Power and Coal tell us whether
there is sufficient number of wagons
available to him to carry the coal
so that we d) nnt have the problem
like this again.

SHRI A. B. A GHANI KHAN
CHAUDHURI: There 15 2  positive
improvement. To start with we
were getting 2700 wagong per day for
power sector, We are now getting
3400 wagons daily. Coa] require-
ments for the next year including the
stocks of the level of three weeks
have been worked out gt 46.6 million
tonnes and the Railways have assured
me that they will carry the coal. Mr.
Speaker, Sir, the hon. Member should
know that we are not working like
the Janata but we are working as a
cohesive team under the leadership
of Shrimati Indira Gandhi,

_ SHR] BIJU PATNAIK: Sir, I am
Impressed with the Minister’s reply
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that there ig @ marginal improvement
in the production of therma] power
stations, Can the Minister kindly
reply as to whether is it the coal
movement or lack of power or both
which have stopped the Durgapur
Steel Plant from working? Since
vesterday the plant has stopped roll-
ing any steej at all. 45 M.W. of po-
wer is the requirement of Durgapur
Steel Plant which belongs to  his
home State. The supply ig 5 M.W.
only from the D.V.C. which ig direc~
tly under the control of the Minister.
The power plant ig not functioning
{or generation of power for want of
adequate supply of coal, Will the
Minister kindly reply this question?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Speaker, Sir, in
the month of February, the DVC
used to generate 450 m.w, of power,
The information I am having is that
as of to-day it is generating more
than 550 m.w. I have every reason
to believe that in a day or two, it
will generate 600 m.w. The West
Bengal Government have assured us to
cooperate with ug, Mr. Speaker, Sir,
yvou know that the law anq order
situation is hopeless in West Bengal.
(Interruptions) 1 can assure you that
the D.V.C. power generation will in-
crease,

MR. SPEAKER: There is a specific
question about the Durgapur Steel
Plant. If the power ig increased,
then why the Plant has failed?

SHRI A. B. A. GHAN] KHAN
CHAUDHURI;: Mr. Speaker, Sir,
without full generation of power by
the D.V.C. it j5 not possible, It all
dependg upon the D.V.C, It the
D.V.C’s generation of power 1g better
then we can give power to the steel
plant; we can give power to Coal
and we can give power to the Rail-

ways. But, when there iz no ge-
neration, we cannot give power
to anybody,

MR. SPEAKER: You have not ans-
wereg his specific question. Hls
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question was: whether the Durgapur
Steel Plant was not working due to
the default in the supply of power?
Have you got any jnformation on
this? Or else you may give it

tomorrow. N

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Speaker, Sir, the
Durgapur Steej Plant is  working.
The thing is that they are not proba-
bly getting the quantum of power
they want, and as 1 have already told
the House the DVC power supply is
coming up and in no time it will come
to 700 MW.

SHRI BIJU PATNAIK: Is it a fact
that instead of 456 MW only 5 MW
were supplied to Durgapur? Now.
is it due to lack of power supply or
coal supply to the power plant or both?
(Interruptions).

SHR]I SANJAY GANDHI: Mr. Spea-
ker, Sir, I would like to know whether
it is a fact that from the day the
Lok Dal government has resigned
the coal production, power generation
and coal stocks have gone up all over
the country?

SHRI A B, A. GHANI KHAN
CHAUDHURI: I would like to assure
the House that coa! stncks have gone
up. The supply of railway wagons is

now 3,400. So, it has improved to a
considerable extent. Power genere-
tion has improved, In respect of

hydro power where we do not have
any control because of the drought.
We are facing unprecedented drought
through out the coun'ry.
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SHRI INDRAJIT GUPTA: Sir,

these mini speakers should be con-
trolled.

MR. SPEAKER: Mr. Kamal Nath,
this is not the way. You should not
interrupt. Please, take your seat.
Everybody will have his say, 1 have
rermitted him to ask the question.

st AR wedt - § ot ag owwaar
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N FA Ay gog T ar T afea ¥ femi sy
FHT F a9g FF@FAT X FAATAG T T
@ g DA WA g & ar AT ST
qﬁ a#**

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Mr. Speaker, Sir, this
is the crises deliberately created by
the Janata parly. This did not exist
in the country.

st TATEATR WEAT © FAM FT FHT &
ar feedt &Y w1 § ar [\l wfwn 7 °

SHR1 SANJAY GANDHI: His
remarks should be expunged. (Intcr-
rupdtion) Sir, I request that, his re-
marks shoulg be expunged,

MR. SPEAKER: 1 will gy thiough the
proceedings and if something is ob-
jectionable, 1t will be done.

SHRI JYOTIRMOY BOSU: The
observations which you have made
is out of context. The rule says
(Interruption). He has said some-
thing off hand.

MR. SPEAKER: 1 have not decided
anything.
ft  Twnmre mely @ “gfg A W
wgrr At waarfwEriey ara Al &

s*Expunged as ordered by the Chair
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SHRI SANJAY GANDHI: If he
does not think that is what he meant,
then, what ig his stand? What is
his real stand?

MR, SPEAKER: I will see 1o it.

SHRI M, S, SANJEEVI RAO:
There is constant break-down of
thermal power stations throughout
the country. According to the en-
gineers one of the main reasons for
this constant break-down is due to
high ash content in the coal. There
are some proposals for washing the
coal before supplying to the genera-
tors to improve the power genera-
tion, I want to know from the hon.
Minister as to what steps he is taking
to improve the supply of quality coal
to the power generators and thereby
improve the power generation,

SHRI JYOTIRMOY BOSU: None
at all.

AN HON MEMBER: You are not a
Minister.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: There have been some
complaints about the quality of coal
which is required for the power sta~
tions. There is the Coal Depaitment
and the Energy Department and they
go into the matter and take such
measureg as are considered necessary.

MR. SPEAKER: Next question.
It is quite a good question. We have
only 3 or 4 minutes.

Mr. Satish Prasad Singh.

Price of Coa)

*4 SHRI SATISH PRASAD SINGH:
Will the Minister of ENERGY, IRRI-
GATION AND COAL be pleased to
state:

(a) whether it has come to the
notice of Government that the price

of coal is much higher for a common
man;
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(b) whether there is any propasal
under consideration of Government
to bring down the price of coal used
by common man; and

(c) if so, the detailg thereof?

THE MINISTER OF ENERGY,
IRRIGATION AND COAL (SHRI
A, B, A GHANI KHAN CHAU.
DHURI): (a) The pithead price o soft
coke, used by the ccrmmon man, is fixed
by the Central Government and is Ra.
110/- per tonne. In som2 States the
sale price of soft coke has been fixed
by the State Governments under the
Essential Commodities Act after
allowing for transport and other inci-
dental charges.

(by and (c). Yes, Sir. With a
view 1mproving availability of soft
coke so as to bring down its price,
the Department of Coal, in consulta-
tion with the Ministry of Railways,
have drawn up a programme to in-
crease the despatch of soft coke to
various States, The State Govern-
ments have also been requested to
streamline their distribution system.
Close liaison is being maintained hy
Coal India with the State Govern-
ments for this purpose.

Wt wm sarr Fag S ww@Er QW
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SHRI A. B. A, GITANI KHAN
CHAUDHURI: Sir, the distribution
system is done by the State Govern-
ments ., We have no hand there. We
supply coal fo them. We feel if enough
availability is there, obviously coal
price will go down. That ig why we are
increasing the quota and we are try-
ing to reach with coal and soft coke to
different States. We think the priceé ~
will go down as soon as the soft coke
reacheg different States, Now, most 0t
the transportation of coal is done by
the Rallways except to Eastern regions.
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I am glad to inform the House that the
Railway Minister has taken keen inte-
rest and now in no time we will be
able to supply coal as demanded by
the various States for their different
regions, For example, in January we
despatched coal t¢ U.P. about 172
thousand tonnes. This time we are
going to send them 315 thousand
tonnes. 1 do not want to take the time
of thed House. We are working out
the plans in consultation with the
Railways.

—————.

WRITTEN ANSWERS TO QUESTIONS

Development of Hydro-Power
Resources

*5. SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether Government are gware
that so far only 18 per cent of the
hydro-power resources have been deve-
loped ip the country; and

.(b) if so, what positive steps are
being taken to accelerate hydro-power
generation in the existing projects and

in building up of new projects, State-
wise?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHR) A. H,
A. GHANI KHAN CHAUDHURI):
(a). Yes, Sir,

(b). The followig sters have been
taken to accelerate hydro power gene-
ration:—

(i) Hydro-power project schemes
with a total installed capacity of 10,610

MW are already under different stages
of construction;

(ii)The Central Hlectricity Autho-
rity have undertaken g study to identi-
fy further possibilitieg for hydro-power
generation. 55 new schemes with a
capacity of 13,000 MW have already
been identified. These projects will he
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taken up for execution in a phased
manner;

(iii) With a view to increaging the
hydro component in the power plan,
the National Hydro-electric Power Cor-
poration and the North Eastern Electrie
Power Corporation have been establish-
ed in the Central Sector, for taking
up the execution of suitable projects,
and thus supplementing the efforts of
the States in this regard; and

(iv) Serious attention is also being
paid to improve the methods of cons-
truction, with a view to executing pro-
jects withip the shortest possible time-
frame,
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Proposal to reduce Voting Age to 18
Years

*7. SHRI NARAYAN CcHOUBEY:
SHRI R. L. P, VERMA;

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have a pro-
posal under consideration.to reduce
the voting age to 18 from the present
21,
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(b) if so, what measures are being
taken in this direction;

(¢) whether some of the State Gov-
ernments have reduced the voting age
to 18 for the loca] administration elec-
ﬁm; and

(d) if so, which are those States?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P, SHIV SHANKAR): (a) and
(b). The question whether the
miimum voting age for elections
to Lok Sabha and fo the Legis-
lative Assemblies of States should
be reduced from 21 years to 18
years has been under Government’s
consideration, ag part of the pro-
posals for comprehensive electoral
reforms, As the proposals 1nvolve
consideration of important matters
of policy, Government are likely to
take some more time to take deci-
sions thereon, including the propo-~
sal for reducing the voting age,

(c) and (d) According to the
information received [rom the State
Governments of Andhra Pradesh,
Bihar, Gujarat, Kerala, Himachal
Pradesh and Madhya Pradesh have
reduced the minimum voting age
for Panchayat elections from 21
yearg to 18 years and Andhra Pra-
desh, Gujarat, Kerala, Rajasthan and
West Bengal have reduced the mini~
mum voting age for elections to
Municipal Corporations/Municipalities
from 21 years to 18 years.

Functioning of Special Courts

*8. SHRI N.E. HOHO W1ll the Minis~
ter of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the Spe-

ial Courts which were furctioning

‘during Janata Party regime have been
held jllegal recently; and

(b) it 80, the details regarding
arguments and the numbar of cases
withdrawn as 5 result thereof?
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THE MINISTER OF LA.W, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). Mr. Justice M. L. Jain,
Judge, Special Court No. 2 in his jud-
gement dated 15-1-1980 on certain
criminal miscellaneous applications
filed in Case No. 1 of 1979 and Case
No. 2 of 1979 held that the Notifica-
tion dated 30th May, 1978 creating
and establishing the Special Court
and the declarations and designations
to try the aforementioned cases,
were not made in accordance with
the provisions of the Constitution
and were therefore, of no effect and
conferred no  jurisdiction on the
Court. He accordingly held that the
Special Court was precluded from
proceeding further in these cases.
Shri Justice M. S. Joshi, Judge, Spe~
cial Court No 1 in his judgements
dated 14-2-1980 (in Case No. 2 of
1979) and 18-2-1980 (in Case No. 1
of 1979) gave a similar finding in
respect of the Notification dated 30th
May, 1979 creating and establishing
the Special Courts

None of the cases that were insti-
tuted in or transferred to the Special
Courts under section 6 of the Special
Courts Act, 1979, has been with-
drawn.
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Installation of Captive Generating Sets
by Cement Units

*10. SHREE F, H, MOHSIN: Will
the Ministep of ENERGY AND
IRRIGATION AND COAL be pleased
to state;

(a) the particulars of the applica-
tion; for installation of captive gene-
rating sets pending i his Ministry
submitted by the various Cement
Units 1n the private sector;

(b) whether the delay caused in pro-
cessing them and 1ssuing the licences
has resulted in considerable fall in
cement production leading to its im-
port against foreign exchange, and

(c) the action which he oroposes to
take to expedite the disposal of theie
applications and issue licences to the
parties concerned and grant them prio_
rity in the matter of import of the
plant?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B A GHANI KHAN CHOU-
DHURI): (a) Two applications have
been received 1n the last two years
in this Mmistry from Cement Units
in the Private Sector for installation
of captive generating capacity. They
are (1) Mysore Cements for 10 MW
capacity and (1) Associated Cem-
ment Companies for 25 MW capa-
city.

In the case of Mysore Cements,
they applied for a captive plant of
10 MW, which proposal was examin-
ed in consultation with the various
authorities concerned. In the mean-
time, after obtaining clearance from
Karnataka State Electricity Board,
as required under law, the Company
has installed a 10 MW set purchased
from Maharashtra State Electiricity
Board which has been commissioned
on 26-12-1979. Their application for
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captive power plant therefore, stands
settled,

In the case of Associated Cement
Companies, the original application
was for an imported unit of 25 MW.
While this application was under
consideration of different authorities
of the Government of India, the
Company converted the request into
one of the same capacity but from
indigenous sources. A final decision
on this request is expected to be tak-
en very shortly. The captive gen-
erating set ig required by Associated
Cement Companies for their expan-
sion project and the additional power
is required sometime after 1981-82.

(b) It is not correct to state that
the time taken in processing appli-
cations has resulted in any fall in
cement production. In the first case
the plant has already been installed
and 1n the second case the captive gen-
erating plant would be required
onlv hy 1981-82,

(¢) A decision in the pending ap-
plication of Associated Cement Com-
panies, which is under the active
consideration of the Government, is
expected to be taken shortly.

Proposal to revive Samachar

*11. SHRI P. K. KODIYAN:
KUMARI KAMLA KUMARI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal to
revive the Samachar News Service;

(b) if so, the detailg thereof, and

(¢) the decision taken thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR1 VASANT SATHE): (a)
There is no such proposal under the
consideration of the Government.

(b) and (c¢). Do not arise.
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Setting up of New Thermal Plants
in the Country

*13, SHRI CHANDRAJIT YADAV:
Will the Minf§ter of ENERGY AND
IRRIGATION AND COAL be pleased
to lay a statement showing:

(a) whether it is a fact that the
Government of India are going to set
up new thermal plants in different
parts of the country; and

(b) if so, how many such plants are
going to be set up with what cost and
the target of their completion?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAUD-
HURI): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House.
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Statement

The following thermal Power Plants are being set up in the various regions in the Central
Sector 1 —

Nanw of the Project Approved Sanctioned cost of Commission-
Installed project (Rs. crores) ing Programme
capacity

1 2 3 4

1. Siugrauli Super Thermal 600 MW

25566 1st Unit of
Power Station Stage-1 ~ (3x200 MW)

200 MW 1981-82
and & grd

Units of

200 MW each  1982-83

2. Singrauli Supr Thermal 1490 MW

494-37 (inclures 4th & 5th
Power Station Expan- (2x200 MW 4

interest during cons-  Unitsof

sion. 3 2x500 MV truction of Rs. 38:36 200 MW cach 1983-84
crores and working  1st Unit of
capital margin of 500 MW
Rs. 6:50cr0res) and Unit of  1985-86
: 5c0 MW 1986-87
3. Korba Super Tharmal 1100 MW 45080 (inclu les 1st Uit of
Power Station Stage-1  (3x200 MW 4 interest during eons- 200 MWV
1x500 AMW) truction of R+, 35-80 2nd & -rd 1982-83
crores) Units of

200 MW each  1083-64
1st Unit of

500 MW 1950-8
4. Ramagundam Super 1100 MW 45914 (includes 1st Unit of
Thermal Power Station (3x200 MY+ intevest during cons- 200 MV
Stage-I 1x507 M1Y) truction of Rs. 33-40 2nd & ard 1984-04
crores and working  Units of .
capital margin of 200 MW each  19fi4-85
Rs. 540 crores) 15t Unit of
500 MW 1986-437
5. Farakka Super Thermal 6an MW 290-60 (includes st Unit of
Power Station Stage-1  (3x200 MW) interestduring cons- 200 MW
Phase-I truction of Rs.23-05 2nd & 3rd 1984-85
crores and working  Units of
Capital margin of 200 MW rach  1985-86
Rs. 2-82 crores) )
6. Bedarpur Exten. 210 MW 63-69 1981-82
(s5th Unit) (1x210 MW)
7. Neyveli Super Thermal 630 MW 214-98 1st and 2nd
Power Station (3x210 MW) Units of
200 MW each
3rd Unit of 1983-84
200 MW

1984-85

New  Projects are taken up in the Central Sector from time (o time, after techno-economic
feasibility is established and funding arrangements made.
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De-nationalisation of Coa] Mines .,

*15. SHRI JYOTIRMOY BOSU:
SHRI NIREN GHOSH:

Will the Minister of ENERGY,
IRRIGATION AND COAL be pleased
to state:

(a) whether Government have any
proposal to de-nationalise some or all
coal mines; and

(b) if so, details thereof?
2685 L.S.—3.
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THE MINISTER OF ENERGY,
JIRRIGATION AND COAL (SHRI
A. B. A, GHANI KHAN CHOU-
DHURI): (a) No, Sir.

(b) Does not arise.

Production of Coal
*16  SHRI EBRAHIM SULAIMAN
SAIT:
SHRI SUBHASH CHANDRA
BOSE ALLURI:

Wil the Minister of ENERGY,
IRRIGATION AND COAL be pleased
to state: »

(a) whether there ig an acutle shor-
tage of coal in various parts of the

country;

(b) what stepg have been takem by

Government to increase the production

of coal to meet the shortagas of coal;
and

(c) whether any extra funds have

been earmarked for the purpose and
if 50, the details thereof?

THE MINISTER OF ENERGY,

IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI):

(a) It is a fact that supply of coalto
certain sectors during the years has
been less than demand; apart from
low production of certain types of
coal, transportation of coal has been
anothrr impediment in the adequate
supply of coal in spite of reasonable
ground stocks,

(b) Statement of the measures adop-
ted to increase coal production is laid
on the Table of House,

(c) During the year 1978-80 the
Government had sanctioned 18 major
projects at a cost of 314 crores to pro-
duce when fully completed 22.82 mil-
lion tonnes of coal by the mineg in
Coal India Ltd. Apart from this Gov-
ernment have also sanctioned 7 projects
for advance action at a cost of 54 cro-
res to produce 4.27 million tonnes of
coal in Singareni Collieries Company
Ltd.
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Statememt

(1) Attempts are being made to im-
prove power generation in DVC which
supplies the bulk of the power 1o col-
lieries in Eastern India where produc-
tion has been affected due to power
shortage,

(2) Import of explosives has been
arranged to cover the gap between de-
mand and indigenous availability.

(3) Instructions have been issued
for the allotment of diesel on a prio-
rity basls to the coal industry.

(4) Steps are being formulated to
curb absenteeism among workers which
is usually heavy in the first three
months of the year.

(5) The State Governments have
been requested to strengthen the law
and order machinery in areas where
production Has been affected by fre-
quent disruptions in the law and
order, A close watch is being kept on
the situation,

(6) Assistance of the State Govern-
ment has been sought in expediting
land acquisition for commencing new
projects,

!
Proposal {0 permit Private Sector for
Power Generatlion

*17. SHRI INDRAJIT GUPTA:
Will the Minister of ENERGY,
TRRIGATION AND COAL be pleased
to state: e

(a) whether Government have a pro.
posal under consideration to permit
private sector to enter into the field of
power generation; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY,
IRRIGATION AND COAL (SHRI A. B,
A. GHANI KHAN CHAUDHURI): (a)
and (b). The role of private gector as
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utility in the field of power generation
is at present governed by the Indust-
rial Policy Resolution of 1956 ynder
which generation and distritution of
electricity is included in schedule ‘A’ of
the Resolution, which lists industries in
which all new units, save where their
establishment in the private sector has
already been approved, will be set up
only by the State. The Resolution does
not preclude the expansion of the
existing privately owned units or the
possibility of the State securing the
co-operation of private enterprise
in the establishment of new  units
when the national interests so
require. There ig no general pro-
posal under consideration to permit
the private sector to enter into the
field of power generation. The propo-
sals of private utilities for setting up
power generation plants are consider-
ed on their merits keeping in view the
spirit of the Industrial Policy Resolu-
tion.

Loss suffered by State Electricity
Boards

*18. SHRIMATI KRISHNA SAHI:
Will the Minister of ENERGY,
IRRIGATION AND COAL be pleased
to state:

(a) is it a fact that Electricity Boards
of different States have guffered a
huge loss during 1977-78 and 1978-79
and these Boardg are now eating into
their capitals;

(b) is it a fact that these Boards
have also diverted the funds earmarked
for Rura] Electrification Corporation
and allowed the R.E.C. Schemes to
suffer; and

(c) if so, do Government propose to
indicate the loss suffered by these
Boards ang measureg to bring these
Boards on sound financia] footings?

THE MINISTER OF ENERGY,
IRRIGATION AND COAL (SHRI A. B!
A. GHANI KHAN CHAUDHURI): (a)
Based on audited accounts received
from State Electricity Boards a state-
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ment is enclosed for each of
financial yearg 1977-78 and 1978-
79 indicating the surpluses/defi-
cits of the varioug State Elec-
tricity Boards before providing
for interest (Annexures I and JI) laid
on the Table of the House, [Pluaced in
Library. See No. LT-393-A/80]. The
net surplus/deficit after taking into ac-
count Government subventions if any
and interest are also indicated. It will
be seen that most of the States could
not fully meet obligations on account
of interest to Government, At ihe
same time, it is necessary to point out
that Electricity Boards have no equity
capital, and operate only on loans.

Under the Electricity (Supply) Act,
1948, net revenue accounts are prepar-
ed in accordance with the priorities
enumerated in Section 67 of the Act,
upto the extent that could be met out
of the surplus earned. As on 31st
March 1979, cumulative amounts that
could not be provided for in the ac-
counts of the various State Electricity
Boards are indicated in a separate
statement (Annexure III). laid on the
Table of the House. [Placed in Lib-
rary. See. No. LT-393-A/80. These
relate to interest not provided to Gov-
ernment and depreciatipn on fixed as-
sets, As against this, the accumulated
reserves are also indicated in thig state.
ment.

(b) A statement showing State-wige
position regarding utilisation of loan
amount disbursed by the Rural Elec-
trification Corporation to the SEBs up-
to 31st March 1979 is enclosed (An-
nexure IV), laid on the Table of the
House. [Placed in Library...See No.
LT-392-A/80]. It will be seen that
the total amount disbursed against
sanctioned schemes in the country as
a whole was Rs. 647.23 crores. This
Included disbursement of Rs. 153.79
crores during the year 1978-79 of which
as much as Rs. 71 crores were disburs-
ed during the month of March, 1979.
The utilisation upto 31st March, 1979.
‘Was of the order of Rs. 513.53 crores
accounting for 80 per cent, It may be
seen from the table that as on 3lst
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March, 1979, the State [Electricity
Boards of Bihar, M,P., U.P. and West
Bengal had an unspent balance of more
than Rs. 20 crores each. The States
like A.P., Assam, Gujarat, Xarnataka,
Maharashtra, Tamil Nadu anq Orissa
had with them an un-utilised loanp of
more than Rs. 5 crores each.

According to these SEBs, some part
of the un-utilised amount actually re-
presents expenditure on purchase of
construction materials which are eithey
lying in ‘Stock’ or at ‘Site’. The cost
of these materials is expected to be
booked to the REC account as and
when actually issued. While the ex-
planation offered by the SEBs ig quite
reasonable in many cases, there is no
denying the fact that Bihar and U.P.
in particular have in the past divert-
ed part of REC funds to other works
and consequently, implementation of
REC projects in these States hag been
tardy. A statement indicating the REC
funds disbursed ang utilised by these
States in the preceding 3 years is en-
closed (Annexure V), laid on the Table
of the House. [Placed in Library. See
No. LT-393A/80]. These facts have
from time to time been brought to the
notice of SEBg at various levels, the
State Governments of U.P. and Bihar
have also been kept informed.

(¢) The necessity for improved fin-
ancial performance of the State Elec-
tricity Boards, has been discusseq in
various forums between the different
SEBs ang the Government of India
from time to time. As explained al-
ready, the SEBs and the State Gov-
ernments are autonomoug agencies
directly concerneq with the efficient
financial management of their daily
operations. Matters such as tariff poli-
cies are entirely within the competence
of the State Electricity Boards and
State Governments. However, Gov-
ernment of India has in June, 1978
amended the Electricity (Supply) Act
which now requires that each State
Government should specify the surplus
to be earned by the State Electricity
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Boards, after meeting all liabilities. It
is for the State Governments and the
‘State Electricity Boards to take action
to ensure better financial and overall
performance,
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Suggesiiong called for on Presy
Commission

#20, SHRI K, MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
sought suggestions from wvarioug orga-
nisationg connected with the news-
paper industry for ‘enlarged’ terms of
veference of the Press Commission
which are being made more precise;
and
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(b) if so, the names of the organisa«
tions to whom the letters were addres-
sed and the views expressed by them
if any?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) Yes, Sir,

(b) A statement showing the names
of the organisations of the Press who
have been requesteq to furnish sug-
gestions in this regard is laig on the
Table of the House. Replies are still
coming in. .

Statement

(1) Indian Federation of Working
Journalists, Madras.

(2) National Union of Journalists,
New Delhi.,

(3) Press Association, New Delhi.

(4) All India Newspapers’ Editors
Conference, New Delhi,

(5) Editors’ Guild of India, New
Delhi.

(6) Indian & Eastern Newspapers
Society, New Delhi.

(7) Indian Language Newspapers
Association, Bombay.

(8) Al India Small and Medium
Newspapers Association, Delhi,

(9) All India Small and Medium
Newspapers Federation, Kanpur,

(10) Small anq Medium Newspapers
Guild of India, New Delhi.

Television Programmes on Solar
Eclipse

1. SHRI MADHU DANDAVATE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it ig true that in two
television programmes given on diffe-
rent days in the month of February,
1980, contradictory advice was given to
the television viewers regarding the
harm involved in looking at the Solar
eclipse;
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(b) whether it is a fact that in one
of the television programmes, the
viewers were advised to look at the
Solar eclipse through two blackened
photographic plateg to avoid harm to
the eyes, whereas in other pro-
grammeg on subsequent day they were
advised that even looking at the Solar
eclipse through such plates would
«<ause partial or total blindness; and

(c) if so, will such crontradictory
advice on the subject of health
hazards be avoided in future?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) to (c). Seve-
ral programmes were telecast on the
solar eclipse by the Delhj Doordarshan
Kendra from 7th February 1980 to
17th February 1980 in which distin-
guished scientists and experts from
the medical profession participated.
They were not always ynanimous in
their opinions on how the solar eclipse
should be viewed. In one of the car-
lier programmes, it was suggested by
an expert that if one had at all to look
at the eclipsed sun, he should do sn
through two fully exposeq black and
white films to avoid harm to the eyes.
However, in the interest of greater
safety, in subsequent programmes it
was advised by the experts not to look
at the sun during the period of eclipse
even through such material,

So far as Doordarshan itself was
concerned, it was emphasised again &
again during the programmes that
people should not look st the solar ec-
lipse because of its harmful effects on
the eyes.

Demangq for Indian Films in Foreign
Market

2. SHRI OSCAR FERNANDESE:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

_(a) whether it ig a fact that there
s & growing demand of Indian films
In the foreign market; and
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(b) if so, what are the details of
export of Indian films to foreign
countries during the last three years?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) There has
been a substantial increase in the num-
ber of Indian films exported and
quantum of earnings indicating =a
growing demang for Indian films in
foreign countries,

(b) The details of export of Indian
films to foreign countries during 1976-
77, 1977-78 and 1978-79 are given in
the statement laid on the Table of the
House. [Placed in Library. See No.

© LT-391/80].

Advisory Committees for ALR, and
Doordarshan

3. SHRI VIJAY N, PATIL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names and number of Ad-
visory Committees at local, regional
and national levels for AIR, and
Doordarshan;

(b) the tenure of such Com-
mittees;

(¢) whether Government are consi-
dering reconsiitution of these Com-
mittees nominated by previoug Gov-
ernment; and

(d) details of steps, if any, taken,
in the matter particularly in case of
Commitiees located in Maharashtra?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) A statement
ig laig on the Table.

(by Two years,

(¢) and (d), Government may re-
view the composition of these Commi't-
tees, including those functioning in
Maharashtra, if deemed necessary.
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Statement

Advisory  Committees far AIR and Doordarshan

(i) Nativna! Jewl : Namcs of Commitices No.
AR, - (a) Urdu Programme Advisory Committee 1@
(b) Sanskrit Progrummme  Advisory
Committee @
(c) Sports Advisory Committee 1
(d) Technical Advisory Committec 1
() Central Advisory Board for Commer-
cial Broadcasting Service @
Doordarshan Nil
(ti) Local level :
ALR. Nil
Doordarshan Subject Committee of Krishi Darshan
Programmes at Doordarshan Kendra,
Delhi. 1@
(iii) Regional level :
AILR. Programme Advisory Commiltee at AIR
tations 55*

Rural Programme Advisory Committecs
at AIR Stations 49

Programmec  Advisory Commitiees at
Doordarshan Kendras 12*

Doordarshan

Screening Committees for featurest films at
Doordarshan Kendras 6@

In addition to the above, so far as AIR is concerned, these are : (a) Consultative Panels
for Industrial Programmes functioning at 23 AIR Stations. (b) Consultative pancls for Scloo}
Broadeast functioning at 19 AIR Stations. (c) Consultative Panels for University-cum-Science
and Tcchnology Broadcasts functioning at six AIR Stations.

@ Under re-constitution.

* Programme Advisory Clommittees for 3o AIR Stations and Doordarshan Kendras are
being re-constituted.

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION

T.V. Relay Centre at Asansol

4, SHRI SAIFUDDIN CHOUDFU-

RY: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to state:

(a) what ig the progress of T, V,
relay Centre at Asansol; and

(b) the details thereof?

(SHRI VASANT SATHE): (a) and
(b). It is proposed to set up 5 10
KW T. V. relay transmitter with
tower height of 150 metres at Asansol.
It will relay programmes of the Cal-
cutta T. V. station and will have 2
service range of 75 kms. covering an
area of 18,000 sq. kms. comprising of
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11.60 lakhs wurban and 55.75 lakhs
rural population. The number of vil-
lages expected to be covered is
10,434, A site for the transmiiter has
peen acquired. Procedural formalitieg
for sanction and procurement of main
equipment are now being completed.
The project is expected to be comnvlet-
ed during the Sixth Plan.

Setting up of Publicity Units on
Border and Hilly Areas

5. PROF, NARAIN CHAND PARA-
SHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaged to state:

(a) whether Government have
decided to provide special get up for
publicity units on the border and
hilly areas of the country;

(b) if so, whether any Field Publi-
city Units have been created for this
purpose; and

(¢) if so, the names of such units,
State-wise alongwith the dates on
which they were created?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) No,
Sir. The composition of the Pub-
licity Unitg on the border and hilly
areas is identical with that of other
units in the country.

(b) So far 72 Border Unitg have
been set up in the country,

(c) Statement is attached.

Statement

Location of Border Field Publicity
Units
I. ARUNACHAL PRADESH
1. Along—April, 1965
2. Anini—April, 1965
3. Bomdilla—April, 1965
4. Daporijo—April, 1965
5. Khonsa—Aprril, 1966
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6. Nampong-—October, 1966
7. Passighat—May, 1967

8. Seppa—April, 1965

9. Tawang—April, 1965

10. Tezu—April, 1965

11, Ziro-—April, 1965

11, Bihar

1. Forbesganj
2. Motihari

prril, 1965
3. Kishanganj

III. Gujarat

1. Ahwa—November, 1973
2. Bhavnagar—October, 1970
3. Bhuj—April, 1965

4. Gohra—November, 1973
5. Junagadha—October, 1970
6. Palanpur—April, 1965

IV. Jammu and Kashmir

1. Baramulla—April 1959
2. Chadoora—April, 1971
3. Kangan—October, 1971
4. Kupwara—October, 1971
5. Shopion—October, 1971
6. Batote—October, 1970
7. Poonch—October, 1971
8. Rajouri—April, 196]

9. Kargil—October, 1972
10, Leh—September, 1959

V. Kerala ’!;

Mallapuram—September 1971
(Shifted from Kavaratti)

VI. Nagaland and Manipur
1. Kohima—April, 1964
. Tuensang—April, 1965
. Churachandpur—November. 1973
Ukrul—November, 1973
. Mokokchung—March, 1964
. Impal—March, 1964
. Tamenglong—August, 1976
. Mon—December, 1975

M =3 D L A~ W N
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1
2
3. North-Lakhimpur—November, 1973
4.

3.
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North-East
Haflong—April, 1965
Nalbari-~April, 1965

Tezpur—April, 1965
Jowai—November, 1973

8. Tura—April, 1965

1
8.

9.

10.
1L

Aizal—April, 1965
Lungleh—May, 1970
Saiha—May, 1976
Kailashahar—April, 1965
Agartaia—April, 1965

VIII. North-West

1.
2.

3.
4,

Kalpa—April, 1965
Simla—May, 1967
Dharmsahala—May, 1967
Ferozepur—April, 1965

IX. Rajasthan

1.

2.

3.

Barmer—April, 1965
Jaisalmer—April, 1965
Sriganganagar—April 1965

X. Uttar Pradesh

D G Wd W N
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. Gopeshwar—April, 1965

. Pauri—May, 1967

. Uttarkashi—May, 1967

. Ranikhet—May, 1967

. Pithoragarh—April, 1965

. Lakhimpurkheri—November, 1973

. West Bengal

. Berhampur—April, 1965
. Cooch-Behar—May, 1967
. Port-Blair—-October, 1959
. Siliguri—May, 1967

Jorethang—December, 1975

. Car-Nicobar—November, 1973
. Kalimpong—Aprill, 1965

. Ranaghat—April, 1965

. Gangtok—December, 1975

Abolition of Radio Licence Fee

6. SHR1 AMARSINGH V., RATHA-
WA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there is any propugal
to abolish radio licence fee on low
cost radio sets to help rural people;
and

(b) if so, upto which limit?

THE MINISTER OF INFORMA.
TION AND BROADCASTING AND
SUPLLY & REHABILITATION (SHRI
VASANT SATHE): (a) and (b). Gov-
ernment have received suggestiohs
from various quarters for abolition/
rationalisation of radip licence fees
with a view to give relief to owners
of low cost radio sets. These sugges-
tions are under examination,

Provision of Street Lights in
Pitampura, Delhi

7. SHRI KRISHNA PRATAP
SINGH: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether it is a fact that gtreet
lights on main roads and approach
roads from main road leading to
various pockets in Pitampura Resi-
dential Scheme of D.D.A. have not
been provided so far;

(b) if so, the reasons thereof;

(¢) whether he ig aware that the
absence of lights on roads resultg in
security hazard;

(d) whether in view of deteriorat-
ing law and order situation in Delhi,
Government propose to ask the
D.ES.U. authorities to provide street
lights there on priority basis to create
a sense of confidence in the people
who are living there; and

(e) when the lights on roads are
likely to be provided thers?
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRJ A.
B. A. GHANI KHAN CHAUDHURI):
(a). Yes, Sir.

(b) to (d), Electrification schemes of
the area being developed by Delhi De-
velopment Authority (DDA) are pre-
pared by Delhi Electric Supply Under-
taking (DESU) on receipt of spe-
cific request of the D.D. A, Pitam-
pura Residential Scheme of the D.D.A
i3 spread over geveral acres of land,
DESU hag prepared electrification
schemes including provision of street
lighting in various pockets of Pilam-
purg against the specific request of
DD.A. DESU has reported that the
execution of these electrification sche-
mes js by and large keeping pace with
the building construction activities in
the respective pockets, A scheme for
the provision of street lighting on
master plan roads and zonal roads in
Pitampura H-5 part has now bheen
finalised by DESU and is being releas-
ed for execution of street lighting
works,

{e). DESU has reported that the
work would be commenced soon and.
being a major work, would be comple-
ted in phases over a period extending
upto one year.

Huge Loss to Property by Sea Erosion
on East and West Coasts

8. SHRI JANARDHANA POOJARY:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleesed
to state:

(a) whether Government arc
aware of the fact that Sea erosion on
the Western and Eastern coasts of the
Country is causing huge losg to pro-
perty;

(b) if so. the total losg during the
last five years, year-wise; and

(c) what steps Gove
taken or propose to take -: .
ther sea erosion?

-ent have
ent fur-
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B, A. GHANI KHAN CHAUDHURD:
(a) and (b) Government is aware of
the problem, Information on taotal loss
during the last 5§ years from all the
concerned Stateg ig not available but
in Kerala where it is serious, the State
Government has reported a loss of Rs.
3.18 crores, during 1977.78.

(c) The concerned State Govern-
ments, are taking Anti-Sea Erosion
works where necessary. Centra} loan
assistance is being provided by the
Government of India on continued
basis to Kerala State where the prob-
lem has assumed serioug proportions.
The Government of India have already
set up 5 Beach Frosion Board under
the Chairmanship of Chairman, Cent-
ral Water Commission to advise the
affected States on protection works
necessary in the affected areas.

Narmada Award by the Tribunal

9. SHRI AHMED M. PATEL: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) when the Narmada Award was
awarded by the Narmada Water Dis-
pute Tribunal,

(b) whether it ig acceptable to all
the States concerned;

(¢) whether the construction work
has been started; and

(d) the likely benefits to Gujarat
State?

THE MINISTER OF ENERGY AND
JRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) and (b). The Narmada Water Dis-
putes Tribunal forwardeg ifs report
setting out the facts as found by it and
giving its decision on the matters refer-
red to it, to the Cenral Government in
August, 1978, The party States and
the Central Government made further
references before the Tribunal sceking
clarifications/guidance on  certain
points,
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After considering these, the Tribuna]
forwarded its further report to the
Central (Government in December,
1978, giving such explanations and
guidance, ag it deemed fit, and to that
ewtent, the eariier decision of the
Tribunal contained in its report of
August, 1978, stands modified. The
decision of the Triounal hag Leen
published by the Government of
India in the official Gazette on 12-12
1979, whereupon it has become final
and biding on the parties to th~
dispute.

(c) The Tribunal has given its
decision recently. The States have
now to finalise their project proposalg
within the framework of the Tribu-
nal’s Award and have them cleared by
the Planning Commission for inclusion
in their developmen®si plans. The main
construction work on the projects
may start only thereafter.

(d) The annual utilisable quantum
of Narmada waters on 75 per cent
dependability has been assessed by
the Tribunal to be 28 million acre
feet (MAF). Out of this, 9 MAF
has been alloted to Gujarat which is,
however, subject to proportionate
variation in years of excess or scaicity.
Gujarat has also been allotted 16 per
cent of the electric power produced
at Sardar Sarovar. The Tribunal’s
decision paves the way for the execu-
tion of Sarday Sarovar and other pro-
jectg by Gujarat within the above
allocations.

Allocation of Time to Politica] Parties
on Radio amg Television

10, SHRI MADHAVRAO SCINDIA:

» Will the Minister of INFORMATION

, AND BROADCASTING be pleased to
state:

(a) whether it is a fact that most of
the politiral parties were not satisfied
with the allocation of time for their
parties on Radio and Television
coverage for election purposeg during
the recens elections to Seventh Lok
Sabha;
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(b) it so, detnils thereof; and
(c) criteria fixed therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VAS-
ANT SATHE): (a) No, Srr,

(b) Does not arise.

(¢) A copy of the Scheme drawn up
in consultation with ihe Chief Elec~
tion Commissioner and the recognised
Political Parties is enclosed,

SCHEME OF BROADCAST OVER

AKASHVANI AND DOORDARSHAN

BY RECOGNISED POLITICAL

PARTIES DURING ELECTIONS TO
THE LOK SABHA

1. Facilities of broadcasts on Akash-
vani and Doordarshan may be given to
political parties recogfiised as “National’
parties and ‘State’ narties by the Elec-
tion Commission under the Election
Symbols (Reservation and Allotment)
Order, 1968.

2. In the case of elections to the
Lok Sabha ‘Nalional’ and ‘State’ Par-
ties may be given facilities for broad-
casting from the priacipal Akashvani
Station and Doordarshapy  XKendra
(where there is one) in every State
i which General Election to the Lok
Sabha is to be held. Broadcast from
the principal Station in the Siate will
be radiated from all other Akashani
Stations in the State. In  addition,
‘National’ parties may be given facili-
ties to have central broadcasts from
All India Radio, Delhi and Delhi
Doordarshan XKendra which will be
relayed from 11 A.IR. Stations/
Doordarshan Kendras.

3. In case of ‘State’ Party recognised
by the election commission in one or
more states under the Election Symbols
(Reservation and Allotment) Order
1968, flelds a sizeable number of candi-
dates for election in a state in which it
is not so recognised, a gist of the elec-
tion broadensts made by the said ‘State’
Party § ., sne of the states will be
covered in their regional news bullet-
ing of the R4GTo #alloNy in that State.
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4, Broadcast on Akashvani may be
of 30 minutes duration (in two broad-
casts of 15 minues each). Broadcast
from Doordarshan may be of 15
minutes duration,

5. The order in whith e various re-
cognigeq political parties may broadcast
from Akashvani and Doordarshan wil}
be determineq by draw of lots,

6. The dates and timings and the
order in which parties will broadcast
by draw of lots may be decided
under the supervision of the Chief
Election Commissioner or his represen-
tative in the case of central broadecasts
from the Delhi, and the Chief Electoral
Officer of the State in the case of broad.
castes from the principal Akashvani
Stations/Doordarshan Kendras in the
States, -

7. The Actual persons participating
in the breadcast may be chosen by the
‘National’ or the ‘State’ party, as the
case my be.

8. The broadcasts on Akashvani/
Doordarshan will not permit:—

(i) criticism of friendly countries;

(ii) attack on religious or commu-~
nities;

(i1ti) anything obscene and defama-
tory;

(iv) incitement to violence;

(v) anything amounting to con-
fempt of court;

(vi) aspersions against the integrity
of the President and Judiciary;

(vii) Anything affecting the integri-
ty of the nation.

9. The ‘party’ broadcasts will be in
addition to any panel discussions or
other programmes or political educa-
tion organised in the courts of the or-
dinary functioning of the broadcasting
media.

10. The ‘party’ broadcasts will be
made after the Notification calling for
elections is issued and will be conclud-
ed forty-eight hours before the end of
the first polling date.

11, No ‘party’ will be allotteg time
either on Radio or Doordarshan on
Sundays.

Revision of Electoral Roils

11. SHRI K. A. RAJAN: Wwill the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Election Commission
has taken steps to revige the electoral
rolls so as to include all those who
have qualified on 1st January, 1980;
and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Yes, Sir, except
in the States of Assam and Meghalaya.

(b) Under sub-section (3) of section
21 of the Representation cf the People
Act, 1950, the Election Commission has
directed 3 special revision of the elec-
toral rolls with reference to 1-1-1980
as the qualilying date in all the States
(except Assam and Meghalaya) and
Union territories.

The programme for special revision
of electoral rolls is as under:—

() In the States of I, Bihar, 2.
Madhya Pradesh, 3, Maharashtra 4.
Orissa, 5, Punjab, 6. Rajasihan, 7.
Tamil Nadu and 8. Uttar Pradesh—

(1) the pubhcation of the

existing rol} in diaft under
Rule 1o of the Registration

of Llectors Rules, 1960 25-2-80
(2) Period of filing claims and
objections . . . . 25-2-80 to
11-3-80

(3) Arrangements of rames of
clectors polling boothwisc,
printing and final publi-
cation of rolls . . . by
30-4-80
{Tentative)

(11) In the State of Gyjarat

(a) draft publication of
rollsby . . . 1-2-80

2. period for claims and
nbjections . upto15-2-80

4. final  publication of
xolls after claimsand
obiectio?s and prntn-d
ti of integrate
r::»nllsl . .81‘“ . e2-3-8o
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(III} In all other Statesand
Union territories—

1. draft publication of
rolls . . bygi-3-lo

2. period for claims and
objections upto 15-4-80

3. final publication after
disposalof claims and
objections and pr:'n-
ting of the integ-

rated roll by 15-7-80

The Chief Electoral Officers have been
allowed by the Election Commission
the discretion to vary the dates indicat-
ed above according to their administra-
tive convenience subject to the adher-
ence to the two outer dates, namely
the dates for draft and final publica-
tion of the electoral rolls.

Caseg Pending in different courts

12. SHRI MANORANJAN BHAKTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of cases pending in
different High Courts in the country;
High Court-wise and year-wise;

(b) the number of caseg in connec-
tion with economic offences, High
Court wise;
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(¢) what ig the number of cases
under Essential Commodities Act
pending in the Courts and since when;

(d) whether Government propose o
have separate Courts earmarked for
dealing with cases under Easential
Commodities Act; and

(e) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) Statement
giving the information as on 30.8-
1979 as furnished by the High Courls
is attached.

(b) & (c¢). The information is being
collected and will be laid on the Tatle
of the House.

(d) & (e). It is primarily for the
State Governments and High Courts
to arrange for Courts for dealing ex-
clusively with these cases according to
need. However, the Government of
India have addressed the State Govern-
ments and Union territories and
requested them t{o earmark some
existing courts or to set up additional
courts to deal exclusively with the
offences covered under the Essential
Commodities Act, 1955 and Orders
issued thereunder. The Government of
India have offered to meet 50 per cent
of the recurring expenditure on such
additional courts for a period of three

years.

STATEMENT
Cases pending in the High Courts as on 30-6-10709 Hich Court wise

Total Number of cages pending according to period of pendency
Name of the numbcs
High Court ofcases  Lessthan 1 to 2 2 to g 3 to 4 4105 More
prnding  onc vear years  years years years than
as on 5 years
q0-6-19709 s
Allahabad . 124,540 17,488 31,138 18.992 16,230 12,373 28,319
Andbra Pradesh . 22,637 16,186 1,367 397 100 8
Bombay . . 58,000 12.390 8,638 8,135 5.827 11,826
Caleutta . . 74471 19,641 8,648 8,901 5949 17,827
Delh 3 . . 30,329 8,660 3,811 2,695 2,196 7,570

A = —
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1 2 3 4 5 6 7 8
Gauvhati 6,929 1,342 1,440 1,154 877 934 1,182
Gujarat 14,857 9,290 2,451 1,652 1,010 347 107
Himachal Pradesh 18,765 1,885 1,649 646 428 351 806
Jemmu and
K ashmir 6,517 3.026 1,836 813 388 203 251
Karnataka 49.408 17,180 13,308 9,408 4,757 2,459 2,133
Kerala 33,809 12,417 10,032 6.200 4,678 413 69
Madhva Pradesh 40,785 7,182 6,077 4,478 3,067 2,873 6,018
Madras 55,268 26,632 15,267 9,056 2,822 816 675
Orissa 8,423 2,064 2,972 1,907 653 204 623
Patna 35,513 1,812 8,255 4.920 2,677 1,589 6,260
Punjab and
Haryana 38,413 6,308 7,077 5,498 5,061 3,581 10, 798
Rajasthan 23,057 3,509 3.321 2.405 2.470 2,004 5:123
Sikkim 1t 8 3

Total 629,722 177,110 137,062 89,591 65,246 42,203 99,536

Note:—The figures of cases pending in terms of period of pendency in respect of Calcutta,
Karnataka, Madhya Pradesh, Patna and Rajasthan High Courtsare of Main Cases

only.

Scheme to Revise Electoral Rolls

13. SHRIMATI MOHSINA KIDWAI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a new scheme has been
prepared to revise and up-to-date the
electoral rollg all over the country;

(b) if so, the main features of the
new scheme; and

(¢) when this work of revising the
lists ijg expected to be completed?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
P, SHIV SHANKAR): (a) Yes, Sir.
The Election Commission hag directed
* speclal revision of electoral rolis

under sub-section (3) of section 21 of
the Representation of the People Act,
1950 with reference to the 1st Janu-
ary, 1980 ag the qualitying date in afl
the States (except Assam and Megha-
laya) and Union territories.

(b) The main featureg of the scheme
as intimated by the Election Commis-
sion are as follows:—

(1) The existing basic electoral
rolls and the supplements thereto
will be integrated into one unitary
roll as far as practicable;

(2) While undertaking such inte-
gration, the rolls will be prepared
booth-wise;

(3) for the purpose of preparation
of the electoral roll in relation to a
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"mmn; booth,  the polling area wﬂl
“be c!early "defined fo, future addi-
tiong and deletions to that list. The
additions to, anq deletions from, the
list will also be made in relation to
a polling booth only,

(4) aftcr such integration of the
electoral rolls and the preparation of
the rolls in relation to each polling
booth, the rolls jn munuscript from
will be published in draft for pub-
lic inspection and a summary re-
vision of the electoral roll with
reference to 1-1-1980 as the qualify-
ing date will be undertaken simul-
taneously. The publicaticn of the
draft roll will be made either in
the polling booth itself, as far as
practicable or in a place in the poll-
ing area covered by the list,

(5) the claims and objections may
be filed by individuai electors to
the rolls as will be published in
draft within 15 days from the date
of such publication, After the dis-
posal of such claims and objectiens,
the rolls will be printed and finally
published; and

(6) the existing polling booths
will be placed more or less on regu-
lar footing without any change in
future, except when the number of
electors assigned to such polling
booths go beyond the manageable
limits, in which case, an additional
polling booth will be set up in the
same premises or near about.

(¢) The tentative dates fixed for
final printing of the electoral rolls in
respect of various States and Union
territories is as follows:—-

1. Bihar, Madhya Pradesh Maha-
rashtra, Orissa, Punjab, Rajas-
than, Tamil Nadu, and TUlttar
Pradesh ...... 30th April, 1980

. 2, Gujarat ...... 22nd March, 1980
3. All other States (except Assam

-and Meghalaya) ~and Union
territories - ....15th July, 1980
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Supply of Coal to Maharashtra

15. SHRI UTTAMRAQO PATIL: Wwill
the Minister of ENERGY AND IRRI-
GATION AND COAL be pIBRSEG _tD
state: o

(a) what is the quantity of coal in~
tonnes, month-wise during the Ilast
six months supplied to the State of
Maharashtra; :

(b) whether Government have is~
sued any directions to the State Gov-
ernment for the proper distribution
of coal {o the districts in Mahangb.-_
tra; and

(c)itp.thedetaﬂstheme!mdif
mmmw



6 ‘Written Answerg

THE MINISTER OF ENERGY AND
TRRIGATION AND COAL (SHRI
ABA, GHANI KHAN CHAUDHURI):
(8) The gpantity of coal supplied to
Maharashiza State during August 79
to January '80 is indicated below:

*ono (tonns)
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Month
Avgust ‘79 . . . 413
September g . . . nh2
Octoher "9, . . . 562
November *7q . . . 195
December *79 . . . 620
Januuy 80 . . L. . 629

(h) Yo, Sir.

{c) Dors not arise.

Ful T
16. %Y OFc ®o  WIHAART : F4T FAT

sic fead am wwowr Sd ag @ A
gqr wvr o

(%) fea¥ dr7 78raT & 79 Fovrasr &7
AqrAT 841 dY;

(=) =z 3evza & Y g€ & a7 Aegast
w00 T §;

{7) w=u% vaew & gfg & fag #av
I FoIX f W E?

sut st Taarf aar mm(ﬁq‘,
e g0 w @ Sy ) ¢

{w) faasat, 1979, w7ad, 1980 =T
@, 1990 & wgHAT & oty For ¥
gur 37 FAT I Ay famr war 2 -

— _—

qF JqrET i waT

(fefeas gfz) S
(faforam
gfe)
feawy, 1979 . 8535 275.3
wAgdl, 1880 . 8913 287.5
wadl, 1980 . 8233*  283.9
(wafeaw)
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Coal Situation

17. SHRI M. RAM GOPAL REDDY:
Will the Mimster of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it is a fact rhat coal
situation 1n the country is in doldrums;
and

(b) if so, steps taken to improve
the situation?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
ABA. GHANI KHAN CHAUDHURI):
(a) The estimated coal production in
the current year is about 104.2 million
tonnes. The target of production for
the vear could not be achieved due to
inadequate power supply to collieries,
shortage of diesel and explosives, the
disturbed law and order situation in
the Bengal-Bihar coal-fields and other
constraints. However, pithead stocks
in the collieries have increased from a
leval of 9.85 million tonnes at the end
of February, 1879 fo 12.8 million
tonnes at the end of February, 1880.
Despatchies to consumers haye been
adversely affected due to t{ranspyrt
bottlenecks,
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(b) Some of the measures adopted to
increase coal production are:

(1) Attempts are being made to
improve power generation in DVC
which supplies the bulk of the power
to collierles in Eastern India where
production has been affected due to
power shortage.

(2) Import of explosives has been
arraned to cover ithe gap between
demand and indigenous availability.

(3) Instructiong have been issued
for the allotment of diesel on a
priority bgsis to the Coal Industry.

(4) Steps are being formulated to
curb absenteaism among workers
which is usally heavy in fhe first
three months of the year.

(5) The State Governments have
been requested to strengthen the law
and order machinery in areas where
production has been affected by fre-
quent disruptions in the law and
order. A close watch is heing kept
on the situation.

(6) Assistance of the State Go-
vernments has been sought in ex-
pediting fand acquisition for com-
mencing new projects.

The production and movement of
coal is regularly reviewea by the
Cabinet Committee on Industrial In-
frastructure that has been formed under
the Chairmanship of the Union
Finance Minister.

Lewg to Thermal Power Stations due to
Unsatisfactory Supply of Coal

" 18. SHRI TARIQ ANWAR: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether it iz a fact that a num-
‘ber of major thermal power stations in
the country suffered heavy loss of
power during 1979 due to unsatisfac-
tory supply of coal;

MARCH 11, 1980
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(b) if s0, the total loss of power
generation susteined by the thermal
power gtations, the number of thermal °
power stations that were shui down
(giving the period), the power stations
that were generating below their
installed capacity (giving the extent
of shortfall in their generation), and
the reasons for the ynsatisfactory sup-
ply of coal to three power stations;
ang

(¢) the steps taken/proposed io be
taken by the Government to improve
the situation?

THE MINISTER OF ENERGY AND:
IRRIGATION AND COAL (SHRI
ABA, GHANI KHAN CHAUDHURI):
(a) Some of the power stations in the
country have suffered loss of gencra-
tion owing to short supply of coal,

(b) As per information received in
Central Electricity Authority it is
estimated that there has been a loss of
about 2600 million units due to shut
down of the generating units from
time to time due to shortage of coal
including lignite. While no power
station was shut down completely for
want of coal, generation had to be
backed down from time to time or
individual units had to be ghut down.
on account of shortage of coal.

(c) The following steps have been
taken to step up coal supplies to power
stations:—

(i) Coal companies and Railways
have been asked to step up ceal
supplies to power stations.

(ii) Close liaison is being main-
tained between the Department of
Coal, Railways and Department of
Power and high level inter-ministerial
meetings are held periodically to
review coal supplies to power
stations,

(iii) Monitoring of coal stocks at
thermal power stations and ensuring
availability of coal. A control room
has also been set up in the Railway
Board to monitor the coal supplies
to power stations on a daily basis.
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(iv) The Cabinet Commiittee op the
Industrial infragtructure also keeps a
continual watch on the production
and movement of coal, particularly
to power stations.

Irrigation Facilities in Hill Districts of
or,

18. SHRI HARISH RAWAT: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
Provide adequate irrigation facihities in
- dhe hill districtg of Uttar Pradesh; and

(b) it so, the details thereof”

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
AB.A, GHANI KHAN CHAUDHURI):
(a) and (b). Information has been
called for from the U.P. Government
and will be laid on the Table of the
House on receipt.

Cases Pending in Courtg

20. SHRI G. Y, KRISHNAN:
SHRI K. PRADHANI:

Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether any observation has
been made by the Supreme Court
regard to large number of cases pend-
ing in courts; and

(b) if s0, the efforts of Governmen.
for the quick disposal of the cases?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
P. SHIV SHANKAR): (a) The Sup-
reme Court have intimated that ac-
.cording to their information and

e there is no general observa-
made by that court in regard to the

r§e mumber of cases pending mn

i3

(b) Does not arise,

PHALGUNA 21, 1901 (SAKA)
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Scrapping of Presy Commiston

21. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased fo
state:

(a) whether the Press Commission
set up by the previous Government
has been scrapped; and

(b) if so, the reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHR1
VASANT SATHE): (a) and (b). No,
Sir. The Chairman and the Members
of the Press Commission submitted
their resignations on 14-1-1980 on the
change of Government. The resigna-
tions were accepted with a view to
recopstitute the Commission with
revised and more comprehensive terms
of reference.

-

Setting up of a Thermal Power
Station at Simgraunli

22. DR. VASANT KUMAR PANDIT:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether Madhya Pradesh Gov-
ernment have proposed to set up a
pit head thermal power station in
Singrauli Tahsil since 1971 ang has
submitted project report to the Gov~
ernment of India on several uccasions;

(b) whether the major portion of
vast Singrauli coal fields are in
Madhya Pradesh;

(¢) whether Madhya Pradesh has
submitted a Project Report receatly
to the Government of India for. a
large thermal power station ‘Year
Waidhan in Singrauli Tahsil, M.P.;
and

(d) what ig the lstest position in
this respect and by which time Gow-
ernment shall take the decision?
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
AB.A, GHANI KHAN CHAUDHURI).
(a) A proposal was received in the
Central Electricity Authority from’
Madhya Pradesh State Electricity
Board in 1871 for installation of
4% 300 MW power station and again
in 1978 for installation of 5200 MW
thermal power station in Singrauli
area. Both these proposals did not
contain feasibility studies and site
investigation. The Madhya Pradesh
State Electricity Board subsequenily
ecarried out further site investigations
and submitted to the Central Electri-
city Authority in April 1974 a fresh
project report for 2000 MW thermal
power station at a new site at
Waidhan town in Siddhi District.
The Central Electricity Authority
discussed the proposal with Madhya
Pradesh State Electricity Board
when it was agreed that considering
the large potential of the site the
proposal will be revised to instal 500
MW generating unit. The Madhya
Pradesh State Electricity Board have
recently submitted a Feasibilily Report
for the installation of 2 units of 500
MW at Waidhan.

(b) Yes, Sir.
(¢) Yes, Sir.

(d) The Central Electricity Authority
will be able to complete their techno-
economic appraisal after the arrange-
ments for colling water supply and the
coal linkage for the project are examin-
ed and confirmed. The matter has
been taken up with the concerned
authorities. The time frame in which
the project can be taken up would
depend on the demand projections and
availability of funds.
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Power Shortage in Villages of
Rajasthan

24. SFRI JAI NARAIN: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether it is a fact that villa-
gers of Rajasthan State have been
facing an acute shortage of power; and

(b) if so, what remedial measures
Government have taken in the mat-
ter?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRL
AB.A. GHANI KHAN CHAUDHURI):
(a) Rajasthan State has been facing
shortage of power due to the severe
drought conditions in the Northern
Region resulting in lower hydel availa-
bility from Hydro power stations, ard
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outage of 220 MW unit at Rajasthan
Atomic Power Plant (RAPP) at Kota.
Although thére are no netified power
cuts in respect’ 6f the power supply to
the agricultural consumers in the rural
areas of the State, the supply to these’
consumers is sometimes affected when
the feeders supplying power to these
consumers get disconnected during
load shedding for regulating overall
consumption in the State.

(b) To mitigate the power shortage
in Rajasthan an off peak relief (bet-
ween 11 PM and 6 AM of the next day)
to the extent of about 4 lakhs units
per day hag been arranged from the
neighbouring State of Madhya Pradesh
with effect from 2nd/3rd March, 1980.
The above relief 1s in addition to the
assistance to the extent of 5 to 6 lakh
units per day to Rajasthan from the
Central Sector Badarpur Thermal
Power Station,

The situation is expected to improve
substantially towards the end of third
week of the current month when the
generating unit at Kota Atomic Power
Station and 210 MW Unit at Badarpur
are expected to be recommissioned.

Demand for a Television Centre
in Gujarat

25. SHRI MAGANBHA] BAROT:
SHRI AHMED M. PATEL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it ig a fact that there
is demand for a television centre in
Gujarat;

(b) whether any survey has been
made in this connection;

(c) -‘what is the expected expeudi-
ture fer the installation of the tele-
vision cemtre in Gujarat; and

(d) wwhen the said television centre
is expected to be installed and com-
‘missioned in Gujarat?

Written Angwers "4

THE MINISTER OF INFORMATION
AND BROADCASTING & BSUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): («) Yes, Sir.

(b) snd (d). In ‘Gujarat, a T.V,
Centre is proposed to be set up 4t
Ahmedabad during the Sixth Plin
period, A site has been selected nedr
Thaltej and action is on~ hand to
atquire it. The Centre ia echeduled
to be commissioned in the last yedar of
the Sixth plan ie. 1982-83,

(c) Rs, 475 lakhs,
Proposal t{o reform Judicial System

26. SHRI AMAR ROYPRADHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to reform judical
system in the country; and

(b) 1f so0, the detaile in this regard
and if pot, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (S8HRI
P. SHIV SHANKER): (a) and (b).
Notwithstanding the fact that the Law
(«mmissioner In its 77th Report has
observeq that basically the system of
administration of justice is sound and
by and large suitable, whenever any
difficulty arises in an otherwise sound
system measures have to be devised
to remedy the same, HReforms in
judical administration js thus g cun-
tinuous process and ‘he Govemment
are actively considering to reform the
judicial system in conformity with the
hopes and espirations of the peeple,

Sauctiened Granty for Melief and

Rehabilitation for West Bengsl

27, SHRy CHITTA MAHATA: - Will
the Minister of SUPPLY AND RE-

g
rehabilitation of displacegq persons
197990 and 198081 for the West
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Bengal Government hy the Central
Govertment?

" THE MINISTER OF INFORMATION
AND BROADCASTING & SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): A grant of Rs.
6,3200 lakhs hag been released to the
State (nvernment of West Bengal
during 1979-80 for meeting expenditure
on sanctioned schemes, namely (i)
acquisition of 'and for resettlement of
displaceg persons, (ii) medical facilities
for old and new migrants and (ili)
educational facilities for new migrants
in the State.

Since releases are made ty way of
reimbursement of expenditure, the
releage of grants for 1980-81 does not
arise at this stage,

Proposal to change Composition of
Election Commission

28, SHRI LAKSHMAN MALLICK:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bLe pleased
{0 state:

(a) whether there is any proposal
under Government’s consideration to
change the composition of the Elec-
tion Commission; and

(b) if so, what are the details

thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFATRS (SHRI
P, SHIV SHANKER): (a) No, Sir.

(b) Doeg not arise,
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Recommendations from Election

Commission for changes in Electoral
Lawy

30, SHR] C. M. BANATWALLA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have re-
ceived any recommendations from the
Election Commission for changes in
electoral laws;

(b) if so, details thereof; and

(c) Goveinment’s decision, i1 any,
thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKER): (a) to (c), Yes,
Sir. A statement containing the details
of the recommendations receiveg from
the Election Commission witp dates,
(Statement I) and a satement contain-
ing the Government’s decisions thereon,
where made, (Statement II) are laid
on the Table of the House, [Pluced in
Library. See No, LT-392/80].

Supply ang Demand of Coking Coal

31, SHRI KRISHNA CHANRA HAL~
DER: Will tha Minister of ENBRGY
AND IRRIGATION AND COAL be
pleaseq to state:

(a) the supply and demand position
of coking coal in the country;
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(b) is there any gap between these
two; and

(¢c) steps taken by Government to
A1l the gap?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A, GHANI KHAN CHAUDHURI):
(a) and (b) The demand of coking
coal by the steel sector including the
coal requireq for manufacture of hard
coke and other merchant coke ovens
is estimated at 24,41 million tonnes
during 1879-80. The expecteg despat-
ches to steel sector in 1979-80 are esti-
mated at 20.19 million tonnes leaving
a shorfall of 4.22 million tonnes. The
production of coking coal in the cur-
rent year April-Jan, '80 was 18.08
million tonnes as against 1757 million
tonnes during the corresponding
period last year,

(c) Several measures have been {aken
by Coal India Ltd. to increase the
coking coal production. These include:

(i) Increasing the production of
raw coal from the existing mines,

(ii) Reconstructing existing coking
coal mines and npening new coking
coal mines,

” (iif) Constructing new coal wash-
eries and improving the working of
the existing coking ccal washeries.

(iv) Identifylng new sources of
coking coal for use in steel plants.

(v) Improving the power supvly
to the mines through improved gen-
eration by DVC, installation of diesel
generating sets ete, to improve the
coal production in Bihar-Bengal belt
which is the primary source of cok-
ing coal production in the country,

Rebute offered by AIR. to ijie
Clients of Commercial Service

32, SHRI R. K. MHALGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the AIR offery rebate
to the clienfs of the Commercial
Broadcasting Service in respect of ad-

vertigements of a substantia] nature
booked on their behalf;

(b) it so, the nature of the rebate:

(c) whether it ig & fact that the
rebate is granted by way of refund
from the full amount already collected
from the clients;

(d) whether it is g fact that & large
number of such claimg for refunds are
lying unsettled for over one year;

(e) the total number of such claims
remaining unsettled as on the 31st
December, 1979; and

(f) what steps are being taken to
settle these claims without further
delay? "~

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
& REHABILITATION (SHBRI VASANT
SATHE: (a) to (f). ALR,_ allows dis-
count to the advertisers on a graded
scale in respect of annual business
placed by an advertiser during the
period of coniract, The rates for such
discount are as follows:

On first Rs. 50,000/~ nil
On next Rs. 50,000/~ 2%
On next Rs. 50,000-/ 1%

On next Rs. 50,000/~ {
and above 49

The above discount is releasea onlv
after the verification of annual accounts
by the Commercial Audit. As present
nearly 214 claims are pending for set-
tlement as on 31st December, 1979 and
these will be settled as soon ag the
annual accounts which are under pro-
cess of finalisation, are completed.

Maintenance of Rupmarayan and Haldi
River for flood prevention in Midaapur
and Hooghly Districts, W.B.

33, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
plemseq to state:

(a) whether it iy a fact that proper
maintenance of Rupnaraysa and
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Haldj rivers of West Bengal is essen-
tia] for flood-prevention in the Dia-
tricts of Midnapur and Hooghly as
well as for condition of
Hodghly river itself, on which Cal~
cutty Port is dependent;

(b) is it also a fact that the condi-
tion of Rupnarayan and Haldi is de-
plorable now; and

(¢) if so, whether Government pro-
pose to take steps for working out
and execution of effective scheme for
proper maintenance of these rivers in
immediate future?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) to (e¢). Resuscitation,
proper up keep and maintenance of
not only Rupnarayan and Haldi rivers,
but also of a number of other
river channelg like the Amta channel
of the Lower Damodar, Cossayee,
Darakeswar Mundeshwari rivers, are
necessary to provide adequate drainage
for relieving frequent inundation in
areas of Midnapur ang Hooghly dis-
tricts and alsy to improve the chan-
ne]l condtions of Hooghly river, The
sustained flow from the Farakka
Barrage has substantially improved
the Hooghly river.

A high level Technical Committee
wag set up by the West Bengal Gov-
ernment to examine { the Lower
Damodar drainage scheme which
has submitted its report in July,
1978. The terms of reference to
this Committee, inter alia, covered
improving the drainage capacity of
the Rupnarayan river. The deci-
sion taken by the Government of
West Benga] on the recommenda-
tiong of thig Committee hgg not been
intimated, However, in the Annu-
al Plan proposals for 1880-81.
an amount of Rs. 100.00 lakhs has
been proposed by the Government
of West Bengal West Bengnl
Government have been requested

MARCH 11, 1989
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take up Flood Plen Zoning in affect-
ed areag to minimize floog damage.

The Master Plan for Ghutg] area
which, provides for improvement of
the rivers, alwo include; river Haldi
This Master Plan is currently under
examination by the Ganga Flood
Control Commission.

News.liem Captioned “Experis yet to
suggest Teesta ‘Watery Plyn”

34. SHRI SHIV KUMAR SINGH:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news-item appearing in the Hindustan
Timeg dated the 21st February, 1980,
under the caption “Experts yet to sug-
gest Teesta Water Plant”;

(b) if so, the steps being taken by
the Government of India for a fruit-
ful agreement between the two coun-
tries expeditiously; and

(c) the time by which the project
is expected to be completed and states
irrigation of the lands in India as
agreed to earlier by the two coun-
tries?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-

DHURY): (a) Yes, Sir.
(b) The Indo-Bangladesh Joint
Rivers Commission set up a Joint

Committee in December 1978 for
the purpose of working out an

agreement on the gharing of the
Teesta waters between India and
Bangladesh and to this eng the

Joint Committee wgyg asked to exa-
mine the availability of -water at
the sites, the requirements of water
by each country end how these re-
quirements could be met. The Joint
Committee has 3o far met thrice.
The Indo-Bangladesh Joint Rivers
Commisgion discussed at its recemt
18th meeting held between the 27th
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atiy’ 200 Feébrudary, 1680” the isstres
relatifig’ to the sharing’ of Tista
waters. The meeling was adjourned
and it iy propused to be resumed as
soon as possible. .

(¢) The Tista barrage and a part
of the canal system in West Bengal
are under construction at present
and it is expected that substantial
‘benefit; will accrue from the works
in about five yearg time.

Position of Electric Supply with
Breakdowns/Power Cuts

35, SHRI CHANDRARBRHAN AT-
HARE PATIL. Will the Minister of
ENERGY AND XRRIGATION AND
COAL be pleased to state:

(a) State-wise position of electric
supply, indicating breakdowns power
cuts during the last three months and
the reasons for such power cuts;

(b) what was the shortfall in the
production of foodgrains, in the pro-
~ duction of industrial produce and how
much labour remained idle and un-
utilised as a result of such power
ats; and

(c) what is the State-wise position
»f average breakdown of electricity
per day in the rural areas in the last
three months?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): (a) Statement I indicat-
ing State-wise position of power
supply for the last three months
Irom wuoecember, 1979 to February,
1980 is laid on the Table of the
House. [Placed in Library. See No.
L.T-393/80]. Another statement No.
I1 giving the power cuts/restrictions
in the various Stateg during Decem-
ber, 1979 to February, 1980 is also
laid on the Table of the House.
fPlaceq in Libyrary. See No. LT-
B93/80] Power cuts/ restrictions
on use of power had to be imposed
by the variond Stste Governments
Due ta shortfall jp aveilability of

*than one

Written Angwers 82

hydro power to meet the increased
loay’ demand gg a reésult of drought
in most of the States, high forced
qutage rate of thérmal generating
units and inadequate installed capa-
city in some States, Under condi-
tions of simultaneous outage of niore
generating unit, Joad-
shedding had to be resorteq to im
addition to normal power cuts/
restrictions. Breakdowns in power
supply are further contributed by
failure of transmission and dis-
tribution system.

(b) Although shortage ot power
does adversely affect agricultural
and industrial production but it is
difficult to quantify the loss in pro-
duction due to shortage of power
alone as there are 3 number of other
factors like availability of raw mate~
rial, industria] relations, finances ete.
which also affect production. For the
same reason, it is difficult to assess
as to how much labour had remained
idle as a result of such power cuts
alone.

(c) States have been adviseq to
accord high priority to the supply of
electricity to rural areas for agricul-
ture. However, due to shortage in
overall availability, supply to rural
areas js sometimes limited to 3 speci-
fied number of hourg and at times
due to unforeseen outages of generat-
ing units, loag shedding is resorted
to in order to preserve the stability
of the system. In view of the large
network of distribution lineg in the
rural areas all over the country, it ig
difficult to monitor the average break-
down of electricity per day in the
rura] areas.

8.0.S. by Gujarat Goverament to rush
Coal supply for Power Stationy

36. SHRI MAGANBHAI BAROT:
SHRI D, P. JADEJA,

Will the Minister 0of ENERGY AND
imgg.anon AND COAL be pleased
0 e

(e) whether Gujrat
have sent an SOS on the T¢h'



83  Written Answers

vary, 1980 to the Government of
India to rush coal supply to Gujarat
gtherwise the power stations in Guja-
tat would be forced to close down;

(b) if so, the steps taken by Gov-
ernment; and

{c) the measureg adopted by Go-
vernment for future sy that this situa-
tion should not arise again?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHAN1 KHAN CHAU-
DHURI): (a) Several messages have
been received from Gujarat from
time to time regarding inadequate
supply of coa] to the thermal Power
stationg in Gujarat.

(b) and (c). A number of steps
have been taken to step up supplies
of coal to the thermal power stations.
Some of these are follows:—

(i) Coal companies and Railways
have been askeq to step up coal
supplies to power stationg in
Gujarat.

(ii) Close liasion ig being main-
taineg between the Deptt. of Coal,
Railways and Deptt, of Power.

(iii) High level inter-ministerial
meetings are held periodically to

review coal supplies to power
gtations.
(iv) A control room has been

set up in the Railway Board to
monitor the coal supplies to power
stationg on daily basis.

Az a result of these steps, while
the average monthly coal receipts by
thermal power stations in Gujarat
during April-Oct., 1970 were 177,000
fonnes, the average monthly receipis
for the period November 79 to
January, 80 rose to 218,000 tonnes
ang further to about 248,000 tonnes
in Feb., 1980. The target for supply
of coal to power stations in Gujaret
hag been raised to 300,000 tonpes for
March, 1080.
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Delay in hamessing Power from  Ball
River Projoct of Karnateks

37. SHRI T- R, SHAMANNA: Wil
the Minister of ENERGY AND IRRI-.
GATION AND COAL be pleaseq to
state:

(a) whether there is inordinate
delay in harnesssing power from the
Kali River Project of XKarnataka
State;

(b) if so, the reasons for the delay;
and

(¢) when will the power supply
from the Kali River Project be made
available as per time schedule?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHAN1 KHAN CHAU-
DHURI): (a) to (c). Kalinadi
Hydro BElectric Project complex is
proposed to be developed in 3 stages.
Phase I and Phase Ir of Stage-I of
the Project were sanctioned in 1971
and 1973 respectively. Phase I of
stage 1 envisage; installation of 2
units of 135 MW each at Nagjhari
Power Station. Of these unit I has
been commissioned in December, 1979
and unit II is scheduleg for commis-
sioning in June, 1980.

Phase II of Stage 1 of this project
envisages invtallation of 4 additional
units, each of 135 MW at the Nag-
jhari Power Station and 2 unitg of 50
MW each at Supz Dam Power House
and the construction of Supa Dem.
The schedule of commissioning dates
for these unitg are:—

Nagjhari Power Station :

Units 3 & 4 1981-82

Units 5 & 6 1982-89
Supa Dam Power House :

Units 1 & 2 1985-86

The Stage II has been cleared by
the CEA Techno-economically, and
recommended to the Planning Com-
mission for investment approval

Stage ITI is under planning by the
Karatoks authorities.
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Salaries of Maniging Direciory of
Multinatisnal Companiey

88. SHRI K. LAKKAPPA. Wil
thve Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) whether Government have al-
lowed the multinational companies to
appoint their Managing Directors at
very high salaries and large perquisi-
tes inspite of their holding only 40
per cent of thesshares in those con-
cerns; and

(b) if so, what are the details in this
\ regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKER): (a)
and (b). Companies associated with
Multinationals having 40 per cent of
foreign share holding are treated as
Indian companies and the Managing
Directors of these companieg are
appointed in accordance with the
provisiong of the companies Act. Such
companies have both Indian and
expatriate Managing Directors. The
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Indian Managing Directors are paid
strictly in accordance with the guide-
lines prescribed by govérnment. If
however the Managing Directoy is an
expatriate, the guidelineg prescribed
by Government for regulating the
remuneration payable to Managing
Directors of Indian Companies who
are Indian nationalg are not applica-
ble to him.

The remuneration of expatriate
Managing/Whole-time Directorg is
approved by Government on merits
in each case, keeping in view their
qualifications, experience, salaries,
drawn by them or by their counter-
parts in similar jobs in foreign coun-
tries, remuneration drawn by their
predecessors in the same company
and other relevant factors.

Approvalg to appointmentg of ex-
patriate Managing Directors (In-
cluding Deputy-Managing Directors)
and their remuneration accorded by
the Department of Company Affairs
since January 1979 in respect of
companies having 40 per cent share-
holdings are indicated in the State-
ment attached.

Statement

. List showing Approvals of Central Government Accorded since January. 1979 for ex-patriate  Manag=
ing Directors (including Deputy Managing Directors) m Public” Limited companies having 40% foreign

Shareholding.

Sl Name of the company
No.

Name of the Ex-patriate Details of tenure/remune-

ration

1. M/s Lipton Tca India Limited Sh. C.V.L. Godwin

2. M/s Bata India Limited Sh,

Merchan

8. M/s Asea Limited

Sh. John Kempster

JUpRpp—— MY

Approved for 5 years w.el.
4-10-78 on a salary of Rs.
7500/= p.m. plus 1% commis~
sion on the net profits
subject to 50% of
plus  perquisites.

Douglas Mcleod Approved for 5 ycars w.ef
t 1-5-1979 on a salary of Rs,

7500/~ per month plus 1%
commission on the net pro-
fits subjects to $0% of
salary plus perquisites.

Approved for 4 ytars welf
1-5-70 on & nhzd f-l‘
15000/~ per monthy plus
perquisites. '
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SI. Name of the Company
No.

Name of the cx-patriate Details of tenure/remunera~

tion

Y4. M/s Fenner India

5. Mj/s , Indo-National Limited Sh Y. Kawa Guchi

Limited Sh. C.F.M, Baldwin

Approved for 5 years w.ed,
1-10~79 on a salary of Rs,
7000/~ per month plus 1 %
commission on the net pro—
fits subject to 50% of
salary  plus perquisites.

Approved for 2 years w.ef.

. (D:puty Managing 13th August 79 on a salary
Director) of Rs. 8200/~ per month
plus  perquisites,
6. M/s Lakhanpal National Ltd. Mr. H. Ohno For 3 yecars w.ef 1-8-79 on
(Deputy Managing ,a salary of Rs. 7500/~ per
Director) month  plus perquisites,

7. M/s Madura Coats Limited

Mr. M.B.S. Henry

Approved for 5 years w.ef.
1g-2-1980 on a salary of Rs.
7500/~ per  month plus
1% commision on the
net profits subject to 50%
of salary plus perquisites.

Note : Perquisites generally incluie contribution to provident Fuund, Supcrannuation Fund
.4 .1 Gratuity, m-dical b-nefits, housing, car, personal accident insurance,free telephone facility
. 4 4 at resid'nce, fees of not more than two clubs, passage ben-~fits and children’s education,

.. _ssallowance.

Increasing Irrigation Potenmtialities

39. SHRI RAMAVATAR SHASTRI:
‘Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleas-
ed to state:

(a) whether Government propose to
increase irrigation potentialities ra-
pidly launching a time bound pro-
gramme; and

(b) if so, what measures are propos-
ed to be taken in this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A, GHANI KHAN CHAUDHU-
RI): (a) and (b). Yes, Sir., The rate
of creation of irrigation facilities
which has reached over 1 million hec-
tares per year from major and
medium projects, wil] be further
stepped up. All the on-going pro-
jects will be speeded up. The re-
sources inputs, such as finances and
SCarce ma 1s will he provided to

increase the tempo of irrigation deve-
lopment. Further, improvement in
the efficiency of water use will also
be achieved. Drainage will be pro-
videdq and conjunctive use of ground
and surface water will be encourag-
ed. Pending Inter-state disputes would
be resolveq and Inter-State co-ope-
ration would be fostered.

Streamlining of soft coke Distribyr
tion to bring down Prices

40. SHRI K. Y RADHANI: Wil the
Minister of ENENGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to streamline soft coke distri-
bution to bring down prices;

(b) whether any Iresh directions
huve been issued to the Department
of Coal to draw a fresh plan of action;
and

3
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(c) the efiorts mede by Gevernment
to take inmnediate-shape-te build up
sufficent coal stocks in  the States,
partieularly in the State of Orissa?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI):
(a) Yes, Sir.

(b) and (c). Production of soft
cocke has been increased tp about
2.50 lakh tonnes per month. This to-
gether with the pithead stocks, which
stood at 2.37 lakh tonnes at the end
of January, is sufficient to meet the
present demand. A plan has been
drawn up in consultation witp the
Railways %o increase the supply of
wagons for movement of soft coke.
The State Governments have also
peun requested to streamline the dis-
tribution machinery for soft coke in
the States.

Construction Hydro-Electric Projects
over Riverg Sakari Poom Poom
and Phalgu ete. in Bihar

41. SHRI RAM SWAROOP RAM:

Will the Minister of ENERGY AND
IRRIGATION AND COAL b pieased
to state:

(a) whether Government proposc
ty construct Hydro-electric projects
over the rivers Sakari Poon Poon
and Phalgu etc. in Bihar to harness
their surplus water and control floods
in the Districts of Gaya, Patna and
Nawadah;

(b) if so, what are its main fea-
tures; and

(c) it the reply to part (a) above
is in negative, the reasons thereof?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GERANI KHAN CHAUDHURI):
(a) to (c). No hydro-electric project
had been identifled over the rivers
Sakari, Poon Poon ang Phalgu etc,
during the systematic survey of
hydro-electric resources in late fifties.

PHALGUNA 21, 1901 (S4KA)
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However, one irrigation projéct' name~
ly, the Upper Sakari Projeet, esti-
mated to cost Rs. 4591.81 lakhs and
to provide annual irrigagiom to 2083¥!
hectares ' the districts of Nawadah,
Hazaribagh, Monghyr has been re-
ceived from the State authorities and
is under examination in the Central
Water Commission.

This Project envisages construction
of an earthen dam at the confluence
of the river Sakari and river Chhots-
nar near village Jorasimar in Giridih
District of Bihar with Canal system
on both sides and a pick up wire at
Baksoti about 24 km downstream of
the dam site with canal system
on both banks.

Electrification of Harijan Basties

42. SHRI CHHITUBHAI GAMIT:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleas-
ed to state:

(a) what are the detail; regarding
the grant of amount given to the State
Governmentg and State Electricity
Boards gquring last three years for
electrification of Harijan.basties or
colonies in urban and rural areas: and

(b) the detailg of the progress made
in the work ¢ against the targets fixeq
therefor durimg the last three years?

THE  MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) and (b). Rural
electrification schemes are formulated
as well as implemented by the State
Electricity Boards/State Governments.
The financing is done through the
Normal Developmenit Programme of
the States and loan assistance ex-
tended to the State Electricity Boards
and State Governments (where there
ere no State Electricity Boards) by
the Rural Electrification Corporation.
There was no separate financial allo-
cation for electrification of Harijan
Basties during the years 1978-77, 1977-
78 and 1978-79. However, in all rural
electrification schemes where the main
villages were proposeq to be electri-
fied, electrification of Harijan Basties
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was alse included. Separate targets
for electrification of Harijan Basties
were therefore not fixed. A state-
ment indicating the State-wise pro-
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gress of extension of street lighting
facilities #e localities inbabited by
harfyuns -during the period 197679 is
enclosed,

Statement

State-wise progress of extension of Street Lighting facility to localities inhabited by Harijans during

1976—79.

SL

No. States/Union Territories

-— -—

No. of villages where street lighting has besn exten-

ded to the localities inhabited by Harijans & other
backward communities as on

31-3-1976  31-3-1977  31-3-1978  31-3-1979  31-9-1979
1. Andhra Pradesh . 9044 10085 10318 11979 12090
2. Bihar . . . 785 1229 1453 1546 1572
3. Gujarat 4660 5242 5535 5726 5812
4. Haryana . . . 218 249 276 302 323
5. Karnataka . . . 14098 14679 15137 15736 15887
6. Kerala . . . . N.A. 33 33 41(a) 41(a)
7. Madhya Pradesh . 2715 3395 3939 4534 4655
8. Maharashtra . . 9625 11657 125¢8 15004 16421
9. Orissa . . . . 237 309(€) 309(c) 309(¢) 309(¢)
10. Punjab . . . 98 98 81(+) 81(+) 79(+)
11. Rajasthan . . . 68: 1013 1038(d) 1n38(d) 1038(d)
12. Tamil Nadu . . 10384 10410 10422(c) 10122(¢) ro422(c)
13. Tripura . . N.A. N.A. 3(b) 3(b) 3(b)
14. Uttar Pradesh . 7099 9005 9655 12453 12759
15. West Bengal . . 51 03 11 15 115
Total (States) . 59695 67497 70008 70378 81526
1. D & N Havli 23 33 43 5 13
2. Dalhi . . 243 243 243 213 244
3. Lakshadweep [§) 9 9 ) 9
4. Mizoram . 4 4 1o it 21
5. Pondicherry . 128 128 333 33% 333
Total (U.Ts) . . . 407 417 638 641 651
Total (All-India) 60102 67914 71546 8oo19 82177_

(a) —As on 30-9-1978
(d) —As on 30-1t-1977

(b) —As on 30-6-1978

() —As on 31-12-1976

——

(¢)=—-As on Bi-10-1977

(+)—Due to the non-payment of bills by Panchayat, street lighting in certain villages dis-

connected.

Note :— In the States of Assam, Himachal Pradesh, Jammu & Kashmir, Manipur, Meghalaya,
Nagaland, Sikkim and Union Territories
Chandigarh and Goa, Daman & Diu, there ave no separate localities inhabited by

Harijans and while electrifying villages,

¢ rered simultaneously.

of A & N Island, Arunachal Pradesh,
localities inhabited by Harijans are also
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Transmitter at Kohima Station of
AILR,

43. SHRI CHINGWANG KONYAK:
Will the Ministey of INFORMATION
AND BROADCASTING be pleased to
state:

(a) is it a fact that the existing
transmitter installed in the All India
Radio, Kohima, is of such a low fre-
quency that it cannot cater to the
needs of the entire State; and

(b) if so, whether Government have
any proposal to replace it by a high
power frequency transmitter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) No,
Sir. The day time primary grade
coverage of the State by the existing
nigh power 50 Km medium-wave
and 2 KW :zhort wave transmitters
is 99 percent by aregq ag well as
population,

(b) Does not arise.

Establishment of T.V, Stations during
‘Next Five Yearg

44. SHRI VIJAY N. PATIL:
SHRI UTTAMRAO PATIL:
Will the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state:

(a) the names of places, where Gov-
ernment proposes to establish new

T.V. stationg in India during next five’

years;

(b) whether in view of the Central
location of Nagpur City, there is a
demand to establish a T.V, Station at
Nagpur; and

{¢) the
thereto?

reaction of Government
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THE MINISTER OF INFORMA.
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Fol-
lowing approveq Sixth Plan pro-
posals for the setting up of new T.V,
Stations are likely to be implementeq
during the next five years:—

Fullfledged T.V. Centres.—

1. Ahmedabad. 2. Bangalore.
4, Jaipur,

T.V. Relay Centres: — R

1. Aymer. 2. Asanso]l., 3. Cuttack,
4. Jammu. 5 Kasauli. 6. Madurai
7. Murshidabad. 8. Panaji.

9. Varanasi 10, Vijayawada.

3. Trivandrum.

Programme Production Centres:—

1. Gulbarga. 2. Mazaffarpur,
3. Rmipur.

(b) Yes, Sir.

(c) Due to constraints on financial
resources and low priority accorded
to T.V. expansion, there is at pre-
zent no approved proposa] to set up a
T.V. Centre at Nagpur during the
current Plan period.

Note:—A full-fledged T.V. Centre is
under installation at Jullun-
dur. An interim set vp has
been commissioned, on
13-4-1979.

Rura] Electrification Schemes for
Andhry Pradesh

45. SHRI SUBHASH {CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) the number of Rural Electrifica-
tion Schemes (REC) proposed to ke
taken up during the year 1979-80 in
Andhra Pradesh;

(b) the number of schemeg for
which the work has been taken up and
completed; and

(¢) the loan sanctioned by Rural
Electrification Corporation for the
same?
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THE MIN'STER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A, B, A. GHANI KHAN
CHAUDHURI): (a) During the year
1979-80, the Rural Electrification
Corporation hag so far sanctioned 42
fura} electrification schemeg in
Andhra Pradesh, inwolving a loan
assistance of Rs. 6.23 crores.

(b) Including the 42 schemes
sanctioned in  1979-80, REC has
sanctioned 304 rural electrification

schemes in Andhra Pradesh, out of
which 270 scheme; have been taken
up by the State Electricity Board
and are in various stageg of imple-
mentation. Schemeg; of REC. are
phaseq for completion over a period
ranging up to 5 years. According to
progress reports received from the
State Electricity Boarq upto 30th
September, 1979, 80 per cent to 94
Per cent of the construction work
has been completed in respect of 55
schemes for which all instalmentg of
the loans have been disbursed.

(¢) The Corporation hag sanction-
ed a total loan gmount of Rs. 83.84
crores in respect of the 304 rural
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electrification schemes mentioney in
reply to part (b) of the Question

Hyaro-Eleciris Prejeots of BLP,
J and K and Haryans

46. PROF. NARAIN CHAND
PARASHAR: Will the Mimster of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) the nameg of the Hydro Power
Projects, which have been cleared by
the Central Government in the gtates
of Himachal Pradesh, Jammu gnd
Kashmir, Punjab and Haryana;

(b) the estimated cost for each one
of them, along with the maximum
capacity for Power generation in each
case; and

(c) the likely period to be taken in
construction, and the target dates of
completion in each case?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURD): (a) to (c¢). The
information is given in the State-
ment enclosed.

Statement
List of the H.E. Projects in H.P., 7&K, Haryana aniPuajab

State/Scheme

Installed Sanctioned Target
capacitv cost date**
of comple-

tion
(MW) (Rs. crores)

t 2 3 4
HIMACHAL PRADESH
1 Bassi Extn, . . 15 4' 445 1980-81
2 Andhra . . . .. 15 9° 742 :9%3-831
1983-84
g Binwa . . 6 6.90 1982-83
4 Rongtong 2 2: 81 1982-83
5 Bhaba . . . 120 55 84  1984-B6
6 Baira Siul . . 180 g2.2801 1981-82

**The target date of completion as indicated is based on the discussions held with the project
authorities in CEA duringp November to January 1979/80 in conmection with the Aasusl ﬂl

Discussions,
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2 3 4

7 AMMU & KASHMIR
t Stakna . 4 1275* 19d2-8g
2 Salal 845  e22'15  1984-B5.
PUNjFAB /
1 Shanan Extn, . . . 50 13+ 26

, -—-——;—6—-2-:7-: 1981-8z-
2 Shanan Renovation 6o 1.68

T 7 18%  1980-81
PUNJFAB/HARY ANA |[RAJASTHAN
(COMM ON PROJECT )

1 Dehar Extn. 330 59- 10  1983-85
2 Pong Extn 120 34'04  1983-84

*R evised estimated cOst of the Scheme.

Citles to be put on T.V, Map during
1980-81

47. SHRI JANARDHANA
POOJARY: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to etate the number and
names of cities that the Government
propose to put on the T.V. map dur-
ing 1980-817

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): None of
the T.V. Centreg proposeq to be set
up in the Sixth Plan period ig ex-
pected to be commissioned during
1980-81.

Absorption of the Surplug Staft of
RR.O. Unit of Campbell Bay in
Niocsbar Islandg

48. SHRI MANORANJAN BHAKXK-
TA: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state: \

(a) whether Government are aware
of the surplus staff of RR.O. Unit of”
Campbell Bay in Great Nicobar on fle
Indonesian Border who made a num-

ber of represeatations withowt any
result;

(b) if g0, the details of the surplus
staffs categorywise and gince when
declared surplus; and
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(¢) the action Governmeng proposeg
to take for their absorption?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Yes,
Sir. Some representations have
been received from Staff Association.
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(b) and (c). Efforts are being made
o redeploy the surplus staff through .
the Surplus Cells of Government.
Out of 12 employees declared surplus,

9 have been sponsored for deploy-
ment elsewhere and 8 cases are
awaiting redeployment. A staterment
giving details is enclosed,.

STATEMENT
S.. No. D:signation Date from Nb. dzaclared N, sprasored No. awaiting
which dec-  surplus for re- re-deploy-
lared surplus deployment ment.
elsewhere.
\
(1) (2) (4) (5) 1(6)
1 Chairman 3 1-8-1979 2 2 -
2 Tractor Driver 1-10-1979 7 5 2
3 Motor Driver., . 1-10-1979 2 2 —_
@4 Welder 1-10-1979 1 — 1
TOTAL 12 9 3

— - —

Programmes from Port Blair Station
of ALR.

49, SHRI MANORANJAN BHAKTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whethey Government are aware
that Port Blair gtation of All India
Radio is not audible from North Anda._
mang and Great Nicobars dque to some
technical defect in the mast; gund

(b) if so, what action Government
contemplate for the improvement;
state details and by when the improve.
ment ig expected {0 he made?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) North
Andamans and Great Nicobars are not
adequately covered at present by
AIR, Port Blair as the transmitter is
operating on a temporary antenna,

(b) The coverage will improve
with the commissioning of the direc-
tional antenna system the work on
which was held up due to some of
the mast materials having been
received in a damaged condition. The
matter has already been taken up
with the supplier to expedite »e-
placement.  All possible efforis are
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being made to comimission the direc-
‘tional antenna system as early as
possible,

Non.replacement or burnt Meters in
Delhi by DESU

50. SHRI NIHAL SINGH: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to re-
Yer to the reply given to TUnstarred
Question No. 2059 on the 6th March,
1979 regarding ‘Consumer foots bill
for DESU mistakes’ and state:

(a) whether the DESU comeg with-
in the purview of Article 12 of the
Constitution;

(b) it so, whether any machinery
has been provided to afford yelief to
the harried and helplesg consumers in
the capital who are forcedq 1o pay
fantastic bills for burnt meters pre-
pared in an arbitrary manner after g
lapse of three years or so when it ig
the practice with the DESU manage-
ment not tg replace the burnt meters
in time and not to reply to the repre-
sentations from the consumers ever
at the highest level;

(c) whether he would instruct
DESU authorities to compile 5 list of
such casep wherein paymentg of bills
had been made by the consumers
during 1978 beyond the period of limi-
tation of three years under the law
under duress and afford necessary re-
lief to them; and

(d) if not, the reasong therefor?

THE MINISTER OF ENERGY

AND IRRIGATION AND COAL
(SHRI A B, A, GHANI KHAN
CHAUDHURI) (a). Yes, Sir.

(b) DESU has reporteg that the
bills are not sent in any arbitrary
manner; these are sent on the basis
of consumption recorded in the ener-
&y meters. In some cases, where
the energy meters are not function-
Ing due to any reason, billing is
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done on the basig of assessment of
average consumption for the past
period. ‘When any consumer disr
putes the assessment, his case is
reviewed by Senior Officers and
relief granted where due, DESU
has also reported that the burnt me-
tergs are replaced by them as soon
as feasible,

(¢) and (d). DESU has reported
that on a rough assessment, only
661 cases pertained to a period of
more than three years, although a
total of 19,739 bills were raised dur-
ing 1978-79 in respect of defective
meters, Out of these 661 cases,
payment in 558 cases has also been
received and the balance 103 cases
are pending. These 661 cases
pertain to 8 distribution districts of
DESU having nearly 4.70 lakh con-
sumers.
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1978~79 1979-80
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Bstablishment of T.V, Centres at
Pune

52. SHRI UTTAMRAO PATIL:
Will the Minister of INFORMATION

AND BROADCASTING be pleased
to state:
(a) whether there is a proposal

under Government’s consideration to
eg&ablisp T.V. centre at Pune;

() ¥ so, what are the details in
this régard; and

(c) if not, what are the reasons
therefor?
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THE MINISTER OF INFQ
TION  AND BROADCAS
AND SUPPLY AND REHABm
TION (SHRI VASANT SATHE): (a)
to (¢). There is already a TV trans-
mitter operating at Pune which
relays the programmes telecast by
Doordarshan Kendra, Bombay. It
has a service range of 52 to 80 Kms.
covering an area of 15,000 sq. Kms.
and a total population of 40 lakhs.
Due to financial constraints, there
is no prope ' to set up a full-fledged
T.V. Centre at Pune in the current
Plan period.
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w the headquarters of Western
CeaMietd Limited from Nagpur to
Chhindwara

56. SHRI VIJAY N. PATIL: Will
thé’ Minister of ENERGY AND IR-
RIGATION AND COAL be pleased

to sate;

(n) whether Government have deci-

d shift the headquarters of West-
e m Limifed, from Nagpur
to i3 ; r
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(b) if so, the reasons therefor;

(c) whether Government have re-

ceived representation against the pro-
posed decisions; and -

[

(d) the reaction of Government there-
to?

THE MINISTER OF ENERGY
AND IRRIGATION AND CUOAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURI); (a) and (b), For the
present, Governmen) have dunlliéd
to open a regional office of Western
Coalfieldg Limited at Chhindwara
for the purpose of dealing with ke
problems of development of coal as
well as sales and marketing of coal
in that region.

(c) and (d). Some representations
have been received against the shift-
ing of Western Coalfields Liroited
Headquarters from Nagpur to Ch-
hindwara. The  representationists
have been informed of the above
decision.

Delinking of Newspapers from meas-
pely Houses

57. DR. FAROOQ ABDULLAH:
SHRI MOOL CHAND DAGA:
SHRI TARIQ ANWAR:
SHRIMATI MOHSINA KIDWAL

SHRI CHANDRABHAN
ATHARE PATIL:

Will the Minister of INFORMA-

TION BROADCASTING be
pleased to sfate:

(a) whether it is a fact that Unian
Government are planning a “result-
oriented policy” for diffusing and de-
linking newspapers from big monopbly
houses; t

(b) whether in India many of the
major néwspapeys are managed by fhe

big monopoly houses; ,

(c) if g0, what are the mgin feg-
s o B o s T
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(d) when the same is likely to be
implemented; and

(¢) whether Government have de-
cided to constitute a Committee for
this purpose, if so, when and the
ngmes of Members of the Committee
and the fime by which the Committee
is likely to submit its report?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR1 VASANT SATHE). (a), (o),
(d) and (e). Government have no
proposal to set up any separate Com-
mittee for this purpose. The Press
Commission is proposed to be re-con-
stituted shorfly with revised and
more comprehensive terms of refer-
ence. The inclusion of an itemm om
diffugion and delinking of newspap-
ers from big industrial houseg in the
rewised terms of reference will be
given due consideration.

(b) The names of newspaper com-
panies{undertakings, who are pre-
sently registered Under Section 26 of
the Monopolies Restrictive ‘Trade
Practices Act, 1969, are as follows:

1. Capital Limited—Birla Group

2, Eagtern Economist Limited—
Birla Grouo.

3. Newspapers Ltd.--Birla Group

' 4, Tamilnadu-~Thiagaraja Chet-
tiar Group.

5. A few undertakings belonging

to the Indian Express Group.

Insuficient Coal supply to Thermal
Stations in Bibar

58. SHRI SATISH PRASAD SINGH:
Will the Minister of ENERGY AND
TRRIGATION AND COAL be pleased
to state:

¢a) whether it is a fact that thermal
stations in ‘Bihar are not getting suffi-
ciemt coal to run the planis to full
capacity; and

(b) it so, the action proposed tobe
taken by Covernment in the matter?
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THE MINISTER OF MERGY
AND IRRIGATION AND COAL
(SHRI A. B. AL GHANI XHAN
CHAUDHURI): (a) Thermal power
stationg in Bihar have mot beea geit-
ing the linked quantities of coal re-
sulting in depletion of their coal
stocks, particularly at Barauni.

(b) A number of steps have been
taken to step up supplies of coal 1o the
thermal power stations in Bihar.

Some of these are as follows:—

(i) Coal companies and Railways
have been asked to step up coal sup-
plies to the power stations im

Bihar.

(ii) Close liaison is being maintain-
ed between the Department of Coal,
Railways and Department of Power.

(iii) High level inter-ministerial
meetings are also held periodically
to review coal supplies o the power
stations.

(iv) A control room has been get
up in the Rilway Board to monitor
the cnal supplies to power stations
on datly basis.

Diversion of Coal to other States 1im
bulk by Bihar

59. SHRI SATISH PRASAD
SINGH: Will the Minister of ENER-
GY AND IRRIGATION AND CDAL
be pleased to state:

(a) whether it is a fact that coal is
being diverted to other States ir. bulk
by Bfihar State;

(b) if so, the quantities so diverted
to other States, details thereof;

(¢) whether the rest of the woal is
not sufficient ¥or the users of Bikar
State; and
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. 4d) it se, what remedial action Gov-
- ernment propose to take to provide
" col to. e commoen users of Bihar
State? '

THME MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): (a) and (b). Bihar

is « major producer of 2oal in the .

country and .meets the requirement
of other states also, besides its own
requirements. The production and
censumption of coal in Bihar and
degpatdy outside the State from
1978-77 to 1978-79 is given below:

Consump- Despateh

ycar Produc- C
tion tion with-outside the

in the state

state

(in million

tonnes!

1976-77 41-52 1530 26 22
1977-73 41°49 1764 2385
1978-79 41-68 1809 2765

(c) Aiter allocation of coal to other
stages from Bihar, the quantitieg of
coal available is sufficient to meet
the demand of Bihar.

(d) A programme has been drawn
up for stepping up the movement of
sofd coke which required by common
users in the State and to streamline
the distribution system.

Restriction om use of Petroleum Fuel
for power generatiom

60. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EN-
ERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether a firm policy has been
formulated by Government not to alow
any more power generation by petre-
leum fuel and also to switch over lhe
existing plants to coal withia a time
ccbndule and
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(b) it no the nollcy adontod in Na
respect?

THE MINISTER OF ENERGY
AND IRRIGATION = AND : COAIL
(SHRI A. B. A.  GHANI -KHAN
CHAUDHURI): (a )and (b). The
Government hags been following a
policy of basing thermal power
generation mainly on coal, - Thermal
power generation hased on petroleum
fuel was resorted to in a few power
plants in the past close to same re-
fineries in order to utilise the sur~
plus fuel oil. Following the oil price
rise of 1873, the power planta which
could be converted ~ to coal-firing
technologically have already been
converted to coal firing. The Gov-
ernment continues with this policy
and permits power generation baged
on petroleum fuels only in excep-
tional circumstances mainly to miti- -
gate power shortages in the short.
term. K-

Measures to increase production ef
Coal during 1980-81

61. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to sfate:

(a) whether any measures have been
adopted to increase production of coal
in the year 1980-81 in the country;

(b) if g0, what measureg have been
adopted by now;

(c) whether government are awm
that because of short supply of
plants are using diesel for generatmé
energy; and

(d) whether the posifion in coal, -

front has improved now? U

THE MINISTER .OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) Yes, Sir, .

(b) Some of the measures adoptqd
to increase coal productmn are 2

(1) Attempts are being- made 10 hn-
prove power genration in: UWBM
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supplies the bulk of, the power to

ieriés’ in Eastern India wherg pro-
duction has been affected due to
power shortage.

..{2) Import of explosives has Leen
srranged to cover the gap between
demand and indigenous availability.

(8) Instructions have been issued
for the allotment of diesel on a prio-
rity basis to the Coal Industry.

{4) Steps are being formulated to
curb absenteeism among  workers
which is usually heavy in the first
three months of the year.

. (5) The State Governments have
been requested to strengthen  the
law and order machinery in areas
where production hag been affected
by frequent distruptions in the law
and order. A close watch is being
kept on the situation.

(8) Assistance, of the State Gov-
ernments has been sought in expedi-
ting land acqusition for commencing
new projects.

(¢) The Government is not aware
of any plant having switched over to
diesel oil for generating energy due
to shortage of coal.

(d) Yes, Sir. The production of
coal has risen from 94.8 lakh tonnes
in December to 100.7 lakh tonnes in

February. Stocks at the pithead
have increased from 104  million

tonnes at the end .of December 1979
tq an estimated , 12.8 million tonnes
at the end of February, 1980.

Arrigation and Hydl;o-electrlc Projects
in Orissa

,.SHRI _CHINTAMAm PANI-
: V@é the , Minister of
AND IRRIGATION AND
COAL be pleased to state:

(a) ‘whether any provision is  being
made in the current year for exped;t-
ingthe comstruction werk of, Indravati,
Rengali, Brutang, Kuanria and other
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1rﬁgaﬁon and Hydro-Electric Projeets
in Oﬁm and

(b) it so, the provisions made fo
increase hydro-generation and irriga-
tion petential in Orissa in the current
year?

THE MINISTER OF ENEREY
AND: IRRIGATION AND' COAL
(SHRI .A. B. A. GHANI! KEAN
CHAUDHURI): (a) and (b). The
qutlay recommended by the Working
Groups of the Planning Commission
for the year 1980-81 for Hydro-elec-
tric power generation in Orissa is
Rs. 41.74 crores and for raajor and
medium irrigation Rs. 63.23 crores.
However, the final outlays havc yet
to be decided by the Planning Com-
mission in consultation with the State
Government.

The provisions recommended for
major and medium irrigation and
hydro-electric power generation by
the Working Group for the year 1980-
81 for the specific projects are as
under: —

Project Outlay  Outlay
for major for tlvdro
& Melinm #lectric
irrigation  power
generas
tion
(Rs. in (Rs. in
crores) c10res)
1. R naali . . 11+6 13+74
2, Upper Ko' b . ' 500 2000
3. Upp r Indravan . 4 00 3 oo
4, Kuinria 2.00
5. Burtang . . Nil

High Power Committee to iniprove
Position of Coal Movement

63. SHRIMATI RAMDULARI SIN-
HA: Will the Minister of ENERGY
AND IRRIG ;mm AND COAL be
pleased to state

(a) whether it is a fact thgnt a

power committee has been torum

improve the position of coal
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by ccordinpting the efforts of the
Ministries ol Energy and Railways;
and

i(b) if so, what steps are being taken
tor coordination in persuance ot the
«lecision of the committee?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A GHANI XHAN
*CHAUDHURI): (a) and (b). A Cabi-
net Committee on Industrial Infra-
structure has been formed under the
‘Chairmanship of the Union Minister
of Finance. Among other things the
‘Committee reviewg the production and
movement of coal for various sectors.
The Committee also serves as a high
level body for coordinating the acti-
vities of the Ministry of Railwavs and
the Departments of Coal and Power.
The movement of coal to thcrmal
power stations has also een reviewed
at a meeting taken by the Prime
‘Minister. The Committee has held
two meetings and a programme to
step up the movement of coal has been
drawn up in consultation with the
Ministry of Railways.

Views of All India Small and Medium
Newspapers’ Association regarding
News Agencies

64. SHRI N, E. HOR:

Will the Minister of INFORMA-
“TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the All
India Small and Medium Newspapers’
Association has favoured more {han
-one news agency; and

(b) if o, the reaction of Govern-
ment thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING &
SUPPLY AND REHABILITATION
{SHRI VASANT SATHE): (a) Press
réports to this effect have come to the
notice of the Government.

(b) Presently four news agencies
nathely Pross Trust of India, United
Neirs of Tadis, Hindustan Samachar
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and Samachar Bbardll ave - func-
tioning, Whether they should be
unified or not is a mutder Primarily
for the news agencies themselves to
consider and devide, -

High priority to Hydro-Electric
Schemes

65. SHRI VIJAY KUMAR YADAV:

SHRIMATI GEETA MUKHER-
JEE:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pieased
{o state:

(a) whether it is a fact that the
working group on energy policy has
stressed the need to give & high prio-
rity to hydro-electric schemes; and

(b) if so, what are the details and
Government’s decision thereon?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KEAN
CHAUDHURI): (a) Yes, Sir,

(b) The Working Group on En-
ergy Policy while stressing that hy-
del development should receive very
high priority hag suggested that the
following aspects should receive im-
mediate attention:

(i) early completion of the re-
assessment of hydel poten-
tial and undertaking of sur-
veys and investigationg to
forfurmulate hydel projects;

(i) evolving of well-conceived
scheme of financial and tech-
nical assistance from the
Central Government to the
State Government to take
up long gestation hydej pro-
jects;

(1ii) speedy resolution nf inter
state digputeg and evolving
procedures for taking Jup
large river valley projécts
jointly by the States and the
Centre;
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{iv) prompt and pragmatic exs-
mination impect of hydel
development on environment;

(v) developing appropriate orga-
nisationa] structure to manage
Inrge hydel projects located
in small states and remote
areas;

(vi) development of micro hyd-
el power stationg in hilly
areas and pursuing the pos-
sibility of developing low-
head hydel resources ulong
canals.

The Report of the Working Group
wag submitted recently ang its re-
commendations are yet to be oon-
sidered by the Governmeng, How
ever, the need for according high
priority to hydel development is well
recognised by the Government,
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Eftect of power shoxtage er Industry
and Agricniture

_89. SHRI P. K. KODIYAN:

SHRI EBRAHIM SULAIMAN
SAIT:

SHRI KRISHNA PRATAP
SINGH:

SHRI MADHAVRAQ SCINDIA:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether the country is facing
serious power shortage whickh has
badiy affected production in industry
ag well as in agriculture;

(b) if so, what are the main causes
for this shortage; and

(c) what measures have been taken
fo overcome the present crisis in power
production?

THE MINISTER OF ENHRGY
AND IRRIGATION AND COAL
(SHRI A B. A. GHANI KHAN
CHAUDHURI): (a) and (b). A num-
ber of States are presently facing
shortage of power which doeg affect
industria) and to some extent agricul-
ture production also. The shortages
have arisen due to failure of monsoons
resulting in lower availability of pow-
er from hydel power stationg in some
states, increase in load demand par-
ticularly in the rural areas due
to drought; inadequacy of installed
capacity to meet the increasing load
demand, prolonged time being taken
for stabilization of newly commis-
sioned generating capacity, poor
performance of thermal power sta-
tions and shortage of coal at some of
the thermal power stations.

(c) A number of measures have
been taken to improve the availabi-
lity of power in the country. These
measures include:

(1) maximising generation from
the existing thermal install-
ed capacity in the central
sector. State Governments
have also been advised to

aimilarly maximise gevera~
tion from their thermal in-
stalled capacity;

(2) addition of gbout 17122 MW
of new generating capacity
during the period 197883, of
which about 3000 MW has
already been commissioned
during 1978-79;

(3) transfey o8 power Ifrom
surplus to deficit States;

(4) Monitoring of coal stocks and
ensuring availability of ade-
quate coal to thermal power
stations.

Silent Valley Project
70. SHRI P. K. KODIYAN:
SHRIMATI MOHSINA KIDWAIL:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it is a fact that the
Cemtre has not yet taken any decision
regarding the Silent Valley project sub-
mitted by the Kerala Government;

(b) it so, what are the reasons for
delay in taking a decision;

(¢) whether any communication has
been sent to, the State Government from
the Centre in this connection; and

(d) if so, the main pointg thereof?

THE MINISTER OF ENERGY AND
JRRIGATION AND COAL (SHRI
A, B. A. GHANI KHAN CHAU.-
DHURI); (ay to (d). In view of
reservations expressed by environ-
mentalists and ecologists all over the
world regarding destruction of the
Silent Valley forest, which ig one of
the only remaining tropical rain
foresty in the world, the Governmemt
of Kerala has been requested to step
further work ill the matler is din-
cussed with the Central Government.
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Coal Production in Current Year

71. SHRI P. K. KODIYAN: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

\

(a) what was the target fixeq for
«Coal production for the current year;

(b) whether the target is likely
to be achieved; .and

(c) if not, the reasons for the ex.
pected shortfall?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A, GHANI KHAN CHAU-
DHURI): (a) The original target of
coa] preduction for the rear 1979-80
was 118 million tonnes.

(b) The present trend of production
indicates that a production of 104
million, tonnes during the current
year would be achieved.

(c) The reasons for shortfall in
coal production are given below:

(i) Inadequate availability of power
supply to collieries;

(ii) Shortage of explcsives:

(iii) Shortage of dicse! supplies to
coal mines;

(iv) Deterioration of the Law and
LOrder situation in Bengal Bihar Coal-
fields; and

(v) Difficulties faced by Coal com.
panies in acquiring land for new
projects, {ye

fafaw wodi &) wtam s Wt W

72. St g wwr ¥M : Fr wd
sty fewrf wmr W S a7 qd
w0 g w R fy

w) fafaw e} wt Sger i
mfvrq(w);mmw#r;maz e ®
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() T 2§ =t drow TR T
#r fafaw ofedd & Fax & fray &=
geard feg g gar I wifeql & o owr §
forrg Hraer weard fmar v v fapm W oY
fawrfor X gar wa  geand frar war;

(7) wn gg et fe agrava & fageor
§ @@ ot wwRogw & ; WK

() afx &1, &t ¥ar qaoerd w0 faame g@
TR AT FWR T E AR o, 18, A aeavaey
Fror war §

Fui  wic fawrf qar wwen @@ (W
Qo o Qo W @t WlwdY): (%) fafww
aent & fou #os § 12, fafew sy
mgwar grfawmfe gra arifar st Yok
U T EgA wEr & waary, faaifor
fag W &

fawsl, T AT §Aw d¥ gq@ 9
WIHIHT %1 FIAT T AIETT UF 4 garore
gfafa gra sfam 999 wrewsIE ¥ wArEw
qr fagr war & 1 zw afgfa ® wmen
fawr, @ AT, ATSAT G W TRt
gawEal g & gfafafe @ &

(@) feey zrd awt & UwearT * v
F FaA1 FY g F qE N qEf v famow
gea & gudey AET g witw GEr aifeay €
geaT age A E | TH gEAL FT OFA FR
¥ weqifaw @A WYL WA SO A

() w1 () sTwr #1 T 6 o
=& faet @ fr ooeam ¥ s & famow
¥ agrew W & W

gwear | fawedy w5t wy
73. ot waww wm : W FN e
fawr awr wrR dET o aE A e w1l
fr Toeard ¥ fawelr #Y 9T wHT ¥ oWy
w7

st site  faarf wwr  waw sl
(st Qoddtoqo it wm wtat): gad AAF
wingu A feafaar % & wroor T By
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ot efter et & v & gEE A A
74. Wy ww G
sft Ho WrCo WA= ¢

wr st st fowd aw s w54 1
A Y I G o

(%) 7a & ol &, agare, FAa &
| Seree FY wrar fear & R owfm e
‘e w wfAe S (=g wérr af=)
fwaar gul %:

(@) arfty faselt o3i &y ®gar s
F@ & fawar g sq1 w9y 97 9
G T mA wEy o qaty weer gfafe
& & fau Fareg grw @ fadiw #37 I3M
™™ oF -
(7) a1 F@en  wAEE T FET XTI
wre maWEr ¥ fav @ Aged § agA
g &1¢ freaa afafa amé 2; "

(9) afz &, @t «afsfr & aged & 717
ar & ?

Fat site feenf aan wigen ®at (s Qo dfto
To Wi e W) (%) foed @7 awt
F a"rmr TG FeNRAFT ATET AFETAEE ~

aq TIT
(fafeam zd1 @)
1976-77 101.04
1977-78 101.00
1978~79 101.94

a1 aF Hfawder  wEHH R
IeqTgT iy fear AT § —

—— . —_——

wEAT JeAET
(7@ = ¥)
gafraw

fermrz, 1979 78.97
WA, 1979 78.72
AYRI, 1979 86.87
ez, 1979 94.75
, 1980 99,34
FWY, 1980 100. 69
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(w) arT fzwa"rwﬁﬁﬁw&ﬁﬂtﬁ

mﬂvﬁtiw'ﬂ?‘gﬁw*fﬂm
wiow qen # 37 ¥ fau GER QY A€ § e
faasa<i ¥ SORF @F FAC W gH
Tarw gg wara AT 71 W E % 9= gl
& fam oft g Y Ay EST e wg
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(7) % a&r A
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A

75. st A oA WA
St sito anfo oo
=t & wRe WA :
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w fafe, ~mw st et wE o
g TN AT FU TG

(%) 3w & 5% w5 amrew g
AR AT § AT qwad atraq g

(@) 599 ¥ w4 ~agrew § e
fera wwa® 5 741 10 a5t ¥ ofor w7 §
afexs &, =t

(w) =t mfow dem & o7 qwawi &
afea 721 ¥ ger Fron # E v e ey
F farem & &0 w1 & o Ao g A

- .
FW ITA W wE?

fafe, mra it weolt o st (it o
fmviwt) (%) o (@). ox faaw
Aaw & faad ag e @ wf ot geen
AT W ISy AEeE A R g

(w) waw wfewr amal & w0 AAnASA)
¥ owmy wHes S g oW ofdfenfa &
ag wravas & fas sarr wwraR &7 w1 faore
qEAT TR | UL, TTHIT TH qHE &
aree ¥ srdanr w7 fawre Tt &
dar wex # wowre Pafer it tefeell
w e W@
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WY ® Ioqad Arnag

faafas g—mi frafaa grarf o avd o
o A W frefafas ¥ wfow ww &
31-12-1979 afma &
nafag ¢
. 5 o§ 10 ¥
16077 4675 182

30-6~1979 %7 frafafeas ¥ wfev o §

I ATATAE T AT w1 feafy o, s Aw
IR WA afma
aEl #Y G - -~

5 79 10 =g

T 124540 28319 2662

Lac - CL . 22637 8 1

qat . . . 58090 11826 1266
© T . . . © 74471 17827% 6935%
faeety 30329 7570 835
TRy . . 6920 1192 43
o 14857 107 9
fgra W 5765 806 19
SE-EIT . 6577 251 19
Fafew . . . . 49403 2133* 1*
FT . 33809 69 e
ey yim 40785 6018* 545%
TR . 55268 675 23

o . . . 8423 623 6
qEAT . . . 35513 6260* 1199%
dwne W gheamm . 38413 10798 1976

AT 23957 5123*% 438%
fafwsn 11 . .
T 629722 99595 15977

¥ feoqur @ wEFOT, FARE, AW NIW, 9T o
WK, 10 v ¥ wfgs oy ¥ afeg o

AT II AT} wY a5 a9
® wiw? Faw g wwe’ ¥ §)
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v ww wite ger sdw ¥ faggdrgn ot
& W

T owr g fwaw A

(&) w7 dre aqt &, awar, fras fao
TRl & fau fawst gyeew w0¢ aE AT
W 1980-81 ¥ fwmy faol waaei
fqu fawsr gqeew HTE T ?

st ofx fquf am wwen A
(M qo d@o go mw TR WEA):
(7) wew w2 & s, mqiar, wafaae
e & mrarz mal & 4ear qar SAw A
29-2-1980 % faggdrga mal & der
fE f Iy & —

frraram  wagmal &1 faggaea mal
T g it g

1. fwz 892 521
2. qlAw 1249 507
3. TaifereT 753 284

T :
qrey faelt ® aral W dewr aar IAA
31-3- 1979 a% faggdiwg wat *r e
% o arfy 2 :—

\

b 1182 474
[%'«rm ’ 1477 416
TR 957 295
Wiy 780 152

(&) a8 1976-77, 1977-78 WK
1978-79 & ua wew ww ¥ e
gt w mfeae ey § e feg
;q froft zgmawi #t genr 9 & o

o fow u Hfore g Faard oowde
FT AR zgaaw

1976~=77 1977-78 1978-79

1. fuz 90 60 -
2 q&m 50 29 —
3 wifaaT 13 5 -

‘Trreram  TAR T faagees ma
& w g

R .

frd v Ffwg faarg orrde zgade
T

1976- 77 1977-78  1978-79
oA 220 416 410
werar 78 168 149
IR 44 15 19
it 6 54 55
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TR WA W U SR ¥ AW 1980-
1 ¥ w2 ¥ 397 ¥ N o
W T e Qo e st
qt @ ¥ g7 wifew gfee & =g wy-
At % T 93 dafag U taeet &
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gro frwre tear o g
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™ T faw fowrf afediam

(%) #r gTHre wey) wqw, 5 forerw
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g qgd & yfe wig & tewd & fo
9% g7, fawe faar ol & frafe gady
ot sremia ax faq s Y & st afe o, A
af@Yaar %1 9 faaw w1 § ; 5w

(%) afdrsar o feady ama @, 39T
frmtor w1 o o QT &Y srrwar qar qfenaar
T § AR TeIaq T T orT wfw A
g @ A garar d ?

Fat wie faumt wer Woer s (s Qo
o go TR e WWA) : (5) W (w).
g R AT LA WA F fawe ww T @
L UF fade Taarf efte w1 megma #3 W
2? @ W qC 694 FUT @a wqd
I AT A F WA & AT zEd
W fRr X 14,400 FRIT T tawrE
gt L o & ¥ wwaw] sl #Y wdme
v;ra WRT TGT XY ww gears § oafg
AUl

gaz saw a7 W g g
werar frmi § 1. oleme d¥gT @ald arw
¥ faq wvaw 97 ok favwe fawrd afoien
A A 2 faawT 12,11 FAT T A
T WA FoGAWA & ofenmar e
¥ NI A W GTON § A arw
T At ¥t wafa & wRT (g &7 S E
AT aq wEww ¥ ofdsar fond s
st ¥t ot & o wadt foafrat e &
tae wor wewrr W G §)

Expenditure incurred on Verghese
Committee

78. SHRI JYOTIRMOY BOSU: Will
the Minister of INFORMATION AND
BROQADCASTING be pleased to state
what was the expenditure incurred on
the Yerihese Committee on ALR.
and Dot rdarshan?
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THE MINISTER - OF. INFORMA-
TION AND 'BROADCASTING AND-
SUPPLY AND REHABIIITATION
(SHR] VASANT SATHE): The total
expenditure incurred on the Verghase
Committee, including expenditure on.
priniing of iis report, was Rs, 3,47,088/~

MRTP Commission Charges agamst
Colgate-Palmolive (India)

79, SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS pe pleased to
state:

(a) whether Colgate-Palmolive
(India), the subsidiary of an
American Multi-National Corporation,
has been charged by the M.R.T.P.
Commission, with Monopolistic and
Restrictive Trade Practices;

(b) if so, what are the details of
the charges against this company,
and

(c) what action, if any, has been
taken on the same?

THE MNISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIVSHANKER): (a) to (c). In exer-
cise of powers conferred by sub-sec-
tion (1) of Section 31 of the Mono-
polies and Restrictive Trade Practices
Act. 1969, the Central Government re-
ferred to the M. R. T. P. Commission
on 28th March, 1974, the case of M/s.
Colgate-Palmolive (India) Pvt. Limit-
ed for an inquiry as to whether, hav-
ing regard to the econcmic condilions
prevailing in the country and to all
other matters which appear, in the:
particular circumstances to be relevant,.
the trade practices alleged lo be in-
dulgeq in by the aforesaid company
operate or are likely to operate against
the public interest. The aforesaid
references to the Commission was
made 2s a result of the Prime chic
opinion formed by the Government.
that M/s. Colgate-Palmolive (India)
Pvt. Ltd, a subsidiary of Colgate~
Palmolive-Poto Company, incorporat-
ed in the United States of America,
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ged, among other things, in the
uction of soap, shampoos, tooth
paste, tooth powder, tooth brushes,
shaving brush, shaving cream cream
oil, hair oil, hair cream and
powder under frade names, such as
“Colgate’’ “Palmolive” etc, was in-
dulging, among others, in the fellow-
ing monopolistic trade practices as a
result of which the cost relating to
production, supply and distribution of
the said products manufactured by the
company had been unreasonably in-
creased :-

\

(i) earning a very high gross orofit
rate on sales around 31 per cent and
a gross profit rate of 42 per cent to
per cent cent on cost of sales as
against a reasonable return of 5
per cent on cost of sales;

(ii) earning exorbilant rate of pro-
fit at the rate of nearly 118 per cent
in 1970 and over 158 per cent in 1971
on capital employed;

(in) earning unreasonable net pro-
fits, after paying taxes, of over 50
per cent in 1970 and 46 per cent in
1971 on th average capital employed
by the company to the detriment of
the consumer;

. (iv) reaping profits without making
any large investments in India as
fixed block in buildings etc., and
in not incurring substantial expendi-
ture on reasearch and development
in India with a view to produce con-
sumer items of better quality at
cheaper rates for the benefit of the
consumers; and

(v) selling not cnly what the com-
pany produces, but also a few pro-
ducts which it gets manufactured in
eother units and allowing such pro-
ducts to be sold under its own brand
name while these products are
manufactured for Colgate by outside

» agencies with indigenous raw mate-
tial and know-how, the company
reaps unreasonable profits to the
detriment of consumer and the
smaller units who produce such pro-
Quete.
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In pursuance of the aforesaid refer-
ence, the MRTP Commission initiated
an inquiry ageinst the company. The
company filed a writ petition in the
High Court of Delhf challenging the
order of the Central Gdvernment mak-
ing reference to the Commission on the
ground, inter-alia, that the Central
Government was under a legal obliga-
tion to give a hearing to the company
before making the aforesaid reference
to the Commission. The Delhi High
Court stayed the inquiry by the Com-
mission on 24-6-1974. The writ peti-
tion has since been heard by the Delhi
High Court and dismissed with costs
by their judgement dated 13-12-1978.
The Commission has now resumed the
nquiry against the company and has
published a notification {o this effect
in some of the leading newspapers of
the country on 10-2-1980 invitimmg in-
formation|comments from all the par-
ties who wished to furnish any in-
formation or give their comments re-
garding the inquiries within 21 days
of the publication of the nolification.

No mquiry regarding allegation ot
any restrictive  trade practices has
been instituted by the (fommission
against the company.

Assets and Turn-Over of 20 Large
Industrial Houses

80. SHRI JYOTIRMOY BOSU: Wwill
the MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) total assets and turn-over in
rupees of each of the 20 largest busi-
ness houses in the country as in 1972,
1977 and 1978;

(b) total profits earned by each of
the 20 largest houses during 1972,
1977 ang 1978;

(¢) whether Government have any
programtme to put curbs on the ex-
pansion of large houses;

(d) if so, what are the salient
featureg of that programme; and

(e) when the saig programme is-
expected to be implemented?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIVSHANKER): (a) ang (b), In-
formation on assets, turnover and pro-
fits before tax of the 20 largest indus-
trial houses for the years 1972 and 1977
based on registrations under section 26
of the MRLP. Act, 1989, as upto
30-6-1978 and ranking according to the
value of assets in 1977 is furnished in
Statement-I annexed. The informa-
tion for 1978 based on registrations as
on 31-12-1978 and ranking by the side
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of assets in 1078 is given in State.
ment-I1 annexed.

(¢) to (e). Chapter II of the MR.LP,
Act provides the necessary regulatory
measures to be followed by the Gov-
ernment in respect of expansion of
large industrial hcuses. The industrial
policy statements of the Government
from time to time also lay down the
guide-lines to be followed in this re-
gard in respect of the large industrial
houses.

Statement 1

Assets,” Turnover and Profits before tax in the years rg7z and 1977 of 20 largest
Industrial houses (as per registration under section 26 of the M,R.T.P. Actas om
39-6-1978) ranked by size of their assets in xg977

Value in Rs. Crores

Sl Name of the No. of
No. Industrial House Bf)dies Year 1972 Year 1977
o T ets Tum PET. Awenn Tume BT,
over over
1 Birla 70 589.42 590-—00 45.86 1_57“0-— 20 ;;;5}; "’55.’85"
2 Tata . . . . 32 641.93 692.84 48.92 1069.28 1292.89  65.26
3 Mafatlal . 14 183.74 190.86 14.65 9285.63 4i3.22 31.1§
4 J.K.Singhania 28 121,45 103.65 5.92 267.31 260.49 8.%0
5 Thapar 35 136.16 154.66 11.04 215.92 330.34 18.66
6 LC.IL 7 135.21 149.07 17.47 209.97 295.67 30.91
» Scindia . . 3 107.98 50.65 5.44 200,04 104.10  2.4%
8 OilIndia. . . . 6 104.04 136,08 15.02 199.95 400.72 19.00
9 Bhi andiwala . 7 45.-91 44.92 3.93 189.44 68.72  8.93
10 Bangur . . . 44 125.26 142.71  7.52 188.24 279.07  2.5§
11 Larsen & Toubro 10 79.03  55.70 4.65 185.9! 140.83 21.%1
2 ShriRam . . 14 120.77 176.48 10.48 179.77 803.96 5.2y
13 ACC. . 5 134.86 04.23 4.45 1068.86 171.80 13.42
14 Kirloskar 15 86.46 y1.3t  2.03 160.96 146.77 10.24
15 Hindustan Lever &  77.87 187.85 11.48 143.59 320.44 24.01
16 Khatau (Bombay) . . 36 75.44 118.94 6.82 138.82 =23t.12  15.18
17 Sarabhai . . 11 84.44 96.32 3.63 136.96 218.17  5.47
18 Walchand 20  0Q.47 103.27 1.22 132.81 165.28 3.56
19 Macneill & Magor . . 34 64.80 49.91 , 2.80 132.55 159.36 1g9.18
20 Mahindra & Mahindra . 13 58.49 74,26 3.65 125.49 113.73

1.81
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v

Statement I

Assets, Turmover and Profits before Tax in of 20 largest industrial homsos
{ns per registrations under section 26 of the TP Act as on 3:-12+78) ranked
by size of their assets in xg78

No. of Value in Rs. Crores

Sl Name of Industrial House Bodies e
No. Corpo~  Assets Turnover P.B.T.
rate
1 Birla 69 1171.15 1374.56 98. 81
2 Tata 34 I1102.11  1367.60 51.24

Mafatlal .

3
4 J.K. Singhania
5 Thapar
6 IC.I
v Bangul
8§ Shii Ram .
9 Oillndia .
10 Scindia
11 Larsen & Toubro
12 AC.C.
13 Bhiwandiwala
14 Kirloskar .
15 Hindustan Leve;
16 Chowgulc .
17 Khatau (Bombhav)
18 Kasturbhai Lalbhai
19 Mahindra & Mahindra
20 Walchand

24 317.86 475.41 39. 07
18 299. 57 318. 52 13. 50
244.06 364,19 20. 24
228. 73 308 87 26. 38
5 220 86  341.13 13.2%
14 204.79  335.80 8.35
203-24  423-39 15. 67
202 81 92.60 (~)7.77
104+ 51 169. 09 19. 52
186 62 183 o2 15. 63
178. 36 61.18 (—)8.57
176. 25 199 10 9.11
157415 370. 20 28. 32
149-96  40.23 (—)2.73
143. 12 235.02 13. 71
140. 00 202 98 22. 25
137.18 139.65 5.5
135.70  135.50 (—)1.70

News regarding Legal Proceedings
against Companies of Big Indusirial
Homseg

81. SHRI JYOTIRMOY BOSU: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state: ’

(a) whether, as reported in Finan-
cial Express, New Delhi dated
February 17, 1880, page 1, his Minis-
try has started legal proceedings
2625 L.S.—8.

against about 400 companieg con-
trolled by the big industria] houses
for their failure to register them-
selves under the MRTP Act;

(b) if so, & list of those companies;

(c) @ list of big industrial houses
which control these Companies; and

(4) what are the specific charges
against those Companies?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIVSHANKER): (a) to (d). The
newspaper report in gquestion appears
to refer only to the default notices sent
by the Government advising individual
under-takings to register under section
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26 of the M.R.T.P. Act,+1969, whenever
they are considered to be prima-facie
80 registrable, As on 31-12-79, 370 such
notices were being processed. TUpto
31-12-79, legal proceedings have been
taken against two companies. The
details are given below:

SIL Industrial
No. Nams of the company Group to which Charges
it belongs

1 Kulittalai Cane Farms Limited . Parry

2 Fibre Glass Pilkington Limited

Independent

—

Inter-connection with a number
of other companies,

Dominance in the production of
mineral wool and glass fibre,

News regarding Muiltin. ozl
Corporatioas

82. SHRI INDRAJIT GUPTA:
SHRI K. A. RAJAN:

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS ne pleased
to state:

(a) whether Government's atten-
tion has been drawn to a newg item
appeared in the Times of India dated
¥ebruary 27, 1980 regarding multina-
tional Corporations probing the new
Government’s mind on their reinduc-
tion in the country; and

(b) if so, the details thereof and
Government’s reaction thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a). Yes, Sir.

(b). The main points made in the
news ifem are as follows:—

(1) Coca Cola which wound up its
business in 1078, after it failed to
abide by the Janata Government’s
directive that it should divulge the
contents of the concentrate, has al-

ready sent feelers to the new Govern-
ment. ’

(ii) The IBM, which had pulled
out in 1978 because it did not want to
dilute its equity, as per FERA regu-
lations, has also been probing the
Government’s mind on their re-
entry in the data processing business.
The core office of IBM in India has
been researching the possibility of its
reinduction not only in the data pro-

" cessing business but also in the com-
munication field.

(iii) Firestone and severa] other
companies which were finding it dif-
ficult to meet the FERA require-
ments and had decided to wind up
business in India are also awaiting
the Government policy,

The Departments of the Government
concerned with the matters raised in
the news item have no information in
this regard. The question of the Gov-
ernment’s reaction to the news item,
therefore, does not arise. There is no
proposal before Government at present
for relaxing the provisions of the

Foreign Exchange Regulation Act,
1973.
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Windihg wp of Werking Group on
Flimrs Divisten

83. BHRI INDRAJIT GUPTA: will
the Minister of INFORMATION AND
BROADCASBTING be pleased to state:

(s) whether Government have
decided fo wind up the Working
Group set up to determine the feasi-
bility of converting the Films Divi-
sion into an autonomous body; and

(b) it s0, the details and reasons
therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
{SHRI VASANT SATHE): (a) Yes.

(b) The Film is a powerful force for
national integration and the Indian
documentary is expected to help the
people to grasp the ideals of the
country. Hence there is no need to
delink completely Films Division from
Government. Great films even drama-
tic and poetic films, can be and have
been made within the framework of
the existing Films Division. Other-
wise also Films Division enjoys ade-
quate functional autonomy particularly
with respect to production matters.

fagre ¥ gl v sdm ac fawrsdt ot = it w
b

84. wirwelt woor wmlt : ¥ Fw s
faurf awr wwey A gE oawd oW oFww
w4 fe:

(%) w1 ag ax ¢ fe fage ®r a8
1400 ¥mare fawelt ¥y wrawwa & faey
Faw 350 Fave faorelr ¥ € o @ d

(&) wn fawsly o wft & wrov ofw
sx e 9T wgd T ww TR &
114

(w) of g, & aoere o fage
# fuoit W TearTT awa WY WA ¥ g
"wr owaw I o W@ §?
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wut ¢ fenf ey Sawr S (o Qo

e % T X oo
¥ 800

A wE @ 650 HwwmE ¥

t wft gem ¥ qeemew qAWw

mm froelt ¥t ar &
ATy 9T, faiawe ey w~ X
~ £ am;ri‘t

Setting up of Television Centres at
Varanasi and other Places

85. SHRI K. C. PANDEY: Wili the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
proposals for getting up television
centres at Varanasi, Allahabag and
Gorakhpur had been considered in
1975.76;

(b) if so, when television centres at
Varanasi, Aliahabad and Gorakhpur
will be set up; and

(c) whether it is a fact that
Varanasi and Allahabad are pilgrim
centres and Gorakhpur is the Centre
of Eastern U.P. ang there has been a
constant demang that for the enter-
tainment and development of this
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area, television centres should be set
ug; and

(2) whether Government propose
to consider it?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
{SHRI VASANT SATHE): (a). No, Sir.

(b) to (d). There have been de-
mands for setting up more TV centres
in Uttar Pradesh. However, due to
the constraints on financial resources
and the low priority given to TV ex-
pansion, only one scheme for TU.P,
namely the setting up cf a relay centre
at Varanasi, has been approved as part
of the 6th Plan proposals of Door-
darshan. It is proposed to acquire a
site for this relay centre during the
current Plan and commence the con-
struction work in the next Plan.
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Setting up of Benches of Supreme
Court in Big Cities

88. SHRI K. MALLANNA:
SHRI CHHITUBHAI GAMIT:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to set up benches of the
Supreme Court in all big cities in the
country; and

(b) it so, the detailg thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIVSHANKER); (a) No, Sir.

(b) Does not arise.

Development of Canals in the
Krishna and Godavari Deltas for
Irrigation

89. SHRI M. RAMGOPAL REDDY:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleas-
ed to state:

(a) whether Andhra Pradesh Gov-
ernment have sent 2any schémes to
the Centre to develop the canals in
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the Krishna and Godavari deltas for
streamlining irrigation facilities; and

(b) if g0, the decition of Govern-
ment on it?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. .B. A, GHANI KHAN
CHAUDHURI); (a) and (b), The
Andhra Pradesh Government have
sent a scheme for the development of
canals in the Krishna delta, estima-
ted to cost Rs. 99.6%7 crores, in Sep-
.tember, 1979. Thig is under exami-
nation in the Central Water Commis-
sion.

For development of canalg in the
Godavari delta no «uch scheme has
been gent by the State Government,

T. V. Trapsmission Centres in
Villages

50 DR SUBRAMANIAM
SWAMY:

SHRI G, Y. KRISHNAN:

SHRI LAKSHMAN MALLIK:
SHRI CHHITUBHAl GAMIT:
SHRI SHIV KUMAR SINGH-

Will the Mmister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether he had made a state-
ment as reported in the Press that
within five vears every wvillage in the
country can receive T. V., transmis-
sion; and

(b) if so, the salient features and
cost implication of such a target?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) The
statement made to the press recently
was that all electrified villages (and
not every village in the country) can
receive T.V. transmission through
‘INSAT’ within five years.

(b) The Group on INSAT-1 cOn-
stituted by -Government in December
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1975 to evolve gystem definition for
an Indian Nationa] Safellite gystem
recommended a plan for TV ground
facilities based on a hybid system
estimated to cost Rs. 371 crores. The
salient features of the plan are to
provide at least one community
viewing T.V. receiver in each elect—
rifieq village by 1985. In the States
where electrification density on vil-
lages is very high like Punjab, Har-
yana, Tami] Nadu ete, terrestrial
baseg T.V. transmission service heas
been found cost effective. About
100,000 direct reception esmmunity
T.V. sets and about 1,65,000 ordin-
ary community viewing sets would
be required to be deployeq in the
electrified villages by 1985. Addition-
al programme production centres,
terrestrial transmitters, microwave
linkages etc. would also be required
to be set up in different States for
generating the programmeg in their
respective language. It may be added
that the scheme 1s capable of being
implemented in phaseg spreag overa
number of year, keeping in view
the constraints on the financia] re-
sourceg available.

Power shortage in Greater Bowmbay
region of Maharashtra

91. DR SUBRAMANIAM SWAMY:

Will the Minister of ENERGY
AND ITRRIGATION AND COAL be
pleased to state:

(a) whether there is a situation of
acute power shortage in the Greater
Bombay region of Maharashtra;

(b) if so, the reasons for the same;
and

(¢) any concrete Governmental
action taken to reduce the power
shortage in this region?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A, GHANI KHAN CHAUDH-
URI): (a) ‘There is shortage of
power in the Maharashtra State in-
‘clyding the Greater Bombey regiom:
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{b) The main reasons for shortage
©of power in Maharashtra are inade-
Quecy of the installed capacity, pro-
longed time being taken by the new-
ly commissioned 200/210 MW ther-
mal generating unit to stabilize, out-
age of one 210 MW unit at Tara-pur
for refuelling ang shortage of coal
at thermal power stations,

(c) A number vof measures have
been taken to improve the power
availability in the State. These mea-
sures include addition of new gene-
rating cepacity, modification/rectifi-
cation of the newly commissioned
200/210 MW units for early stabili~
sation and supply of adequate coal
supply to thermal power stations.
The following new units now under
erection are expected to be commis-
sioned during 1980-81:—

Nusik Unit No. 4 210 MW May 1980
Parli Unit No. 3 210 MW June 1980
Nasik Unit No. 5 210 MW Aug. 1980

With the commissioning of these
ned units, the power position in
Maharashtra would improve substan-
tially.

Election Petitions filed against
Members of Lok Sabha

92. SHRI SUBRAMANIAM
SWAMY;

SHRI R. K, MHALGI:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) the nameg of the Members of
Lok Sabha against whom election
petitions have been filed; and

(b) the grounds of the petition in
each case?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) The in-
formation regarding filing of election
petitions relating to the Lok Sabha
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general elections held in January,
1980 hag not yet been received by
the Election Commission from all the
High Courts. The information receiv-

- ed so far in this behalf by the Elec-

tion Commission from the vgrious
High Courts is given in the enclosed
statement.

(b) In accordance with the provi-
sions of section 80A of the Representa-
tion of the People Act, 1951, the elec-~
tion petitions arge filed before the
High Courts and therefore the grounds
of the petitions are not known.

STATEMENT

Names of the Members of the Lok
Sabha against whom Election peti-
tions (relating to the Lok Sabha
General Electlons held in January,
1980) have been filed before the
various High Courts,

S. No. Name

Bihar State

Shri A. K. Roy

Shrimatj Madhuri Singh
Shri Kama] Nath Jha

Shr; Baliram Bhagat

Shri Satendra Narayan Singh
Shri Jagjivan Ram

Shri Kamla Mishra Madhukar
Shri Surya Narain Singh

Shri Devendra Prasad Yadav
Shri Rajendra Prasaq Yadav
Shri Baleshwar Ram

Shri Mahendra Prasad

XU s W
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Gujarat State
13. Shri Gohil Gigabhai Bhavubhai
14, Shri Tahawa Amarsinghbhaj
Viriyabhai
Haryana State
15. Shri Tayyab Husssin
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Karnataka State
16. Shri T, R. Shamanna

Madhya Pradesh State

17. Shri Vidyacharan Shukla
18. Shri Bhanwarlal
18. Shrj Chandulal Chandrakar

Orissa State
20. Shri Bijoyananda Patnaik

Delhi Union Territory

21, Shri Atal Behari Vajpayee
22. Shri Charanjit Singh

Loss due to Fire in Srinagar
Doordarshap Cenire

84. SHRI TARIQ ANWAR:

SHRIMATI MOHSINA
KIDWAI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
Doordarshan Cenire at Srinagar
suffered considerable loss due to the
fire at the T. V. Station;

(b) if so, estimated loss suffered
ang the cause of the fire; and

(c) steps taken by Government to
check the repeated fire incidents at
T.V. Station, Srinagar?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). The fire which broke out in the
heating and airconditioning plant room
of the Srinagar T.V. studios on
9-2-80 was caused by an accident.
The resultant damage to equipment
lml!gw building is estimated at Rs. 1.90
a N

(c) It is proposed to instal fire
alarm systems incorporating heat and
gmoke detectors ; nal] areas prone to
re.
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Bango Dam for Lerigation and Hydel
Power in Bilaspur Distiict, M.P.

95. DR. VASANT KUMAR PANDIT:
Will the Minister of ENERGY AND"
IRRIGATION AND COAL be pleased
to state:

(a) whether the project report for
setting up the Bango Dam for irriga-
tion and hydel power in Bilaspur
District submitted by Madhya Pradesh
has been approved by the Government
of India; if not the reasong for its
delay and the time by which this
scheme would be sanctioned;

(b) when the Bango Dam would be
completed; and

(c) is it correct that unless this is
done the thermal power generation
schemes of the National Thermal
Power Corporation for 2000 MW
capacity and of Madhya Pradesh Elec-
tricity Board 1000/1200 MW capacity
at Korba on the west bank of the
river Hasdeo at XKorba will be
severely affected for want of water
supply?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A, GHANI KHAN CHAU-
DHURI): (a) The Hasdeo Bango multi-
purpose Project could not be approved
so far on account of the problems of
submergence of coal reserve in the
reservoir area of the proposed Scheme
ang acceptance by the Government of
Madhya Pradesh to the implementaiion
of safeguards from environmenta} angle
suggested by the Union Department of
Science and Technology. The accep-
tance of the project by the Planning
Commission is under active considera-
tion.

(b) The period of completion of
Bango Dam as envisaged in the Project
Report is geven years after the com=-
mencement of works.

(c) Construction of 1100 MW stage
of Thermal Power Station at Korba in
the Central Sector bas already com-
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menced. 'The cooling water reyuire-
ments of this stage of the project will
be met from the existing facilities at
Dhari Barrage. Similarly, installaiion
of 420 MW capacity Thermal Power
Station at Korba West Bank by Madhya
Pradesh State Electricity Board has
been ganctioned on the basis of avail-
ability of water without the Bango
dam, Further augmentation of capa-
city of power generation at these sites
to 2,100 MW and 1000/1200 MW re-
spectively would require supplemen-
tary storage which will be provided by
the proposed Bango Dam.

qrerd & fog W arn @ gheg

96. Wit T™ W T : T ogwm we
warewr woft ag WA W o oS fr

(%) =1 fees wig aeF ¥ q@FTd
i s Nl qawmd W @ oarar oW
gﬁwﬁnﬁrﬂuﬁma qr

(@) afz g, &t ®r T@ &1 faax
wg gfafery v o § 5 o 3 gfaed
fad ; W

(w) afg g, @ v avrg & qogres
gwar war § 7

yer ot warew awr g e gaetw
ot (hwewes ) : (%)

¥ (7).
wad e ¥ W@ R &
yeey ¥ wwfea N9 daracmamy Y

g gwal ST FT THO-99 X qT NqH
Auy ¥ 159, * Fonme i e SR
¥ s50% W famgd w3, 1-9-1950 ¥
W T o IO wF H ogfr Wy
wr oy 1 7z Femma @RI ¥ wA]
O ¥ gwfaw &9 ¥ A F wrehw WY
¥ o oy arelt mramat ¥ oo ¥

sy Ao (ARTAR ww i
W UmITR Y

MARCH 11, 1880

Written Answoers 148

Introduction of Coloured T.V.

97 SHRI K. P. SINGH DEO:
SHRI SHIV KUMAR SINGH:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of INFORMATION
and BROADCASTING be pleased to
state;

(a) whether it ig a fact that Gov-
ernment propose to introduce colour
T.V. in the country,

(b) whether the details of the
project have been worked out if s0,
the particulars thereof;

(c) whether a coloured T.V, will be
well within the reach of a common
man and whether the present manu-
facturers would be able to cope up
with the technology involved in the
process; and

(d) the places where it is going to
start first?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) to (d).
No decision has been taken to introduce
colour TV in the country nor has auy
project been prepared for this purpose.
However, keeping in view the fact that
colour TV technelogy has replaced
black and white technology in most
parts of the world, it is proposed to
examine the potentialities, keeping in
view the costs, manufacturing capabi-
lities and the technological require-
ments of both fransmission and recep-
tion. The question of selection of pla-
ces for introducing colour TV at this
stage does mnot, therefore, arise.

Production of Coal

98. SHRI K. P. SINGH DEO: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to

state:

(a) whether it i a fact that during
the last two yearg the trend of produc.
tion of coal is not appreciable;
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(b) whether in regard to coking
coal the position is particularly bad
and during January, 1980 the wash-
eries have produced 90,000 tonneg less;
and

(c) if so, the factors responsible for
this and the various steps Government
propose to take to augment production
of coal in the country which in effect
is aggravating the production of
energy within the country?

THE MINISTER OF ENERGY, IRRI-
GATION AND COAL (SHRI A. B. A.
GHANI KHAN THAUDHURI): (a) Yes,
Sir. The production of coal during the
years 1977-78 and 1978-79 was 101.00
and 101.94 million tonnes.

(b) The production of coking ccal
during the year 1979-80 (April 1979-
January 1980) was 18.08 million ton-
nes as against 17.57 million tonnes dur-
ing the corresponding period of 1978-
79. The production of washed coking
coal in January 1980 was 34,000 tonnes
less compared to the production in Ja-
nuary 1979 and about 19,000 fonnes less
compared to December, 1979.

(¢) The washed coking coal produc-
tion was adversely affected during 1979-
80 by frequent power failure. The pro-
duction of coking coal was also affect-
ed by inadequate supnly af power to
the ccllieries, shortage of explosives,
diesel oil etc. besides the deteriorating
law and order situation in Bihar-Ben-
gal coalfields.

The following steps are under imple-
mentation to step up production and
supply of coal to the consumers:

(i) Power supply to coal companies
in the Eastern region is being improv-
ed through better generation by Da-
modar Valley Corporation,

(ii) Coal companies have been
given priority in allocation of diesel
oil

(iii) Import of explosive has been
resorted to make gocd the shoritall
in indigenous avallahility.

PHALGUNA 21, 1801 (SAKA)
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(iv) The State Governments have
been requegted to strengthen the iaw
and order machinery in areas where
production has been affected by fre-.
quent disruptions in the law and ov-
der. A .close watch is being kept on
the situation.

Single Media to Cater to Foreign News
Agencies

99. SHRI K. P. SINGH DEO: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state
whether Government propose tc have
one single media to cater to. foreign
news agepcies so that the country's
image is presented properly rather thap
filted or slanted by many?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): No, Sir. There is
no such proposal under consideration,

Revision of Electoral Rolls in Assam

100. SHRI AMAR ROY PRADHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have
revised the electora] rolls for the elec«
tions to the Lok Sabha and the
Assembly for the State of Assam; and

(b) if so, the number of those non-
Assameeg nationals whose names have
been included in these electoral rolls?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) The Election
Commission had ordered in the year
1879 before the last general elactions
to the Lok Sabha an intensive revision
of the electoral rolls with reference to
1st January, 1979 as the gualifying date
in the State of Assam. The final pub-
lication of The rolis in the State was
made on 2nd December, 1979.

(b) The information asked for in this
part of the question is not availabie,
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as neither the prescribed electoral roll
cards wherein the particulars of the
electors are collected by the enume-
rators nor the copies of the electoral
rolls finally published contain any such
particulars.

Indo-Bangla talks on Ganga Teesta
Watery

101, SHRI AMAR ROY PRADHAN:
SHRI CHITTA MAHATA:

SHRI JANARDHANA
POOJARY:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it ig a fact that there
were talks recently between India and
Bangladesh on the Ganga Teesta
waters; and

(b) if so, the outcome of that
meeting?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A B.
A. GHANI KHAN CHAUDHURI): (a)
and (b). Issueg relating to the aug-
mentation of the dry season flows of
the Ganga, and the sharing of Teesla
waters were recently discussed in
the meeting of the Indo-Bangladesh
Joint Rivers Commission held in New
Delhi between the 27th and 29th Fe-
bruary, 1980. Since the discussions
could not be completed, the meeting
was adjourned. It is proposed to be
resumed as soon as possible.
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Thermal Power Plants in Gujarat

104, SHRI AHMED M. PATEL: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) the number of Thermal Power
Plantg functioning in Gujarat State;

(b) whether there is any proposal
to establish more Power Projects in
Gujarat State during the next Five
Year Plan period; and

(c) if so, the detailg thereof?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B, A. GHANI KHAN CHAUDHURI):
{a) The following thermal power plants

are presently functiening in -Guisgt
State:

oy
L

Name of Station Installed Derated
capacity  capacity

1. Ukai. . . 640 640
2. Dhuvaran . 534 534
3. Gandhinagar . 240 240
4. Ahmedabad . 827.5 302.
5. Utran . - 67.5 61
6. Dhuvaran Gas . 54 34
7. Kandla . . 115 14
8. Sikka . . 8 8
9. Shahpur . 16 15
10, Bhavnagar . 15 r4

(b) and (c). The following thermal
power stations have already been sanc-
tioned and are in various stages of.
execution: —

— e ——

Name of Project Capacity Expected date
of

commissioning

MwW
1. Ukai Extn. 1x210  1982-83
(Unit-5)
2. Wanakbori 3x210 2 Units in
(Unit1,2 & 3) 1981-82
nit in
1982-83.
3. Wanakbori 3x216 2 Unitsin
Extn. 1983-84
(Unit4, 5 & 6) 1 Unitin
1984-85

4. Kutch Lignite 2x6o  1984-85

Breakdown in Indraprashtha and.
Badarpur Power Planix

105, SHRI KRISHNA PRATAP
SINGH: Will the Minister of ENERGY
AND IRRIGATION AND COAIL be
pleased to state:

(a) number of there was:
breﬂkdminthomm and
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‘Balarpur Power Plants in Delhi
~Quring last three years, year-wise;

{b) the total number of hours for
which load-shedding was resorted to
on account of these breakdowns during
the last three years, year-wise;

(¢) whether it ig a fact that the
plants at Indraprastha Power House
have become obsolete; and

(d) if so, what steps Government
propose to replace the same with new
oneg and give relief to the people of
Delhi from load-shedding?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A. B.
A. GHANI KHAN CHAUDHURI): (a)
There was no cemplete breakdown of
the Badarpur and Indraprastha power
stations in Delhi during the iast three
years. However, individual units had
to be closed down due to outage/fault
in the units. The number of such
break-downs (of more than one day's
duration) in the Indraprastha Stat.on
and Badarpur thermal power station
during the years 1977-78, 1978-79 -~nd
1979-80 (upto 5th March, 1980) are as
fellows:—

Name of Power No. of hreakdowns during

House
1977-78 1978-79 1979-80
(upto  5-3-1980)
Indraprastha
Power Station 43 51 45
Badarpur Thermal
Power Station 33 46 59

(b) The details of generation at Ba-
darpur Power Station and Indrapras-
tha Power Station during the years
1977-78, 1978-79 and 1979-80 are as fol-
lows:—

1977-78 1978-79 1979-80
Badarpur Ther-
gml Power 8 6.08
tation 30.43 1056.0 1290
(Estimated
upto end of
March, 1980)
“Indraprastha
Power
Station

1861.00 1643.00 1715
{Estimated

3 of
iaech Bo),
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The details of the load-sheddings
during the last three years are as fol-
lows:—

— —

Year Load-Shedding

No. of No. of Mega Watt.
days Hours of load-

shedding
1977-78 . .57 7,647
1978-79 . . 130 11,340
1979-80 139 29,546

(upto Fcb:, 'Bo)

The availability of power has gone
up but the load demand has also gone
up. The increase in lnad shedding dur-
ing the last twe years 1s primarily due
to the increase in load demand and
the non-availability of assistance {rom
Northern Grid.

(c) No, Sir.

(d) Question does not arise.

Terms of Reference of Press
Commission

106 SHRI MADHU DANDAVATE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government proposes
to make the terms of reference of
Press Commission more comprehensive
and also replace the members of the
Commission who have resigned;

(b) if so, what are the modifications
in the original terms of reference; and

(¢) what are the names of the
memberg of the Press Commission
who have resigned and those the
members newly appointed?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VA-
SANT SATHE): (a) Yes, Sir.

(b) Suggestions megarding compre-
thensive set of fermng of refersnce of
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the Press Commission have been call~
ed for ffom concerned préss organi-
sations/associations. Modifications
would be made after considering these
suggestions.

(c) A statement contzitiing the names
of Chairman and Members of the Press
Commission, who have resigned is at-
tached. New members have not yet
been appointed.

Statement

1. Justice P, K. Goswami Chairman
2. Shri Abu Abraham Member
3. $hri Prem Bhatia Member
4. Shri S. N. Dwivedy Membe:
5. Shri Moineudin Harris Member
8 Shri Ravi Mathai Member
7. Shri Yashodar N. Mehta Member
8. 8hri V. K. Narasimhan Member
9. Shri F. S. Nariman Member
10 *Shri Nikhil

Chakravartty Member
11. Shri § H. Vatsyayan  Member

*Shri Nikhil Chakravartty was appoint-
ed as Member of the Press Commis-
sion on 23rd November, 1978 on the re-
signation of Shri Arun Shourie.

Ghatal Master Plan for prevention of
Floods in Midnapur, Howrah and
Hooghly Districts of West Bengal

107. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether Government have
received from the Government of
West Bengal a scheme called Ghatal
Master Plan for prevention of recur-
ring floods in a vast area of Midnapur,
Howrah and Hooghly Districts of West
Bengal; and

(by if so, what action has been
taketi by the Government for clearing
the scheme and when is it expected to
be cleared?

MINISTER OF ENERGY AND
m%li!gAndN A%m’ COAL (SHRI A,
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B, A. GHANI KHAN CHAUDHURI):
(a) and (b). The State Government
tias sent the scheme to the Ganga Flood
Control Commission which is scrutinis--
ing it. I is expected that the scheimne
weuld be sent to the Technical Advi-
sory Committee of thé Planning Com-
mission for clearance in March, 1980

Allocation of Power produced by
D.v.C.

108. SHRIMATI GEETA MUKHER-
JEE:Will the Minister ¢f ENERGY
AND IRRIGATION AND COAIL. be
pleased to state:

(2) the basis of allocation of power
produced by DVC (Damodar Valley
Corporation) amongst its various
consumers, what priority is given for
supply of power to (CESC) Calcutta
Electric Supply Company and the
basis of such priority and how the
same compares with the other con-
sumers particuiarly TISCO;

(b) the contractual obligation of
the DVC for supply of power fto
CESC and is the contractual amount
incorporated in the agreement condi-
tioned ,by the quantum of power
produced by DVC; and

(c) the average amount of power
supply by the DVC during morning
and evening peak period to the
CESC during last one year and how
the same compares with the contrac-
tual obligation and how this conditios
compares with other consumers of
DVC, particularly TISCO Plant at
Jamshedpur?

THE MINISTER OF ENERGY AND
TRRIGATION AND COAL (SHRI
A, B, A, GHANI KHAN CHAU.
DHURI): (a) The basis of allo-
cation of power produced by the
DVC amongst its various consumers
has been decided after consultation
with the State Hlectricity Boards, Plan--
ning Commission and Ministry of
Home Affairs. According to the graded”
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priorities fixed, the order of distribu-
tion is as follows:—

1. Railway traction
~.2, Colliery Loads

3. Steel Loads

4. Mixed and -others.

At a generation level of 800 MW and
above, full contractual demand of all
the loads can be met, The graded
restrictions are applicable only when
DVC generates less than 800 MW.
“The CESC ig included in the category
of mixed and other loads. TISCO is
included in the Steel Load,

(b) The contractual obligation of
‘the DVC wity the CESC is 105 MVA.
The force Majeure Clauge in the
agreement between CESC and the
DVC provides that reduction of
power supply can be made to the
consumers as and when the genera-
tion is low.

(¢) The monthly average amount
of power supplied by DVC to the
CESC and the TISCO from January,
1979 to January, 1980 is as follows:—

CESC TISCO

(Con- (Con-
tractual  tractual
load 105  load 1on
MVA) MVA)
Jan. 1979 . . . 70,10 70 13§
Feb,, 1979 . . 6o 60 72. 06
Warch, 1979 . . 58.02  69.18
April, 1979 < 75 57 55 84
May, 1979 . . 69. 70 59. 06
June, 1979 K . 43 00 52. 02
Julys1979 . .. . 49 32 55.06
‘August, 1979 . . 50. g0 59. 11
Sept. 1979 . . 40.08 46.64
“‘Oct.y 1979 - 39 82 49.38
"Nov., 1979 . . 31. 51 36 30
Dec., 1979 . . 37. 38 34. 50
Jun., 1980 . . . 38.87 40. 32
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Coal production and its Demand

109, SHRIMATI MOHSINA KID-
WAI: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) the total coal production during
1978-79 ag against the demand and the
anticipated coa]l production at the end
of the year 1979-80 (stating the gap
between demand and production); and

(b) the steps proposed to be taken
by Government to boost production
from the present level of production
and to reorient the production targets
during 1980-81 to meet the rising
demand?

THE MINISTER OF ENERGY, IR-
RIGATION AND COAL (SHRI A. B.
A. GHANI KHAN CHAUDHURI):
(a) The total coal production dur-
ing 1978-79 was 101.94 million
tonnes as against the projected de-
mand of 109.22 million tonnes, The
anticipated coal production at the end
of the year 1979-80 would be 104.30
million tonnes against the criginal
projected demand of 116.6 million
tonnes,

(b) To meet the rising demand of
coal, a target of coal production of
113.50 million tonnes has been fixed
for the year 1980-81. To achieve this
target, the following steps are being
taken:—

(i) Power supply to coal compenies
in the Eastern Region is being imp-
roved through better generation by
Dameodar Valley Corporation

(ii) Steps are being taken to in-
crease the supply of diesel to the
coal companies,

(iii) Explosives are being imported
to make up the shortfall in indige-
nous availability.

(iv) A large number of schemes to
reconstruct. existing and construct
new mines are in progress. In addi-
tion 18 schemes have been approved
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in 1878-80 = (upto February) at an
estimated capital cost of Rs. 314
crores, These mines when completed
will add 22.8 million tonnes/annum
of coal production capamty '

(v) The nnplementation of the
many schemes are delayed because
of land acquisition problems, particu-
larly in Bihar-Bengal area. The
matter has been taken up with the
state government to expedite the re-
lease of land for mining operations
on a priority basis,

~ /(vi) Steps are being taken to
monitor the implementation of new
projects with a view to eliminating

delays in attaining production targets.

Annual Qutput of Coal

110. SHR} SHIV KUMAR SINGH:
Will the Minister of ENERGY AND
TIRRIGATION AND COAL be pleased
to state:

(a) the total annual output of coal
in the States of Bihar, Bengal, Orissa
and Madhya Pradesh for the last two
years;

(b) whether there iz any proposal
under the consideration of the Gov-
ernment to increase the output and to
save the wastage thereof to meet the
increasing demand of the country; and

(c) if so, the details thereof?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI):
(a) The total annual output of coal
of Bihar, Bengal, Orissa and Madhya
Pradesh during the last years is as
follows:—

(In million tonnes)

PHALGUNA 21, 1001 (SAKA)

1977-78  1978-79
Bihar . . .  3g.25 39 54
Bengal . . .  22.79  19.77
Orissa . . . 2.16 2.66
Madhya Pradesh . 20. 81 21.81
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(b) and (c), The following steps
are under ‘implementation to step .up.
production ‘and supply of coa: to
consumers.

(i) Power supply to coal companiel
in the Eastern Region is being im.
proved through better generation by
DVC,

(ii) Steps are being' taken to in-
crease the supply of diesel to the
coal companies.

(iii) Explosives are being imported
to make up the shortfail in indigee
nous availability.

(iv) Steps are being taken in
consultation with the State Govern-
ments to bring about an improvement
in the law and order situation in the
Bengal-Bihar coalfield. A special cell
has been constituted for this purpose
by the Ministry of Home Affairs.

(v) A constant liason is maintained
with the Railways to maximise the
movement of coal to the various
consumers so as to reduce distress at
the consumer end. Coal companies
are aiso releasing coal by road to
consumers in distress against their
sponsored quantities,

Effect of Power Shedding on Agricul-
ture and Industry

111. SHRI SHIV KUMAR SINGH:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether it is a fact that there
is constant power shedding in the
country and more particularly in the
capital;

(b) it so, the details of itg adverse
effects on agriculture and industry in
the country and particularly i
Madhya Pradesh; and

(c) the steps being taken by Gow-
ernment to overcome sich hinderante
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snd save the consumerg from heavy
losnes?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A, GHANI KHAN CHAUDHRI); (a)
A number of States are present-
ly facing shortage of power and
power cuts/restrictions or use of
power have been enforced in the
States to meet the  situation. In
addition, load shedding is also done
when the avaiiability of power is
less than the restricted demand or
in the event of simuitaneous outage
of generating units due to faults etc.
The power position in Delhi is, by
and large satisfactory, However,
load shedding is done on some occa-
siong when the availability of power
becomes less than the demand due to
outage of some gencrating umits at

Badarpur and Indraprastha power
station,
(b) Although shortage of power

has, no doubt affected the agricultural
and industnial production in the
country including Madhya Pradesh,
it is difficult to quantify its impect as
a number of other inputs like availa-
bility of raw materials, labour etc,
also affect the production in agricul-
ture and industry.

(c) A number of short-term and
iong-term measures have been and
are being taken tp improve power
availability in the country, These
measures include:

(i) addition of 17122 MW of new
generating capacity during the
period 1978—83, of which about
3000 MW hag already been commis-
sioned during 1978-79,

{ii) Transter of power from sur-
plus to deficit areas.

(iiiy Coal supplies to thermal
power stations is being improved so
that they can operate ot a high plant
load factor.
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State-wis, Requirement of Coal

112, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) what has been the total produc-
tion of coal, State-wise position
regarding their requirements and the
shortages during each of the last three
years; and

(b) what steps have Government
taken or propose to take to improve
the position and how much period
will the Government take to liquidate
the shortageg in this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A
B. A, GHANI KHAN CHAUDHRI): (u)
The coal production during the lasty
3 years is as under:

4
{Million tonnes) 5
+

197677 101. 04
1977-78 101,00 °
1978-79 101.94

The demand for coal is assessed on
an All India basis in respect of the
various consuming sectors and not
State-wise, The consumption of
coal by the major consuming States
for the last three years is as under:

(Million tonnes)

States 1978-79 1977-78 1976-77
Bihar . . 1590 15.43 13.17
West Bengal . 1296 1408 14 35
Madiiya Pradesh 11.24 10 99 10 44
Orissa . . 3 88 3.77 3.9
Maharashtra .  5.21 5.14 493
Uttar Pradesh . 10.59 11.16 10 38
Assam . . 0.3r o©0.32 0.3
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(b) The coal companies are taking
steps to improve the coal production.
These include stepping up supply of
vital inputs on which coal productlion
is dependent. The production has
already improved from a level of
about 8.69 million tonnes in Novem-
ber, 1973 to 10,07 milion tonnes in
February, 1980.

Coal companies are alsp in constant
liaison with the Railways to improve
the movement possibilities.

A bproduction plan of 113.5 million
tonnes has been drawn for 1930-81
and coal companies are reasonably
certain about achieving this produc-
tion plan subject to availability of
vitai 1nputs hike power, diesel etc,
when it 1s expected the demand
would be met to a very large extent
in all the States.

Television Centre at Bangalore

113. SHRI T. R, SHAMANNA: Will
he Minister of INFORMATION AND
3ROADCASTING be pleased 1o state:

(a) was there not an assurance that
Felevision facilities will be given to
Bangalore City; and

(b) a definite date when the Banga-
lore City will have a television centre?

‘THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): (a) ang (b).
There ig an approved Sixth Plan pro-
posal to set up a full-fledged T. V.
Station at Bangalore. The Station is
scheduled to be commissioned in the
last year of the Plan ie., 1982.83. It
is hoped to adhere to this target date.

qzar dadin fratew G & o @) fieelt &
HE WHYNTT ¥ RUTeN
114. s TwmeaTe Wve : AT g
st surewr G g aary A wor S fe
(%) ®= a8 aw g f6 e aadw
frafws S & 4=t & frehy &1 w17 7
2625 LS—17.
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5 8 ol Y A8 @r qr wq fF frody
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(=) afz g, &1 foard & da §
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Package Action to make Newspapers
Economically viable

118. SHR] VIJAY N. PATIL: Will
the Minister of INFORMATION AND
BROADCASTING be pelased to state:

(a) whether Government have for-
mulateq a package of action to make
small and medium newspapers, eco-
nomically viable;

(b) if =0, the details thereof; and

(c) the policy of Government to
help regional language papers and the
action taken/proposed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) to
(¢) Government have been extending
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certain facilities/concessions and pro-
viding weightage to small and me.
dium newspapers including regional
language papers in the matter of re-
lease of Government advertisements,
supply of publicity material, feature
articles. photographs and in the re-
iease of newsprint quota ctc.

New Policy for Film iCensorship

119, SHMRI VIJAY N. PATIL: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
adopt new policy regarding #ilm
Censorship; and

(by if so, what are the galient fea-
ture, thereoi?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR; VASANT SATHE): (a) and
(b). Government is examining the
whole gamut of Film censorship.
Government will take a suitable deci-
sion after this examination s com-
plete

Notices of retrenchment to employees
of Beas Sutluj Link Project

126 PROF NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY AND IRRIGATION AND
COAL bpe pleased fo stale:

(a) whether noticeg of retrench-
ment have beepn issued to work-
charged employeeg of Beag Sutluj
Link Project, Mandi (H.P.);

(b) it so, whether a representation
from the MPs and the representatives
of the B.S.L. Project Worker Union
has been received by Government re-
questing  for withholding the Tte-
trenchment noticeg till they are pro-
vided alternate employment so as to
saye them from gstarvation by expe-
diting the construction of Baggi Pow-
er House, component of B.S.L. pro-
ject and by taking some other suit-
able steps immediately;
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(c) if so, the action taken by Gov,
ernment on this memorandum; .

(d) whether some of the retrench-
ed workers were also employed on
Daily wages; and

(e) if so, the number of such em-
ployees and reasons thereof?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A  B. A. GHANI KHAN (T7AT".
DHURI): (a) to {e). The Base Sutiej
Link Project, is part of the Beas Pro-
jecl. The main components are
(i) Pandoh Dam (220 ft. high ear-
thern dam), (ii) two tunnels of about
8 mile long anq 28/25 ft. dia. (iii) T4
mile long open channel, (iv) Balanc-
ing Reservoir, (v) 411 ft. high surge
shaft, (vi) by-bass tunnel and chute,
(vii) penstocks, and (viii) power house
housing four units of 165 MW each,
with provision for two more units.
The cost of BSL Project is roughly
Rs, 334 crores. Mosgt of the civil
works mentioned above have since
been completed and transferred to
the Bhakra Beas Managemen: Board
for operation and maintenance, as
required by the Punjab Reorganisa-
tion Act, 1966.

At the peak stage of construction,
about 36613 workmen on monthly
wages and 3300 workmen on daily
wages were employed. With the
completion of the various civil works,
a large number of workers were ren-
dered surplus and retrenchment in a
phased manner has been taking place
gince June, 1977. The present strength
of these categories of empioyees is
6351 and 1600 respectively and their
number is likely to get further re-
duced gradually, to a level required
oniy for operation and maintenance.
These retrenched employees are often
employed for very short periods on
daily wages, a! locations eloge {o their
place of residence, The work on
which they are engaged is of a casual
nature.

The retrenched workers are paid
retrenchment compensation as provi-
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ded in the Industrial Disputes Act and
other relevant Acts, and as per &n
agreement arrived at between the
Management and the Workmmen in
June, 1977 the Management agreed
for payment of liberal retrenchment
and terminal benefits for such work-
men not covered under the Acts in
recognition of the long service ren-
dered by them. Efforts are also Le-
ing made through a placement Cell
created on the Project to sccure alter-
native employment to the rectrenched
workers in other projects in the Cent-
ral and State Sectors. Nearly 9322
persons were secured jobs through
the efforts of the Placement Cell up
10 end of January, 1980.

Regarding the Baggi power house,
technical details regarding the suige
shaft etc, are under discussion bel-
ween the project authoritics and the
Central Water Commission/Central
Electricity Authority. The feasibili-
ty of the Project can be established
only after these technical problems
are resolved. Since the Beas Pro-
jeet is a joint venture cf the partner
States of Punjab, Haryana and Rajas-
than, their concurrence for Bagsgi
power house which is an extension of
the Beas Project, is also necessary.
Punjab and Haryana have given their
concurrence while Rajasthan is yet
to convey its concurrence.

In the process of phased retrench-
ment, notices have been given to
some workers of the BSL Project,
Representations have been received in
this regard. Retrenchment of the
Workers has become necessary, on
their becoming surpluy, as a result
of the works getting compieted.

Revamping Coal Indla Limited

121. SHRI JANARDHANA POOJA-
RY: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether Government propose
to revamp Coal India Limited; and

(b) it so, the details thereof?
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THE MINISER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A, B. A, GHANI KHAN C(CHAU-
DHURI); (u) and (b). Governm?>at
is reviewing the present organisa‘tonal
sel-up ot Coal India with a view to
making it into a more effective ins-
trument for the growth and de-velop-
ment of the Coal Industry in the
country. Certain proposals are un:
der examination and a final decision
1s yet to be taken.

Setting up of Natiomal Power
Authority

122. SHRI JANARDHANA PCOJA-
RY: Wil the Minister of ENERGY
ANND IRRIGATION AND COAI. be
pleased to state:

(a) whether the Northern India
Power Engineers Federation hag urged
the Government for the gcrapping of
Electricity Boards and setting up of
National Power Authority; and

(b) if g0, what is the reaction of
Government on it?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A, B. A, GHANI XHAN CHAU-
DHURI): (a) No, Sir, No such rep-

resentation from the Northern
India Power Engineer's Federation
has been directly received by the

Government. However, the Coni-
mittee on Power constituted under
the Chairmanship of Shri V. G. Raja-
dhyaksha by the Government of India
in the Ministry of Energy, has met,
inter-alia, the representatives of the
All-India Power Engineers’ Federa-
tion of which the Northern, India
Power Engineerg Federation is
also a member. During these dle-
cussions, the representatives of the
Federation suggested that genera-
tion, transmission and distribution
of power bDe 1totally centralised
and the power supply industry
operated on g three tier basis with &
Central Electricity Authority at the
All Indfa level, Regional Electricity
Authority for each region and Area
Electricity Boards to manage distri-
bution of power at the State level.
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(b) The suggestions made by the
representatives of the Federation will
be considered by the Committee on
Power while finalising its report.

Power Shertage in the Uniom Terri-
tery of Andaman and Nicsbar
Islsnds

123. SHRI MANORANJAN BHAK-
TA: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether Gavernment are aware
of acute power shortage in the Union
Territory of Andaman and Nicobar
Islands;

(b) if s0, the reasong and what ac-
tion Gavernment contemplate to take
to improve the power situation in
thig far flung Union Territory;

(c) whether Government propose to
take up hydro projects on Kalpang
river, North Andamans;

(d) if s0, when and details thereof;
and

(e) if not, the reasong therefor?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): (a) and (b). The Power
supply position in the Union Terri-
tory of Andaman and Nicobar Islands
is gencrally satisfactory excepting
during evening peak hours in South
Andaman when it becomeg necessary
to impose restrictions on industrial
loads. Generally no power cuts and
load shedding are resorted to except-
ing under conditions of forced outage
or breakdown of diesel generating
units in specific systems.

In order to strengthen the power
supply in the UT of Andaman and
Nicobar Islands. two diese] generat-
ing units of 880 KW have been
ordered for installation at Port Blair
in South Andaman. It is also pro-
posed to add one more diesel generat-
ing unit of 800 to 900 KW at Port
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Blair. Ag g long-term measure, g
scheme for establishing a 2x5 MW
thermal power plant in South Ands-
man has been proposed. This has
been techno-economically cleared by
the Central Electricity Authority,
but the investment clearance is de-
pendent on confirmation of arrange-
mentg for coal transportation by ship.
New additiona] diesel schemes to
augment generation facilitieg in out-
lying Islands have also been taken

up.

(¢) and (d). The Project Report
for Kalpang Hydro Electric Project
St. I envisaging installation of
3x1500 KW at an estimated cost of
Rs. 721.39 lakhs has been submitted
to the Central Electricity Authority
for techno-economic appraisal. Its
implementation is dependent on its
techno-economic clearance by the
Central Electricity Authority. The
time frame in which the Project can
be executedq would depend on the
load development potential ;n North
Andamans.

(e) Does not arise.

Irrigation facilities in Chhota Udaypur
District of Gujarat

124. SHRI AMAR SINGE V, RAT-
HAWA: Wil the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether it is a fact that Chotla
Udaypur District of Gujarat State is
very backward in respect of irriga-
fion facilities; anj

(b) if so, the steps taken by Gov-
ernment to provide irrigation facili-
ties in thig Adivasis area during the
next five years?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B.A, GHANI KHAN CHAUDHURI:
(a) Yes. Sir.

(b) The Government of Gujarat
have already taken up two major
schemes, namely, Sukhi and Heran.
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and one medium scheme, namely,
Rami, which on completion will pro-
vide irrigation facilities to an area of
&bvut 5,500 hectares in Chhota
Udaypur Taluka of Vadodara District.
The project report of another major
project, namely, Orsang, hag been
submitted by the State Government
to the Centra] Water Commission and
this scheme on completion will pro-
vide irrigation tp about 7,500 hectares
in Chhota Udepur. The Government
of Gujarat have reported that an-
other 29 on-going and 22 proposed
minoy irrigation works will irrigate
an additional ares : of about 8,000
hectare; in this Taluka.

Completion of Narmada Project n
Gujarat

125. SHRI AMAR SINGH V. RAT-

HAWA: Will the Minister of

ENERGY IRRIGATION AND
COAL be pleased to state:

(a) when the Naimada Project in
Gujarat is likely to be completed; and

(b) the Districts of Gujarat State
which are to be benefited?

THE MINISTER OF ENERGY AND
TRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) The Report on the
Narmada Project, also known as
Sardar Sarovar Project, revised in
the light of the decisions of the
Narmadyz Water Disputes Tribunal
which has become available in
December, 1979 has been submitted
by the Gujarat Government in Feb-
ruary, 1980 for clearance. The main
works of the project can be taken up
only after the project is approved.
However, preliminary work; such as,
construction of colonies, approach
road etc. have been taken up by the
iGovernment of Gujarat.

It is expected that the Project will
be completed in g period of 15 years
after commencement.

‘h) The Project is expected to pro-
wide irrigation benefits in 12 districts
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of Gujarat, namely, Bharuch, Vado-
dara, Panchmahal, Khaira, Ahmeda-
bad, Ganahinagar, Mehsana, Banas-
kantha, Kutch, Bhavragar, Surendra-
nagar and Rajkot. -

Profit and Loss of Public Undertakings
under the Ministry during 1979-80

126. SHRI K. PRADHANI: Will
the Minister of ENERGY AND
IRRIGAT.ON AND COAL be pleased
to state:

(a) the detailg of profit or loss made
or expected to be made by the vari-
ous public sector unitg under the
Ministry of Energy for ihe vear 1975-
80;

(b) the production achieved by each
undeiiaking, both ip value and units;

(c) what are the details regarding
the amount of Government assistance
with each unit and the jnterest paid
by the unit on these loans;

(d) whether any price variation of
the Products manufactured by
each unit was made during the year
1978-179;

(e) if so, to what extent; and

(f) the details regarding the capa-
city utilised in each unit?

THE MINISTER OF ENERGY AND
IRRIGAT.ON AND COAL (SHRI
A. B. A, GHANI KHAN CHAU-
DHURD): (a) to (f). Information is
being collected ang will be laig on
the Table of the House.

Complaints of mal-administration in
Bihar State Electricity Board

127. SHRI SATISH PRASAD
SINGH: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether the Central Govern-
ment have received complaints of
mal-administration in the Bihar State
Electricity Board;
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(b) if so, details thereof;

(¢) whether Government propose to
take over the Bihar State Electricity
Board in view of (a) above; and

(d) if so, by what time a final
«decision ig likely to be taken?

THE MINI!STER OF ENERGY AND
JRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHUR!): (a) The Goveinment of
India have received from time to
4ime complaints from various organi.
sations and individuals about the
short-coming in the functioaing of
Bihar State Electricity Board, parti-
cularly with reference to power
supply position.

(b) Recently, we have received a
complaint from Bihar Rajya Electri-
city Consumers Association, who have
pointed out g number of short-com-
ings in the functioning of Bihar State
Electricity Board. The complaint
relates to deterioration in the gene-
ration of power and also to the un-
scheduled power shedding. Besides
this, the Government of India have
also received complaint; fiom indi-
viduals regarding shortage of power
and difficulties being experienced by
them in getting the power connec-
tions etc.

(c) The Stale Electricity Boards
are constituted under the Electricity
(Supply) Act, 1948. The State Go-
vernmentg are directly responsible to
rectify problem; concerning internal
‘management of {he State Electricity
Boards. In case of serious difficulties
in power supply position, Govern-
ment of India, through the Central
Electricity Authority and the Re-
giomal Electricity Board, examines
what assistance can be given by
neighbouring States. There is no
proposal for the take-over of Bihar
State Electricity Board by the Cen-
tral Government.

(d) In view of the (c) above, part
¥d) of the question doe; not arise.
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Production of Coal

128, SHRI CHANDRAJIT YADAV:
Wil} the Minister of ENERGY AND
IRRIGATION AND COAL be pleased ~
to state:

(a) the total production of coal,
category-wise during the last two
months; and

(b) whether it js a fact that some
private individuals haye approached
the Government offering their ger-
vices to develop coal mines, jf so,
what is the Government’s response?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAIL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI1): (a) The total production
of coking and non-coking coal for the
months of December, 1979 and
January, 1980 is given below:

(In lakh tonnes)

Month Coking Non-  Total
coal coling
coal
D cember *y9 25 00 68 76 94 75
Jreuary 'Go . 25.51 55.18 100,€9

(b) Suggestiong which have been
received from private individualg to
develop coal mines have not been
accepted by Government.

Eleetrict connection to Mental Patients
on Priority Basis in Delhi

129, KUMARI KAMLA KUMARIJ"
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether Government are aware
of the fact that DESU in general and
DESU Office in Shahadra Zone in
particular do not give priority even



to the patients of menta] diseases and
other urgently electricity needing
persong but immediate connection is
given to those who succesafully ap-
proach the higher officers thereof; and

(b) whether Government propose to
give priority to the mental patients
for electric connections ang if not, the
reasons thereof?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): (e) Normally DESU gives
electric connectiong to the prospective
consumerg on ‘first come, first serve’
basis. In exceptionally harg cases,
however, individual requests for pri-
orityare considered by DESU on
merits. Also, In cases where power
supply maing already exist, electric
connectiong could be given speedily.
In cases which involve road-cutting,
landlord tenant disputes ete. it may
take some time to provide electric
connections. Specific cases of com-
plaints of giving new electric connec-
tions out of turn, if any, could be
lookeg into.

(b) Caseg of mental patients could
be considered by DESU for sanction
on priority basis.

Poor maintenance and mishandling of
Main Power Lineg by Mulla Pravara
Cooperative Electrica) Society

130, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether he j5 aware that poor
maintenance and mishandling of main
electrical power lineg by the Mulla
Pravara Cooperative Electrica] Soci-
ety, Shrirampur, District Ahmednagar
(Maharashtra) resulted in the inju-
ries and deathg of certain persons;

(b) if so, whether and to what ex-
‘ent compensationy have heen given
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to the victims who sustained injuries
ang alsp to the relativeg of those who
died;

(c) whether any inquiry has been
instituted in the matter; gnd

(d) what action have Government
taken or propose to take to ensure
proper maintenance of the power lines
with a view to avoiding such acci-
dents?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. AL GHANI KHAN CHAU-
DHURI): (a) to (d). Under the pro-
visions of the Indian Electricity Act
1910, the reports of accidents occurring
in connection with the generation,
transmission supply o, use of energy
in or in connection with, any part of
the electricity lines and other works
involving loss of human o¢: animal
life or injury to a human being or
animal are required to be sent to the
Electrical Inspecto, appointed by the
appropriate Government or to such
authorities as the appropriate Govern-
ment may have directed. The Mulla
Pravara Co-operative Electrical Society
Shrirampur, Distt, Ahmednagar
(Maharashtra) comes under the
jurisdiction of the Government of
Maharashtra. It is for the Mahara-
shtra Government to require their

Electrical Inspector or any other com-
petent person to inquire and report
as to the cause of the accidents or as
to the manner in or to the extent to
which the provisions, of the act ete.,
affecting the safety of any person,
have been complied with. While
some information hag been received
more detaileq information regarding
accidents that took place in the past
in the Mulla Pravara Co-operative
Electrical Society distribution svstem,
the action taken to inquire intoc the
accident and provide compensations
and the stepy taken o avoid such
accidents in the future are being
collected from the Mahrashtra State
Government and the WMaharaghira
Electrical Inspector,
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Adleged intrmsion of Private Sector
power interests

131. SHRIMAT: GEETA MUKHER.
JEE: Will the Minister of ENKERGY
AND IRRIGATION AND COAL be
pleased to state whether Government
have taken note of intrusion of private
séetor power interests undepr the alibi
of “Captive Power Plants” for the
mining areas?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): According to the informa.
tion available, as on 31-3-1878, the
total installed capacity of captive
generating plants throughout the
country is around 2443 MW. The
installed capacity of captive generat-
ing plants for the mining and
quarrying sector, is reported to be
only 850 KW je 850 MW. From
the foregoing it is evident that the
installation of captive power plants
in quarrying and mining seclor is
negligible and hence there is no basis
for the fear expressed in the Question.

Issue of Advertisements by U P. Staie
Industrial Development <Corperation,
Kanpur

132, SHRI JA] NARAIN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it i3 a fact that UP.
State Industrial Development Corpo-
ration, Kanpur, issues advertisements
to thogse local daily newspapers which
are published from the districts of
Uttar Pradesh and have been approved
for the U.P. Government’s advertise-
ment by the Directorate of Information
and Public Relations Department, UP.;
and

(b) if so, the names of those newe-
papers and their circulation figures of
a publishing day?

THE MINISTER OF INFORMA-
TION AND BROADCASTING &
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b), The matter relates to the State
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Government. The informatien is be-
ing collected from the concerneq State
(Overnfnenit and will be laid on the
Table of the House in due course.

Press Commission

133. DR. VASANT KUMAR.
PANDIT: Will the Ministar of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whetace. ihe Report of the Presg
Commission was nearing completion.
when the present Government took
charge;

(b) if so, the considerations for
hastily accepting the resginations of
the members of the Press Commission
in January, 1980;

(c) whether the Editore’ Guild of
India has expressed its dissatisfac-
tion on this action; and

(d) whether a new Press Commis-
sion has been appointed; if so, the
terms of reference and its personnel?

THE MINISTER OF INFORMA-
TION AND BROADCASTING &
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) The
Press Commission was appointed by
Government on 2¢th May, 1978 under
the Commissions of Inquiry Act. The
Commission was to submit ity report
by 1st June, 1979. However, the life
of the Commission was extendeg first
upto 31st December, 1979 and later on
upto 31st March, 1980.

" (b) The Chairman of the Press
Commission along with othey Mem.
bers tendered their resignations on
14th January, 1980 on the change of
Government. These resignations were
not accepted hastily, but after due
consideration on 28th January,
1980 with a view to re-constitute the
Commission with revised anq more
comprehensive terms of reference,

(¢) Yes, Sir.

(d) No, Sir. Suggestions regarding
the revised terms of reference of the
Press Commission have been invited
from the various Presg organisations/
associations and the revised terms of
reference would be finaliseq after
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considering these suggestions. The
vacancieg in the membership of the
Press Commission will also be filled

up.

Advertisements by U.P. State Coope-
rative Land Development Bank

134, SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
state:

(a) whether it is a fact that the Ut-
tay Pradesh State Cooperative I.and
Development Bank Limited, I.ucknow,
issues advertisements to those local
daily newspapers which are published
from the Districts of U.pP,
and have been approved for the UP.
Government’s advertisements by the
Directorate of Information and Public
Relations Department, U.P.; and

(b) if so, the names of those news-
papers and their circulati: four2- o
a publishing day?

THE MINISTER OF INFORMA-
TION AND BROADCASTING &
SUPPLY AND REHABIUITATION
(SHRI VASANT SATHE): (a) and
(b). The matter concerns the State
Government. The information is
being collected from the concerned
State Government and will be laid
on the Table of the House in due
course,

Advertisements by U.P. State Lotteries

135. SHRI CHITTA MAHATA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it ig a fact that the
Directorate of UP, State Lotteries,
U.P, issues advertisements to those
local daily newspapers which are
published from the districts of Uttar
Pradesh and have been approved for
the U.P. Government’'s advertisement
by the Directorate of Information and
Public Relations Department, Ultar
Pradesh; and
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(b) if so,the names of these news-
papers and their circulation figures of
a publishing day?

TAE MINISTER OF INFORMA
TION AND BROADCASTING &
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b), The matter concerns the State
Government. The information is be-
ing collected from the concerned
State Government and will be laid
on the Table of the House in due
course.

Advertisements py U.P, Jal Nigam

136. SHRI CHITTA MAHATA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that U.P. Jal
Nigam issues advertisements to those
loca) daily newsnapers whick are pub-
lished from the districts of Uttar Pra-
desh and have been approved for the
UP. Government’s advertisement by
the Directorate of Information and
Public Relations Department, U.P.; and

(b) if so, the names of those news-
papers and their circulation figures of
a publishing day?

THE MINISTER OF INFORMA-
TION AND BROADCASTING &
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
(b). The matter concerns the State
Government, The information is be-
ing coliected from the concerned
State Government and will be laid on
the Table of the House in due course.

Monopoly clearances given to Sahu
Jain Groups

137. KUMARI KAMLA KUMARI:
Wili the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state the number of totai monopo-
ly clearance given to sahu Jain Group
of Industries for grant of new
induystrial licences during the year
1977 to 19797
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV G9ANKAR): During
the vears 1877 tp 1978 only one pro-
posal of M/s. Rohtas Industries Limit-
ed, a ompany registered under Sec-
tion 20(a) read with Section 26 of
the Monopolies and Restrictive Trade
Practices Act, 1969, and belonging to
the Sahu Jain Group, for effecting
substantial expansion- by undertaking
the manufacture of Oxygen Gas, was
approved under  Section 21 of the
MRTP Act, 1969, on 20-12-1977,

12 hrs.

RE, MOTIONS FOR ADJOURN-
MENT ETC,

MR, SPFAKER: I have to make an
announcement that... . ... ... ....

("uterrvptions)

Wt ot wARE  (AAETTIT): EW A
¢ maet &t ¥ Fooardle s R E

(Interruptions) We have submitted a
number of adjournment motions.

MR. SPEAKER: You have been in-
formed about all the Motions.

SHRI GEORGE FERNANDES: Sir,
we have been informed that the mno-
tions were all rejected, Sir, we have
submitted adjournment motions on
very important issues. The question
of rise in prices is the foremost
among them, (Interruptioas),

MR, SPEAKER: I have decided this
and you can consult me............
(Interruptions)

SHRI INDRAJIT GUPTA (Basir-
hat): What about my adjournment
motion in regard to high price cf es-
sential commodities?

(Interruptions)

SHRI GEORGE FERNANDES: Sir,
we want a discussion on this issue.

Price is the most important issue
which concerns all of us.

MR. SPEAKER: You will have
ample opportunity to discuss this....

(Interruptions)

SHRI GEORGE FERNANDES: In*
regard to rise in price, a discussion is
called for and ybu must accept our
request, There' are also a number of
other issues. Pipra outrage is there.
14 Harijans were burnt to death in
Pipra, This has to be taken into ac-
count,

12.05 hrs.

At this stage Shri Kamealapati Tri-
pathi had suddenly taken ill in s
place
MR. SPEAKER: The Housc will ad-

journ for half-an-hour,

The Lok
Tharty-five
the Clock.

Sabha/adjourned till
minutes past Twelve of

The Loj; Sabhg re-assembled at
Thuty-five minuteg past Twelve
of the Clock.

[Mr, SreagReErR in the Chair]

ANNOUNCEMENT RE. PRESEN.
TATION OF THIE GENERAL BUD-
GET

MR. SPEAKER: Before we take up
the next item, I would itke to inform
the House that as is customary the
House would adjourn for half an
hour at 4.30 pm. today to re-assemn-
hle at 56 pm ‘or the presentation cf
the General Budget.

(Interruptions)

RE MOTION FOR ADJOURN-
MENT, ETC. Contd.

MR. SPEAKER: One Member at 8
time,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, we have given
notices of adjournment motions on
various issues and ¢he price-rise is
the most burning issue of the day.
you may kindly read out the text of
the rule. As required under para 14,
sub para 6 of our Hand Book, there
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[Shri Jyotirmoy Bosu)

is adequate provision for adjourn-
ment motiongs and you should pron-
ounce that you are going to aliow us
debate on this burning issue before
the country,

MR. SPEAKER: I have gone
through ail the adjournment mo-
tions, There would be ample op-
portunity for the House to discuss
these questions....,.

(Interruptions)

SHRI GEORGE FERNANDIES: The
question of prices needs to be consi-
dered separately.

MR. SPEAKER: 1 have considered
all the adjournment motions and have
disallowed them. You can come to my
chambe, and discuss.

(Interruptions)

SHRI GEORGE FERNANDES: On a
point of order. A member has a right
to move adjournment motions, Under
Rule 58 of the Rules of Procedure and
Conduct of Business, a member has
the right to move an adjournment for
the purpose of discussing a definite
matter of urgent public importance
subject to certain restrictions. The
restrictions are......

MR. SPEAKER: I have gone through
them,

SHRI GEORGE FERNANDES: We
have submitted several adjournment
motions, Under thig rule, eveiy Mem-
ber has a right to move an adjourn.
ment motion. That right isg subject to
certain restrictions. Does any of the
motion that we have submitted attract
any of the restrictions mentioned in
this Rule? What are the issues that
we have raised? We have raised the
issue of prices. ...

MR, SPEAKER: I have considered
all the notices of adjournment motion
and have not given my consent. You
can come to my chamber and discuss
with me.

SHRI GEORGE FERNANDES: Dur-
ing the last month, the prices have
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been shooting up like nobody’s busi-
ness. ... (Interruptions). :

MR, SPEAKER: 1 haye decideg all
the notices on merit, We will have
ample opportunity to discuss these
things during discussion un nudget.

SHRI GEORGE FERNANDES: Is the
‘Government not prepared even for &
discussion?. . .. (Interruptions).

SHRI JYOTIRMOY BOSU: Sir, are
you acting in an arbitrary manner?

MR. SPEAKER; Not at all. I am
acting according to the rules available
to me and | am guided by the rules,

SHRI GEORGE FERNANDES: Is the

Government not prepared even for a
discussion?. ... (Interruptions).

PROF, MADHU DANDAVATE (Raja-
pur): 1 am raising a procedural point,
Sir, If you check up the observations
that you have made, vihen Shri George
Fernandes was on his legs, you your-
self said that you would listen to us
one by one. I would request you to
allow ug to make submissions ang after
that you can take a ‘lecision.

MR. SPEAKPER; I have already gone
through™all these things thoroughly and
L. K i w M ML 2 AYT 8
I am satisfled that you will have ample
opportunity fo discuss these things,
Eight and & half hours have heen
allotted,

PROF. MADHU DANDAVATE @
What I am submitting is that.... (In-

terruptions).

MR, SPEAKER; The point of order
is over-ruled.

SHRI GEORGE FERNANDES.: Is
the Government not prepared even to
have a discussion?

MR, SPEAKER: That will also come
during the Budget.

SHR] GEORGE FERNANDES: This
is a matter which needs to be con-
sidered. I would like to ask the
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Minister of Parliamentary Affairs.
Will the Minister of Parliamentary
Affairs tell us..,. (Interruptions)

PROF. MADHU DANDAVATE :
Rising prices, dissolution of the As-
semblies, Therefore, the federal struc-
ture of the Constitution.... (Inter-
ruptions).

MR. SPEAKER: After discussions,
if anything yemains, then again we

shall have a discussion.

SHRI GEORGE FERNANDES:
This is a matter of the most urgent
importance.

MR. SPEAKER: Now Papers laid cn
the Table. Mr. Swaminathan.

12.45 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES AcCT, NATIONAL COOPERATIVE
DeveLoPMENT CORPORATION (AMDT.)
RULEs, 1979 STATEMENT FOR NOT LAY~
ING ANNUAL  REPORT OF MODERN
BAKERIES (INDIA) LID, FOR 1978-79,
ReEviEW AND ANNUAL REPORT or HrMa-
CHAL PRADESH AGRO INDUSTRIES COR-
PORATION LTD., SIMLA AND ITS SUBSIDI-
ARY CoO. WITH TWO STATEMENTS AND
ANNyAL REPORTS OF NATIONAL COOPE-
RATIVE DEVELOPMENT CORPORATION,
New DrLur anNp NaTionNar CouNcrn
FOR COOPERATIVE TRAINING, NEw DELHI
FOrR 1978-79

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): On
behalf of Shri Birendra Singh Rao.

I beg to lay on the Table—

(1) A copy each of the following No-
tifications (Hindi and English ver-
sions) under sub-section (8) of sec-
?905% of the Essential Commodities Act,

(1) GSR 519(®) published in
Gazette of India dated the 29th

August, 1979 regarding equitable
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distribution of fertilisers. [Hlaced

in Library. See No. LI-387/80).
(1) The Fruit ProQucte (Amedfi-

ment) Order, 1980 publisheg in

Notification No. S.0. T8(E) n Ga~

zette of India dated the 28ty Jusu-

ary, 1980. [Placed in Library. Kee

No. LT-338/80],

(2) A copy of the Natioml Copre-
rative Development Coporation
(Amendment) Rules; 1872 (tiindi and
English versions) published in Noti-
fication No. GSR 592 in Gazette of
India dated the 21st April, 1979 under
sub-section (3) of section 22 of the
National Co-operative Development
Corporation Act, 1962, [Placed in Li-
brary. See No. LT-339/60],

(3) A statement (Hindi and Eng-
lish versions) exploiring reasons for
not laying the Annual Report cf the
Modern Bakeries (India) Limited,
for the year 1978-79 within the stipu-
lated period of nine months. [Placed
in Library. See No. LT-340/80].

(4) A copy each of the following
papers (Hindi and English versions)
under section 619A of the Companies
Act, 1956:—

(i) Review by the Government
on the working of the Himachal
Pradesh Agro Industries Corpora-
tion Limited, Simla and its subsidi-
ary Company viz, Himachal Pra-
desh Horiticu'tural Produce Market-
ing and Processing Corporation
Limited, for the year 1976-77.

(ii) Annual Reéport of the Hima-
chal Pradesh Agro Industries Cor-
poration Limited, Simla and its sub-
sidiary Company viz. Himachal Pra-
desh Horticultural Produce Mar-
keting and Processing Corporation
Limited (English only) for the
year 1976-77 along with the
Audited Accounts and the com-
ments of the Comptroller gnd
Auditor Genera] thereon.

(5) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Repert.

(8) A statement (Hindi and Bng-
lish versions) exvplaining reasony for
nnt laying simultaneously the Mindi



o1 § f&m Laid
{Shri R. V. Syaminathan]
A

vergpn of tho peport of subsidiary
co;nany.' [Piaced in Librury. See
No. LT-341/80]

(1) A copy of the Annual Report
(Hind: and English versions) of the
National Cooperative Development
Corporatlon, New Delhi for the year
150279 under sub-section (3) of sec-
tion 14 of thy National Cooperative
Development Corporation Act 1962
{Placed i Labrary. See No. LT—
342/801. |

(8) A copy of the Annual Report
of the National Council for Couopera-
tive Training, New Delhi for the year
1978-79. [Pilaced in Library. See No.
LT-343/80].

(Interruptions)

ANNUAL ACCOUNTS OF THE DLIHI Uni-
VERSITY FOR 1978-79 WITH STATEMENT
FOR DELAY, AUDITED ACCOUNIS OF
INvIAN  INSTITUTE OF MANAGEMENT,
CALCUTTA FOR 1977-78, ANNUAL REPORT
Or INDIAN INSTITUTE OF TECHNOLOGY,
Kanrur witH REVIEW For 1978-79 AND
ANTIQUITIES AND  ARI TrFASURES
(Ampr.) RULEs 1979,

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAI WEL-
FARE (SHRI B. SHANKARA-
NAND): I beg tg lay on the Table:--

(1) (i) A copy of the Annual Ac.
counts (Hindi and English versions)
of the Delhi University, Delhi for the
vear 1978-79 together with Audit
Repoi1t thereon.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment, [Placed in Library. See No.

* LT-344/80].

(2) A copy of the Audited State-
ment of Accounts (Hind: version*) of
the Indian Institute of Manegement,
Caleulta, for the year 1977-78 [Plac-
ed in Library. See No, 1.T-345/80].
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(3) (i) A copy of the Annual Re~
port (Hindi and English veisions)
of the Indian Institute of Technolo~
gy, Kanpur, for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Institute. [Placed in Li-
brary. See No. LT-346/80).

(4) A copy of the Antiquities and
Art Treasures (Amendment) Rules,
1979 (Hindi and English versions)
pubiished 1n Notification No. G.S.R.
683 (E) in Gazette of India dated the
6th December, 1979, under sub-section
(3) of section 31 of the Ant:quities
and Art Treasures Act, 1972, [Placed
in Library. See No. LT-347/80].

(Interruptions)

BETwa RIVER BOARD (AMDT.) RULES,

1979 AND ANNUAL REPORT OF BETWA

RivER BOARD, JHANSI FOR 1978-79 WITR
STATEMENT FOR DELAY

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL.
(SHRI A. B. A, GIIANI KHAN
CHAUDHURI): I beg to lay on the
Tabhle—

(1) A copy of the Betwa River
Board (Amendment) Rules, 197%
(Hindi and English versions) pub-
lished in Notification No. G,S.R. 16
in Gazette of India dated the 5th
January, 1980, under section 24 of
the Betwa River Board Act, 1976.
|Placed in Library, See No. LT-
348/80].

(2) (i) A copy of the Annual
Report (Hindi and English wver-
sions) of Betwa River Board,
Jhansi, for the year 1978-79, under
sub-section (1) of section 15 of the
Btwa River Board Act, 1976.

(i1) A statement (Hindi and
English versions) showing reasons
for delay in laying the above re-
port. [Placed in Library. See No.
1.7-349/80].

(Inlerruptions)

*Bnylish version of the Audited Acc
2nd Fevrunary, 1980.

ounts wag laid on the Table on the
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"ra:s Beum AND Dﬁ*ﬁtv-SﬂAxm
{GuJarar AgsemsLy) T.A, & D.A.
(AMEND) RurEs, 1979 anp 1980

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): I beg to lay on
the Table a copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (4) of
section 13 of the Gujarat Legislative
Assembly (Speaker and Deputy-
Speaker) Salaries and Allowances
Act, 1960 read with clause (c) (iv)
of the Proclamation dated the 17th
February, 1980 issued by the Presi-
dent in relation to the State of
Gujarat: —

(1) The Speaker and the Deputy-
Speaker Travelling and Daily
Allowances (Second Amendment)
Rules, 1979, published in Notifica-
tion No, GK/79/39/56 (B) (PA) in
Gujarat Government Gazette dated
the 16th November, 1979. [Placed
in Library. See No. LT-350/80].

(2) The Speaker and Deputy-
Speaker travelling and Daily
Allowances (Amendment) Rules,
1980 published in Notification No.
GK/3/56/79B (PA) in Gujarat
Government Gazette dateq the 8th
January, 1980. [Placed in Library.
Sez No. LT-351/80].

(Interruptions)

REPORTS ON THE WORKING AND ACTIVI-
TIES OF VARIOUS NATIONALISED BANKS
FOR THE YEAR ENDED ON 31-12-78,
CenTtrar Excizz  (2np Ampr.) RULES,
.. 1980, NOTIFICATION RE, REDUCTION IN
BAsIc ExciSE DUTY ON FREE SALE
' 8UGAR, NOTIFICATIONs UNDER CusTOMS
. Act, 1862 ANp NOTIFICATION RE. LEVY
OF EXPORT DUTY ON HESSIAN CLOTH, ETC,

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R, VENKATA-
-RAMAN):

ON BEHALF OF SHRI JAGANNATH PARADIA;

I beg to *re-lay, on the Tdble a

vcopy each of the follm!ﬂng ‘Reports
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(Hindi and EngHsh versions) under
sub-section (8) of section 10 of the
Banking Companies (Acquisition and
Transfer of Undertakmgl) Act, 1070:-

i Repurt, on the working and
activities of the -Central Bank of
Indig for the year ended the 3lst
December, 1978 along with the Ac-
counts and the Auditor’s Report
thereon.

(ii) Report on the working and
activities aof the Bank of India for
the year ended the 31st December,
1978 along with the Accounts and
the Auditor’s Report thereon.

(iii) Report on the working and
activities of the Punjab National
Bank for the year ended the 3lst
December, 1978 along with the Ac-
counts and Auditor’s Report there-
on.

(iv)Report on thae working and
activities of the Bank of Baroda
for the year ended the 31st Decem~
ber, 1978 along with the Accounts
and Auditor’s Report thereon,

(v) Report on the working and
activities of the United Commercial
Bank for the year ended the 31st
December, 1978 along with the Ac-
counts and Auditor’s Report there-
on.

(vi) Report on the working and
activities of the Canara Bank for
the year cnded the 31st December,
1978 along with the Accounts and
Auditor’s Report thereon.

(vii) Report on the working and
activities of the United Bank of
India for the year ended the 31st
December, 1878 along with the.
Accounts and the Auditor's Bepart
t’*ereun

‘The reports were eariier laid on the Table on the 25th January, 1080
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(viii) Report on the working and
activities of the Deng Bank for the
vear ended the 3lst December,
1978 along with the Accounts and
th Auditor's Report thereon.

(ix) Report on the working and
activities of the Syndicate Bank for
the year ended the 31st Deccmber,
1978 along with the Accounts and
the Auditor’s Report thereon.

(x) Report on the working and
activities of the Union Bank of India
for the year ended the 31st Dec-
ember, 1978 along with the Ac-
counts and the Auditor’s Report
thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the year ended the 31st Dec-
ember, 1978 along with the Accounts
and the Auditor’s Report thercon.

(xii) Report on the working and
activities of the Indian Bank for
the year ended the 31st December,
1978 along with the Accounts and
the Auditor’s Report thereon.

(xiii) Report on the working and
the activities of the Bank of Maha-
rashtra for the year ended the 31st
December, 1978 along with the Ac-
counts and the Auditor’'s Report
thereon.

(xiv) Report on the working
and the activities of the Indian
Overseas Bank for ine year ended
the 31st December, 1978 along with
the Accounts and the Auditor’s Re-
port thereon. [Placed in Librory.
See No. LT-—34/80]

(2) 1 beg to lay on the Table—-
.(a) A copy of thy Central Excise
(Second Amendment) Rules, 1980
(Hindi and Emnglish versions) publish.
ed in Notification No, G.SR. 136 in
 Gazette of India dateq the 2nd Febru-
ary, 1980 under section 38 of the
Central Excises and Salt Act, 1944.

8[(1;]1:1.':&1 in Library, See No. LT-352/
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(b) A copy of the Notification No.
GSR 68(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 29th February, 1980 together
with an explanatory memorandum
regarding reduction in basic excise
duty on free sale sugar, issued under
the Central Excise Rules, 1944, [Plac-
eq in Library. See No. LT--353/80]

(¢) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

(i) GSR 26(E) and 27(E) pub-
lished in Gazette of India dated the
30ty January, 1980 together with
&, ¢xplanatory —memorandum re-
garding exemption to liguid nilrogen
plants, its accessories and spares
from the whole of basic and addi-
tional duties of customs. [Piuced in
Library. See No. LT-354/80}

(ii) GSR 67(E) published in Ga-
zette of India dated the 2¢ih Feb-
ruary, 1980 together with an ex-
planatory memorandum regurding
exemption to instant coflee from
export duty. [Placed in Library.
See No. LT—355/80]

(iii) GSR 254 published in Ga-
zette of India dated the 1st March,
1980 together with an explanatory
memorandum regarding exemption
to soyabean extractions/meal {rom
the whole of export duty uptc 3lst
March, 1981. [Placed in Library.
See No. LT—356/801

(iv) GSR 73(E) published in
Gazette of India dated the 4th
March, 1980 together with an ex-
planatory memorandum regardiag
exemption to four GATT bound
items from auxiliary duty of cus-
toms. [Placed in Library. See No.
LT-—357/80].

(d) A copy of Notification No.
GSR 54(E) (Hindi and English
versions) published in Gazette of
India dated the 18th February,

1980 together with an explanatury
memorandum regarding levy of
export duty on hessian cloth asd
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bags, under sub-section (2) of sec-
tion 8 of the Custems Tariff Act,
1976, [Placeg in Lidrary, See No.
LY-—8808/80].

(Interruptions)

MR. SPEAKER: Now Mr. Venka-
tasubbaiah.

PROF. MADHU DANDAVATE:
Rising prices ar, not allowed to be
discussed.

MR. SPEAKER: I know the gravity
of the situation.

SHRI JYOTIRMOY BOSU: We
will observe a walk-out.

SHRI GEORGE FERNANDES: We
will not be in the House.

(At this stage, some hon. Members
left the House)

PROCLAMATIONS AND  PRESIDENTIAL
ORDERS IN RELATION TO THE STATES OF
RasastHAN, Urrar PrabesH, Orissa,
TAMAL Napbu, PUNJAB, MAHARASHTRA,
MADHYA PRADESH, GUJARAT AND BIHAR,
REPORT OF Surr JusTick C. A. VAaiDIa-
LINGAM WITH A STATEMENT AND RE-
QUISITIONING AND ACQUISITION OF
IMMOVABLE PROPERTY (AMDT.) ORDI-
NANCE, 1980).

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table: —

(1) (i) A copy of the Proclama-
tion (Hindi and Fnglish versions)
dated the 17th February, 1980 issued
by the President under article 356 of
the Constitution, in relation to the
State of Rajasthan published in Noti-
fication No, GSR 36(E) in Gazette of
India dated the 17th February, 1980
under article 356(3) of the Constitu-
ton.

(il) A copy of the order (Hindi and
Bnglish versions) dated the 17th Feb-
ruary, 1880 made by the President in
Bursuance of sub-clause (i) of clause
(o) of the above Proclamation, pub-
lished in Notification No. G.S.R. 37 (E)
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in Gazette of India dated the 1Tth
February, 1980. [Placed in Library,
See No. LT-358/80].

(2) (i) A copy of the Proclamation
(Hindi and English versions) dated
the 17th February, 1080 fasued by the
President under article 356 of the
Constitution in relation to the State gf
Uttar Pradesh published in Notiftica-
tion No, GSR 38(E) in Gazette of India
dated the 17th February, 1980 under
article 356(3) of the Constitution.

(ii) A copy of the Order (Hindi and
English versions) dated the 17th Febr-
uary, 1980 made by the President in
pursuance of sub-clause (i) of clause
(c) of the above Proclamation, pub-
lished in Notification No, G.S.R. 39(EY
in Gazette of India dated the 17th Febr-
uary, 1980. [Placeq in Laibrary. See

No. LT-360/80).

(3) (i) A copy of the Proclama-
tion (Hindi and English versions)
dated the 17th February, 1980 issued
by the President undey articl: 356 of
the Constitution in relation to the
State of Orissa published in Notifica~
tion No. G.S.R. 40(E) ip Gazette of
India dated the 17th February, 1980
under article 356(3) of the Constitu-

tion.

(ii) A copy of the Order (Hindi
and English versions) dated the 1Tth
February, 1980 made by the Presi-
dent in pursuance of sub-clause (i)
of clause (¢) of the above proclama-
tion, published in Notification No.
GSR 41(E) in Gazette of India dated
the 17th February, 1980. [Placed in
Library. See No. LT-361/801,

(4) (i) A copy of the Proclama-
tion (Hindi and English versions)
dated the 17th February, 1980 issued
by the President under article 356 of
the Constitution in relation to the
State of Tamil Nadu published in
Notification No. G.S.R. 42(E) in Ga-~
zette of India dated the 17th Febru-
ary, 1980 under article 356(3) of the
Constitution.
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(ii) A copy of the Order (Hindi
and English versions) dated fhe 17th
February, 1980 made by the Pres:i-
dent in pursuance of sub-clause (i)
of clause (c) of the above proclama-
tion, published - in Notification No.
GSR 43(E) in QGazette of India dated
the 17th February, 1980.. [Pluced in
Library. See No, LT—362/80].

(5) (i) A copy of the Pioclama-
tion (Hindi and English versions)
dated the 17th February, 1980 issued
by the President under article 356 of
the Constitution in relation tp the
State of Punjab published in Notifi-
eation No. G.S.R. 44(E) in Gazette of
India dated the 17th February, 1980
under article 356(8) of the Constitu-
tion,

(ii) A copy of the Order (Hindi
and English versions) dateq the 17th
February, 1980 made by the Presi.
dent in pursuance of sub-clau-e (1)
of clause (i) of the above Proclama-
tion, published in Notification No.
G.S.R. 45(E) in Gazettec of India
dated the 17th February, 1980. [Plar-
ed in Library. See No. LT-363/80]

(6) (i) A copy of t4y, Proclama-
tion (Hindi and English versions)
dated the 17th February, 1980 1scued
by the President under article 334 ol
the Constitution in relation to ‘he
State of Maharashtra published 1n
Notification No, GSR 46(E) in Ga-
zctte of India dated the 17th Febru-
ary, 1980 undcr article 356 (3) of the
Constitution.

(ii) A copv of the Order (Hindi
and English versions) dated the 17th
February, 1980 made by the DPresi-
dent in pursuance of sub-clruse (i)
of clause (c) of the above proclama-
tion, published in Notification No.
GSR 47(E) in Gazette of Indiz dated
the 17th February, 1980, [Placed in
Library. See No. LT—364/80]

'(7) (i) A copy of the Proclama-
tion (Hindi and English versions
dated the 17th February, 1980 issued
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by the President under article 356 of

the Constitution in relation to the

State of Madhya Pradesh published

in Notification No. GSR 48(E) h_
Gazette of India dated the 17th Febru-

ary, 1980 under article 356(3) of the

Constitution.

(ii) A copy of the Order (Hindi
ang English versions) dated the 17th
February, 1980 made by the President
in pursuance of sub-clause (i) ot
clause (c¢) of the abeve Proclama-
tion, publisheq in Notification No.
GSR 49(E) in Gazette of India dated
the 17th February, 1980, [Placed in
Library. See No. LT-—365/801

(8) (i) A copy of the Proclama-
tion (Hindi and English versions)
dated the 17th February, 1980 issued
by th, President under article 356 ot
the Constitution in relation to the
State of Gujarat published in Notifi-
cation No. GSR 50(E) in Gazette of
India dateq the 17th February, 1930
under article 356(3) of the Constitu-
tion.

(11) A copy of the Order (Hindi
and English versions) dated the 17th
February, 1980 made by the Presi-
dent in pursuance of sub-clause (i)
of clause (c) of the above Proclama-
tion  published in Notification No.
GSR 51(E) in Gazette of India dated
the 17th February, 1980. ([Placed in
Libra'y See No LT-—-366/80]

(9) (1) A copy of the Proclama-~
tion (Hindi and English versions)
dated the 17th February, 1980 issued
by the President under Article 356 of
the Constitution in relation tp the
State of Bihar publisheq in Notifica-
tion No. G.S.R. 52(E) in Gazette of
India dated the 17th February, 1980
under article 356(3) of the Constitu-
tiom.

(1i) A copy of the Order (Hindf
and English versions) dated the 17th
Februarv 1980 made by the Presi-
dent in pursuance of sub-clause (i) of
clause (c) of the above proclamation,
published in Notification No. G.S.R.
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83(E) in Gazette of India dated the
A7th February, 1880. [Placeg in Lib-
rary. See No. LT—367/80]

(10) (i) A copy of the Report of
Shri Justice C. A. Vaidailingam, Spe-
cial Judge, dateq the 25th January,
1980 of his inquiry into the allegation
against the family members of the
former Primg Minister (Shri Morarj:
Desai) and the family members of
the former Home Minister (Shri
Charan Singh),

(ii) A statement (Hindi and Eng-
kish versions) explaining reasons for
not laying simultaneously the Hind1
version of the Report mentioned at
(i) above. [Placed in Library. See
No. LT-—369/80].

(11‘) A copy of the Requisitioning
and Acquisition of Immovable Pro-
perty (Amendment) Ordinance, 1980
(No. 1 of 1980) (Hindi and Enghsh
versions) promulgated by the Presi-
dent on the 7th March, 1980, under
article 123(2) (a) of the Constitu-
tion. [Placed in Library. See No. LT\
—368/80]

1244 hrs
ELECTIONS TO COMMITTEES

(1) Court OF THE UNIVERSITY Or DELHI

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR1 B. SHANKARANAND):
¥ beg to move:

“That in pursuance of sub-clause
(xix) of clause (1) of Statute 2 of
the Statutes of the University of
Delhi read with Section 43 of the
Delhi University Act, 1922, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Court of the Uni-
versity of Delhi, The members so
elected shall not be the employees
of the University of Delhj or of a
recognised 'College or Institution of
that University.”

Elpctions 10 303
Commiittees

MR. SPEAKER; The question is:

“That in pursuance of sub-clause
(xux) of clause (1) of Statute 2 of the
Statuteg of the University of Delhi,
read with Section 43 of the Delhi
University Act, 1922, the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Court of the University of Delhi,
The members so elected shail not be
the employees of the University of
Delhi or of a recognised College or
Institution of that University.”

The motwon was adopted.

MR, SPEAKER: Now Mr, Shankar-
anand.

(1) COUNCIL OF INDIAN INSTITUTE OF
SCIENCE, BANGALORE

SHR; B. SHANKARANAND: 1 beg
to move:

“That in pursuance of sub-clause
(e) of clause 9(1) of the scheme for
the Administration and Management
of the Properties and Funds of the
Indian Institute of Science, Banga-
lore, read with Regulatuons 3.1, and
3.1.1, of the Regulations of the Insli.
tute, the members of this Flouse do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to serve
as members of the Council of the
Indian Institute of Science, Banga-
lore, for the term ending on the 31st
December, 1981.”

MR. SPEAKER: The question is-

“That 1n pursuance of sub-clause
(e) of clause 9(1) of the schem¢ sor
the Administration and Managerx 1t
of the Properties and Funds of the
Indian Institute of Science, Banga-
lore, read with Reiunlations 3.1, ana
3.1.1, of the Regulations of the Inst:
tute, the memberg of this ITouse do
proceed to elect, in Such manner as
the Speaker may direct, two mem-
bers from among themselves t; serve
as members of the Council o e
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Isdian Institute of Science, Banga-
lsve, for the term ending on the 31st
Becember, 1081.”

The motion was adopted.

MR, SPEAKER: Now Mr, Shenkar-
anand,

(iii) CouUNci. ESTABLISHED UNDER IN.
STITUTE OF TECHNOLOGY ACT,
1061.

SHRI B, SHANKARANAND: 1 beg
o move.

“That in pursuance of Section
31(2) (k) of the Institute of Techno-
logy Act, 1961, the members of this
House do proceed to elect in such
manner as the Speaker may direct,
two members from among themselves
te serve as members of the Council
eitablished under tion 31(1) of
the said Act”

MR. SPEAKER: The question js:

“That in pursuancte of Section
31(2) (k) of the Institute of Techno-
logy Act, 1961, the members of this
House do proceed to elect in such
manner as the Speaker may direct.
two members from among themselves
to serve as members cof the Council
established under Section 31(1) of
the said Act.”

The motion was adopted.

MR. SPBAKER: Now Mr, R. Venkata-

raman.

12.45 hrw,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1979-80

THBE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): I beg to present a statement
showing Supplementary Demands for
Grants in respect of the Budget (Gen.
er:1) for 1979-86¢.
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SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1970-8¢

THE MINISITER Of STATE IN THE
MINISTRY OF RAILWAYS (SHRIL
C. K. JAFFER SHARIEF): I beg to
present a statememt showing Supple-
mentary Demands for Grants in res-
pect of the budget (Railways) for
1979-80.

12.46 hre,
RAILWAY BUDGET, 1980-81

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): Mr. Speaker,
Sir, I rise to present the Revised FEsti-
mates for 1979-80 and the Interim
Budget Bstimates for 1980-81,

Financial Results of 1978-79

I shall first refer to the Railways’
financial results for the year 1078-79,
the last completed finaacial year for
which the accounts have been finalised.
It will be recalled that, at the Budget
Estimate stage, an originating revenue
earning traffic of 222 million tonneg for
the year was anticipated. However,
due to adverse performance a revised
target of 205 million tonnes was fixed
at the Revised Estimaiss stage while
the actual materialisation for the year
was only 199.56 million tonnes. Conse-
quently, the net surplus of Rs, 65.43
crores, projected in the DBudget Esti-
mateg was alsg scaled down to Rs, 27.73
crores. The year, however, closed with
an actual surplus of Rs. 36.66 crores.
The Railways' indebtedness to General
Revenues stood at Rg 278.12 crores at
the end of March 1979,

The Plan exvenditure during 1978.79
was Rs. 522.05 crores besides Rs, 15.49
crores on Metropolitan Transport Pro-
jects as against the Budget provisien
of Rs. 525.30 crores and Rs. 15.00 crores
respectively,

Revised Estimates: 1979-80
The Budget Estimates for the cur-

rent financial year were based on an
upward revision in the goodg tariff and



enhancement of the rates of season
tickets for commuters. The net effect
of these additional levies was estimat-
ed at Rs, 159.99 crores and an originat.
ing loading of 222 million tonnes of
revenue earning traffic wag also envis-
aged, This projection was on the unrea-
listic side in view of the declining trend
in freight traffic after 1076-77. Based
thereon, a net surplus of Rs. 79.66
crores, including Rs, 9.24 crores as re-
liefs in dividend liability. was project-
ed in Budget Estimates. This net sur-
plus was evidently unrealistic as it was
based on a higher originating revenue
saming traffic of 222 million tonnes. It
is now expected that the materialisa-
tion of originating revenue earning
traffic will be only about 194 million
tonnes. This shortfall i goods traffic
has seriously affected the financial posi-
tion of the Railwavs

Amongst the factors that affected the
mobility ang profitability of Railways
was the widespread and extensive
power cuts in various States affecting

not only the industrial produc-

tion but also the Railways’
Operations working. Further, the
sporadic civil agitationg ang the deter-
ioration in the law and order situaiion
in some of the States frequently dislo-
cated rail movement. At the same
time, the strikes ip various sectors
such as in Ports led to hold-up of
wagons, whereas occasiosal stoppage
of work in oil installations and some
of the iron ore mines resulted in less
offering of trafficc For want of the
required quantity of coking coal there
was also a drop in the demand of other
raw materials to Steel Planis in the
firss half of the year. Yet another fac-
ter which affected the overall mobility
was general deterioration in the work-
ing of Railways from 1977.78 onwards
which included frequent agitations
by the Railway staff particularly in
the Eastern gector, mostly by category-
wise unrecognised groups. These agita-
tions, which involved either work stop-
pages or go-slow tactics reduced the

Mcﬁmyipg vario ,
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Despite these factors, Railways em-
sureq record despatch of foodgrains
from Punjab and Haryana to édefielt .
States and diesel oil for the drought-
affected areas although for certain
other commodities like ¢oal there have
been shortfalls,

It is now estimated that though the
originating revenue carning traffic is
coming down to 194 million tonnes, the
gross traffic receipts will not drop pro-
portionately and will be only Rs. 8364
crores lesg than the Budget Estimates
primarily because the average lead per
tonne has gone up during the year.

In keeping with the irend of the pre-
vious year, the realisation of Rs. 730.05
crores from passenger traffic is antici-

pated to be Rs, 11.60 crores
Passenger more than the Budget Estimate,
Traffic In fact, but for the canceilation

nf a large numbey of passenger
trains due lo inadequate availability of
coal, the realisation from ihis sector
would have been more.

The tosal gross traffic receipts during
the current financial year are ROW
estimated to be Rs, 2334.44 crores, as
against the original Budget Estimates
of Rs, 2438.08 crores,

As a result of the unprecedenteg in-
flationary pressures that developed
during the year, the Working Expenses

have been very badly hit. The
Workmg various post-budgetary fac-
Expenses tors, for which no provisions

was made in the Budget, fotal
Rs. 11041 croreg such as three vevi-
sions in the rates of Dearness AHo.
wance (Rs. 23.90 crores), increase im
the prices of coal and Diesel and elec-
tricity charges (Rs. 26.72 crores), ray-
ment under the Productivity-Linked
Benus Scheme (Rs. 36.18 crores), gene-
ral price increase (Rs. 22.00 croves)
and revision in scales of pay eic of
the Order Police personnel (Rs, 1.61°
crores). The total expenditure would,
however, now be Rs. 1884.07 croves as
against the Budget Estimate of
1827.83 crorey and the turrent year
expected to close with g ned Salbikd
Rp, 42.10 croren, '

‘’CE
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The Railways’ Annual Plan for 1979-
868 provided for a total exvenditure of
‘Mg, 632 crores, besides Rs, 18 crores

for Metropolitan Transport
Projects, which is outside the
Plan Railway Plan. The pheno-
g‘;;l_‘az menal increase in costs during

the year and the need-based
requirements for progressing
om-going projects, justified larger outlay
for the Railway Plan, but in view of
#$he overall financial constraints, the
Railways are required to limit their
expenditure within the allotteg amount.
This has necessitated some re-ordering
of priorities an efforts are being made
to ensure that important sanctioned
schemes do not suffer,

1980-81

Now 1 turn to the Budget Estimates
for 1980-81. In this connection 1 may
state that the review o¢ the Plan priori-
tieg by our Government, in respect of
some sectors and programmes, along
with the outlays for the States, are still
to be finalised.

This House would also be aware that
the National Transport Policy Com-
mittee, appointed by the Planning Com-
mission in April 1978, ig at present
seizeq of evolving a rational policy for
construction of new railway lines, in-
cluding unremunerative lines and deve.
lopment lines in backward areas, and
mode of financing them. The recom-
mendatiqn. of this Committeg also are
eagerly awaited so that the Railways
ean then injtiate action for preparation
of a long-term plan,

The House woulq also recall that the

In view of these factors 1 am submif-
ting the Budget Estiruates for 1980-81
only for obtaining a “Vote On Account™
%0 cover the anticipated expenditure up-
%o the end of July 1980,

Interim Estimates for 1980-81

The freight traffic performance
during 1977-78 and 1978-79 was less
than the projections at the Budget Esti-
mate stage, as mentioned by me a little
while ago, the actual performance in
1979.8¢ is also now estimated to be only
194 million tonnes against 222 million
tonnes, projected at the 3.dget Esti-
mate stage. I am, therefore, keen that
for 1980-81 a realistic and achievable
target should be fixed. After a great
deal of thought the target of originating
revenue earning traffic has been fixed
at 214.50 million tonnes. A growth of
8 per cent in passenger fraffic. which is
based or previous trends, has been as-
sumeqd and the Budget Estimates for
1980-81 have been framed accordingly.

As against the Revised Estimate of
Ra. 2354.44 crores for 1979-80, the grose
traffic receipts, on the basis of current
fare and freight rates, have beem
placeq at Rs. 2545.35 crores, This
would mean an increase of Rs, 190.01
crores of gross ftraffic receipts—
Rs. 139.35 crores from goods traffic and
Rs. 45.00 crores from passenger traffic.

At the existing cost levels a1 other
commitments, the Working Expenses
for 1980-81, after taking into account
the impact of haulage of additional tra-
fic and the normal increase in the wage
bill, coupled with a renewed drive for
cutting out avoidable expenditure,
woulq be Rs, 1990.47 crores, This
would be an increage of Rs 12640
crores over the Revised Estimates for
1979-80 out of which Rs 58.30 crores
io accounted for towards payment ef
Preductivity.Linked Bonus to the
staff,

Por the year 1080-81, the approprie-
tion to the Depreciation Reserve Fumd
is being enhanced by Rs, 20 crores fe
meet the requirement for replacememt
of gesets. Similarly an increaseq prén
vision of Me, 39 wrores is being made
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for $he Pensiop Fund o meet the pen-
sion Uabllities,

With the gross traffic receipts being
Rs. 2545.35 crores and the total expen-
dfture being Rs. 2583.47 croreg, g net
everall deficit of Rs. 38.12 crores is
anticipated,

The last Railway Convention Com-
mittee, which became functus officio
with the dissolution of the Lok Sabha

in August 1979, gave only in.
Rai way terim recommendations in re-
'?s;‘““ gard to the rate of cividend
Gomm: Payable to General Revenues
ttee for the years 1978-79 and 1979-

80. In the absence of any re-
_sommendations for the periog from
1980-81 onwards, the Budget for 1980-
81 has been prepared on the same basis
as recommended by the Committee for
the year 197980 and approved by
Parliament,

In the next Session, | shall be moving
a resolution for the reconstitution of the
Railway Convention Committee,

The Plan outlay for 1480.8) has ten-
tatively been fixed at Rs. 65064 crores
that is almost the same as for 1979-80.

However, the inter se priorities

Plan under various Plan heads are

Owtlalay peing given a fresh appraisal.

The extent to which this outlay

esn be increased, within the overall

regources of the country, will be re-

Sected in the regular Budget to be sub-
mitted later........ (Interruptions)

Recens Trends

During 1976-77, the Railways handleq
the highest ever originating revenue
earning traffic or 2120 million tonnes.
However, since then there has unfortu-
nately been a progressive decline in the
fifiing of freight traffic resulting in the
revénue earning tonnage of only about
194 million tonnes expected during
1979-80. Since my taking over this Min_
istry, I have laid emphasis on taking
urgent ateps to improve freight opera-
Hong particularly in the sphere of inal-
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ing of coal for the Thermal Power Sta-
tions. Simultaneously there has been
an increase in the movement of eéssenti-
al goodg like sugar, diescl and kerosene,
I have algo stressed the need for impro-
ving punctuality, passenger reserva-
tions, cleanliness at stations and im
trains and for providing essential are-
nities fo passenger. I am happy to meu-
tion that there have lately been distinct
indications nf improvement in various
directions,

The House would be interesteq
know that average daily coal loading
during T§78-79 was 9,001 wagons which

dropped to 8,644 wagons bet-
Coal weep;  April—December 1979.
Loal- | With extra eiforts from the
ing latter half of January this year

it improved to 8,968 wagons

and I am happy to report that
in February Railways have loadeq as
many as 9,250 wagons on an average
per day which is the highest during
this financial year. Unfortunately, the-
full benefits of the increased loading
have not accrued to all the consumers
because of additional loading to the
Thermal Power Houses in the context
of current shortfall in hydel power
generation. As against 2,578 wagbns
ol ap average daily loaded for Thermal
Powey Houses in 1977-78 and 2.77¢ bet-
ween Aprid—December 1979, in Jam-
uary thig year 2,013 wagons ver day
were loaded for Power Houses which
went up ag high as 3,200 wagones per
day in the month of February. It has
had its impact and the Thermal Power
Houges now have increased stocks o
which we would add further as the
rate of loading achieved in Februsyw
is being improveq upon. This was
substantiated by the Faergy Minister
during his statement,

Raitways have geared themselves to
meed the preseny increage in the move-
ment of petroleum products including

diesel, oil and kerosene from
:?N'ins western gector by sirengthem-

Pet-  ing their fleet of oil tankes,

m"""“‘“, Suitably redeploying it and Wy
a cloger watch over lts mowe.
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After achieving over 93 per cent
punctuality performance during 1976
77, the percentage slumped to about

84 by end 1979, However, a
Punc- target of 95 per cent fer
tuanty  achievement has been prescrib-
ed for all Zonal Railways and
it is gratifying to observe
that 2 level of over 90 per cent has
already been reached. Cases of trains
losing punctuality, due to frequent
alarm-chain pulling ang activities ol
‘miscreants persist, Steps have Leen
taken to curb these evils. An improve-
ment in the general law and order
situation would also result in reducing
such instances,

Due to short supply of ccal, scme of
the Railways had to curtail g large
»numbe, of passenger services, mainly

on the branch lines. During
Resio-  the last six weeks special steps
:‘1":::2. have been taken to improve
oclled ke availability of coal for loco
traims purpose and the restoration

of cameelled trains is being
progressively arranged Out of 162
pairs ef trains which stood cancelled
as on 31-12-1979, 65 pairs have zlready
been resiored ang the halance are also
enpected to be restored within this
menth, Considering public conveni-
emre as many as 4 halts which were
cancelled Rave recently been restored
snd anothey 9 new halty added to meet
e genulne needs of rail users,

My effory will he towards improving
the wraiy services in order to provide
more facilities for the passengers.
Wheyever possible, I shall {yy to in-
erease the frequency of trains like
the Jayanti Janata, extend
existing traip services to meet
outstanding demands and pro-
trains Vvide need-based additiomal

trains. In this connection, I

am happy to inform this House
$hat 5 decision has bee; taken to intro-
duce from 1-4-1980 a tri-weekly fast
frgin  between Puri and New Delhi
which, apart fromn linkine the State
capital of Orissa with New Delhi, will
wi¢h serve the passengers of Jamshed-

Lone-
distance

DSG (Reilways), 1970-80 MARCH 11, 1880 DSG (Railways), 1079-60 212

pur and Bokaro. The transit time bet-
ween Bhubaneswar and New Deihy will
be reduced to about 32 hours, It is
alsg the intention to introduce shortly
a tri.weekly train between Ranchi and
Chandigarh via New Delhi which will
be so scheduled ag to provide a fast
train between Chandigarh and New
Delhj in the morning and between Rew
Dethi and Chandigarh in the evening,
besides providing a fast service betweepn
Ranchi ang New Delhi,

Steps have recently peen taken te
render better and more sotistactory ser-
vioe to the travelling public in the
Rese,- Matter of reservations. Some
vations ©of these steps are:—

(i) Additional reservation counters
have been set up at imperiant
railway stations;

(ii) Separate refund co'inlers, in
order to relieve congestion at
booking windows, have beer
opened;

() Fing, reservailions ovey anu
above the normal queta ef
berths against the vacancies
which arise due 1o normal
cancellations, are also now
being made;

(iv) Reservation of seats by day-
time trains is vow beimg made
without the passengey filling up
detailed requisition forms

Further, to provide a" more effective
supervision in important reservatiom
complexes covering more tham §0 per
cent of the total reservations made, the
supervisory, level is being elevated and
enhanced powers are heing celegated to
enable these sypervisory efficers fo take
on-the-spot decistons,

Problems of suburhan serviees in
metropolitan cities are mainly of equip.
ment shortages. Action to improve the

availability of the equipment
Subur- has been initiated and orders
m’; - for import of 43 tractiom
metro-  etfuipment sels arig 83 traction
rolitan motors have been plaesd last
cities month. Besides, in Bombay
areg, 108 EMU rcoarbes are cverdss re-
placement for which necessary ehens

hive been faken,
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New Lines, Gauge conversions and
Surveys

There is considerable demand for
construction of new lineg and conver-
sion of Metre Gauge lines to Broad
Gauge and, in some cases, even from
Narrow Gauge to Broad Gauge. The
total availahility of funds being limited,
the result has been that some of the
nrojects sanctioned as early ag 1971-72
are still to be completed. 1t is impera-
tive that on-going works should be com-
pleted expeditiously so that benefits ol
investment start flowing to the public.
I have instructed the Railwgy Board
that the six new Railway lines, sanc-
tioned in the North-Fast region, should
be expedited by allotting more funds to
to the same and that all on-going sche-
mes of conversioy froin Metre Gauge to
Bread Gauge should aiso be completed
a® early as possible. The Barabanki-
Samastipur, Viramgam-Okha. Barsuni-
Katibar and New Bongaigaon-Gauhati
projects are important conversion pro-
jetts ang are being givea high prioritv,
Priority is also betng given to Morada-
bad-Ramnagar, Kashipur-Lalkuan
New Delhi-Haldwani, Varanasi-Bhat-
ni Guntakal-Dharmavaram-Banga-
lore, Bangalore-Mysore and Samasti-
pur-Darbanga conversions which are
all sanctioned works, The Manmad-
Parbhani and Purli-Vaijnath conversion
is also being progressed. The Karur-
Dingiguk Maduri-Tuticorin- Tirunelveh
project, which is partly new line and
partly conversion, has been surveyed
and the survey report is being exa-
mined. Projects like Dalli-Rajhara-
Jagdalpur, Nangal-Talwara, conver-
sion of Varanasi-Chupra, Budge
Budge-Namkhana Rail link and hne
capacity works on  Kiul-Bhagalpur
section for which surveys have
already been completed or are in
tike course of completion will he given
due consideration. Honourable Mem-
hers would also be glad to know that
tie persistent demand for two small
works in Maharashira of bringing
Medhavnagar on the main line and
linking Mira} with Sangli gre also heing
imehudeq in 1980-81 programme. Up-
dating of the old surveys of Kuftipu-
ram-Guruvayoor-Trichur Rafl Link,
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Allahabad-Varanasi gauge convession
and Chitradurg-Rayadrug new %ok
will aldo be undertaken during 1980-31.
Demands for surveys to open up other
areax like Gandhidham-Bhuj-Lakhpat,
Guna-Shivpuri-Etawah and Darbhanga-
Jaynagar conversion are also being
taken up for consideration. Other im-
portant schemes such as 5 railway
bridge accross Ganga at Patna  are
under study.

J would plead with the Honourable
Members to bear with me for the pre-
sent and 1 assure them that when we
gt the report of the National Transport
Policy Committee regarding priorities
to be given for new constructions, the
development of backward and hilly
areas will be given due priority within
the constraint of resources.

Indian Railways own and manage
three Production Units engaged in
manufacture of locomotives and
coaches, Ag ip case of Zonal Railways,
tion funcdioning in the past has
Umnts  sfecteg the outpus from Chit-
tranjan Locomotive Works as well ns
Diesel Locomotive Works, Varanasi
where in 1978-80 the production is anti-
cipated {o fall short of the original tar-
st. The main reasons have been attri-
buteg to heavy cuts in supply® of power
which has also affected indigenous sup-
phies of traction equipment. Remedial
steps are being taken.

The Integral Coach Factory at Peram-
bur. Madras is, however, set for achiev-
ing the prescribed outout, It has alse
sucressfully executed an export order
of S5¢ coaches to Vietnam. Efforts are
being made to ensure that targeted preo-
duction is achieved during 1980-81 by
timely provision of inputs ang improve-
ment in power supply,

Modernisation and Expansion

A’ a major transpert system the
Railways have not been receiving need-
based resources witp the result that
there has been a progressive deteriora-
tion in operstions and performanee in
all spheres. During 1076-77, 21288
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million tonnes of revenue earning tra-
Mic was lifted and it is expected to be
about 194 million tonnes in 1979-80
though with slightly increased leads.
The acceleration in rate of economic
growth ig now anticipated fo take place
angd this will also result in an increase
in the demand for rail transport.
Therefore, to enable the Railways to
play its assigned role in national deve-
lopment, schemes for madernisation
anq expansion, both for freight and
passengey traffic, would be given wprio-
rity. 'These schemes will cater to Rail-
ways' capacity remaining ahead of
the demands so that goods from pro-
duction centres %o consuming centres
get transported efficiently and auickly.
In respect of passenger transport, the
ebjective would be to provide for im-
proved amenities and more comfortable
travel, besides coping with the increase
in the quantum of traffic.

A “Railway Modernisation and Main-
{evance Project” is being progressed
unde+ the World Bank credit of 190

millions. This project aims at

taodernisation of Railway Pro.
World  duction Units, Workehops and
Bank awmis Repair Depots so that the per-
tance  formance and availability of

1Scomotives and rolling stock
raproves and the cost of ‘maintenance
reduces, through replacement of the
sbaolete an worn-out machinery and
plant, improvement by lay-outs, ratio-
nalisation of workload and reduction
of down-time by provision of unit ex-
change systers.

- Some of the modernisation and ex-
pansion projects under consideration
are ag follows:—

(1Y Modernisation of DC Banking
Locomotive Projet to
Now Pro-achieve reliability of opera-
jeots  tion and hetter through-put
on thehighly graded and
_ saturated ghat sectio~s of

the Central Raflway;

(11) Setting up of g new coach
building unit to meet the

heavy ang increasing demands
of pessengern anticipsted im
future year:

(#i) Setting up of » new plant for
roanufacture of diesel spare
vart; for meeting the require.
meuta of ircreasing diese] lo-
comotive fleet;

(iv) Expansion in the existing pro-
Auction capacity of the Diesel
ILocomotive Works at Vara-
nasi;

{v) Speeding up the completion of
the Wheel and Axle Plant Pro-
ject, currently under execution
at Yelahanka near Bangalore,
8o 83 to make the Railways
nearly self-sufficient in their
requirement of wheels amd
axles by eliminating depend-
ence on imports:

" (vi) Developing adequate infras-
tructure to enable the trade to
trunsport theiy goods to both
international and national
markets, through containers:

(vii) Rationalising freight opera-
tions control for optimising
utilisation of our assets and
steamlining of passenger re-
servations with a view to pro-
viding customers satisfaction
by developing an effective sys-
tem of data transmission: and

(vili) Setting up of factories for
meeting Railways’ increasing
requirement of prestressed
concrete sleepern,

Experience of the last lew ycars has
highlighted the need for the Railways’
developing, in haison with the Food

Corporation of India, adequate

Bvlk Tra- infrastruture foy providing
'gg;";:.‘ bulk transport of foodgrains

Yoodgrains An IDA credit for this purpose
has been obtained by the Foolk
Corporation of India and a pre-

jeot, fnvolving centralised cnllectiom,

eding research and design of a now
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special type wagon for transport, un-
Wading and reloading for subsidiary
wansport to the actual consuming
piints, is being developed,

Both the public sector undertakings
wader the Ministry of Railways viz.,
Rail India Technical and Economic
Services Limited (RJTES) for providing
consultancy service anc¢ Indian
Railway Construction Com-

RwES: pany Limited (IRCON) for
N.  undertaking construction of

rallway projects have respec-
Hvely earned ftofits of Rs 5156 lakhs
and Rs. 12.87 1lakhs in 1978-79 and
RITES have also declared a dividend
of 25 per cent for this year,

Honorable Members will recall that.
under a Management Agreement with
e Government of Nigeria, a team of
484 experts and technicians was sent
0 Nigeria one year ago. As y result
of theiy assistance the re-activisation of
e railway system in that country bas
made great progress and handsome
tributes have been paid by the Nigerian
@overnment and public to the Indian
reflwaymen on the excellent work done
by them. RITES have also entered
into contractg for providing technical
and economic serviceg to the Ministry
of Transport in Iraq and in Bangla-
desh. The Construction Company
(TRCON) also has submitted interna-
Hemal offers for various raflway cons-
teuction workg in some of the countries
B Middle Bast, Africa and South-Bast
Asla,

1 am sure the Honourable Members
will join me in wishing these two orga-
wheationg & still better future,

Industrial Relations

Whil, the relations with organised
{abour continued to be generally har-
monious and satisfactory during the
year, there were many sporadic snd
wild-cat strikes aniy work-to.rule and
go-slow acitations bhv unrernomiced
gesups and sategory.wise associations
whish affeclef e smooth working of
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the railways. The Permanent Nego-
tiating Machinery, along with the
Departmental Council under the
Joint consultative Machinery Scheme,
functioneq sotisfactorily.

The long pending demand of the rail-
waymen for bonus has recently been
finalised and a Productivity-Linked
Bonus Scheme evolved mutually by the
two recognised Federations and the
Railway Board,

Another outstanding issue, finalised
after this Government came into power,
is the restructuring of the Group ‘A"
cadres on the Railways. The main
thrust of thig review is to strengthen
the Zonal and Divisional set-ups so
that, by enhanced delegation of powers,
da.y-to.day problems of railway users
and staff are dealt with expeditiously.
A review on similar lines for the Medi-
cal and Security Departments has alse
been initiated and will be finalised
eaxrly,

Looking Aheagd

i have great faith in the capacity of
our countrymen, railwaymen and offi-
cers. I am confldent that, with the
demang for bonus having now been
finalised and benefits of 5 substantial
nature having been given to railway-
men over the last three years, they wilt
scare ng efforts in fulfilling the national
objectives, With the goodwill of this
House, 1 have also hooe and confidence
that the railway system will start
achieving greater efficiency, self-suffi~
clency and financial viability, In this
only lies the system’s own survival and
I Srust that railwaymen at all levels
would rise to the occasion to meet the
shallenges,

MR. SPEAKER: The House stands
adjourned for Lunch till 2.15 pm.

18.10 aew,

The Lok Sabha edjournmed jor Lunchk
NIl fifteen minutes past Fourfeen
of the Cloek.
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The Lok Sabhe reassembled ajfter

JLaunch at eiphteen minutes past Four-
teen of the Clock.

[MR, SPEAXER in the Chair)

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ACUTE SHORTAGE OF DIESEL AND KBRO-
SENE IN THE COUNTRY.
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL). Sir, Hom’ble Shri K. M.
Madhukar and other Members have
called the attention regarding the
acute shortage of diesel and kerosene
in the country. The position is indi-
cated below,

The demand for High Speed Diesel
(HSD) has been growing very fast
in the last 2 years. Thus, while the
annual growth rate of HSD was 8 to
9 per cent until 1977-78, it rose to @
little over 11 per cent in 1978-79 and
has been of the order of 15.5 per cent
duripg the period April—December
79 over the corresponding period in
1978. The steep increase in HSD de-
mand has been due io tactors such as
increased transportation of goods in
bulk by road instead of by rail over
long distances, short-falls in power
availability leading to the employ-
ment of captive diesel generating sets
and increased demand of the product
for agriculture pumps owing to the
unprecedented drought condition in
various parts of the country.

Though the State Governments were
advised in September 79 that supplies
of HSD during the period October 79
to March 80 will be maintained at a
level 5 per cent higher than the actual
sales in the preceding year, additional
allgcations aver and above the guotas
g0 fixed were made to meet the high
demand of the product, Thus, the
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original allocations of 652,000 tommtes
aof HSD for the month of October for
all States and Union Territaries wiis
raised by 100,000 tonnes. Similarly,
the original allocations of 700,000
tonnes and 720,000 tonnes for the
months of November and December
respectively were raised to 781,000
tonnes and 808,000 tonnes respectively.

2. The situation however, changed
drastically sinee the last week of
December, 1979 due to the agitation in
Assam, The refineries g Digboi.
Gaubati and Bongaigaon in Assam
closed down in the last week of
December and Barauni refinery in
Bihar had also to shutdown on 2nd
January, 1980 following stoppage of
pumping of crude oil fraom Assam to
Barauni. The monthly production ef
HSD in the four refineries together is
about 150,000 tonnes. HSD produced
in the Assam refineriex was being
consumed n the North-eastern States
and Union Territories, North Bengal
and partly in Bihar HSD coming
out of Barauni refinery was being
moved by pipeline to areas of Bihar
and UP. and to a certain extent by
rail tg other North-Western locations
in the country In order to meet this
new gituation,, Government had taken
certain steps like increased pumping
of diesel and kerosene from Haldia
through the Haldia-Barauni-Kanpur
pipeline, adjustment of the rail move-
men$ schedules to ensure availability
of products at locations which were
otherwise fed from these refineries,
positioning of increased quantity of
diesel and kerosene at the port loca-
tions through imports, etc.

In spite of these alternative arrange-
ments, however, it was not possible
te make good the entire shortfall
caused by the disruption in produc-
tion in these four refineries. The
shortfall had to be spread out to the
extent possible over a larger area and
cuts in allocations of HSD ranging
between 10 per cent and 338 per cent
were imposed in the first week ‘of
January in respect of the allocations
of HSD to different States and Unien
Territories for that mnomth. Howier,
efforts were made to mainfain fhe
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supplies of HSD in the month of
February at a level 5 per cent over
the sales in Pebruary 1979. The
restricted availability of the product
osused by the unforeseen develop-
::an;. as indicated above, led to arees
ortages in the country. The
State Governments were gvised to
engure equitable distribution of avail-
able products to different categories of
consumers, They were also advised
to accord the highest priority to agri-
culture so that the demand of HSD
for agriculture sector could be met.
They were further asked to take stern
action against blackmarketing and
other such malpractices as per the
powers available to them under the
Essential Commodities Act and the
Ruleg framed thereunder oy under the
provisions of Prevention of Black-
marketing and Maintenance of Sup-
plies of RBegential Commodities Act.
The oil companies were advised to
maintain constant liaison with the
State Governments and to extend all
possible help for ensuring equitable
distribution of available products.

Though the refineries at Gauhati
and Digboi have started operating
recently, the refineries at Bongaigaon
and Barauni remain closed. The
clogsure of Barauni reflienery continues
to have its adverse effects on availa-
bility of HSD and kerosene in areas
fed by this refinery. Keeping in view
the critical requirement of HSD in
the month of March for the rabi crops,
the whole matter has again been exa-
mined in consultation with the Rail-
ways and other authorities and a
rumber of decisions of far-reaching
importance have been taken for maxi-
mizing the supplies of the product in
the month of March. Some of the
decisions are as follows:—

(i) The three Fertilizer units at
Nangal, Baraunj and Sindri
were closed down in order to
divert wagons, which would
otherwise have moved fuel
oil te the carriage of diesel.

(ii) Mew tanks wagons have been
pressed in to service to im-
prove the total movement,
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(ili) The movement of trains car-
rying petroleum products
have been speeded up to the
extent possible and the move-
ment ig being monitored
round the clock by a special
cell in the Railway Board.

(iv) The oil companies have alse
maximized movement of pro-
duct by road.

(v) Maximum use is being made
of the Haldia-Barauni-Kan-
pur pipeline for the movement
or imported diesel.

(vi) The import of diesel has alse
been stepped up so that there
is no problem of availability
of the product at the port
locations.

It is estimated that as a result of
these steps it would be possible te
supply diesel during March at a level
9 per cent higher than the sales in
March 1979. The growth rate cannot,
however, be even in all parts of the
country, but special emphasis has been
given for additional supplies to the
States with extensive rabi cultivation.
As regards the north-eastern States,
the supplies would inevitably depend
upon the countinued functioning ef
the refineries in Assam and it should
be possible to meet the demand in
these areas if the refineries function
normally,

As regards kerosene, the allocations
of the produci to the different States
and Union Territories had been main-
tained until February 1980 at the level
of actual sales in thg corresponding
months in the preceding year. Thig
had to be done in view of difficult
availability of the product in the
international market and the trans-
portation constraints, It needs to be
mentioned in this connection  that
about 45 per cent of the toutal consum-
ption of kerosene in the country is te
be imported from outside. The
closure of the three refineries in Assam
and the Barauni refinery in Bihar,
which produce among themselves
about 33,000 tonnes of kerosene &
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{Shri Virendra Patil] qQuit soh syl §1 vew o N g
month, also affected kerosene suppl- ::’m i@ ;}gﬂ ";m t ?ﬁ'ﬂﬂ!ﬂ‘:
jes in the areas fed from these rvefi- - m't I XEeT WIS qeitea fear
neries. After a review of the situa- ?mtrnﬁfgawmtﬁhi
tion, it has been decided to make allo- N fradt wia & T "W BN
cations of kerosene to the States and forft wva § wg¥ feehl @ W
Unjbn Territories for the month of ar fradt § o wmy T awg F feald
March 1980 at a level 10 per cent hig- ITH www N7 W W ¥ gw
:;nthan the actual sales in March qur gwr &1 wga ¥ fgeal § :‘g W et
. ' T A TS A AFA w &
We will continue to do our best to :;r: :{ :g ;’?m? %t,;q:gﬁm? b
maximize supplies of HSD and kero- t fr oW wer woerd X witw f::
sene in the countiry. The situation, t fr wraws S N— am
however, will improve significantly as @ W g ?;qu' fagre %
soon as Barauni refinery starts Iunc- WA &1 AT Wt wgew wgd e weww
_tioning fully and normal operalions e R G T T
i:ls?.;- e:ll:rnel:dreﬁnenes in Assam are fow Wk FOWT WA A @ @R
ar frayr sl 1 gy W owavg ¥
qgT THET & W IAw faars w wEany
ot wwen fas Agwe - Sow W S0 W g7 fRe F fud @ SART qmw
§0 % R ¥ A @R W N ww W w AT W g ¥ g w gl
¢ g wga @ frowmes ¥ 7 T WR mET F @I T @A ¥ fag w owweA
¥ wwr T @ 3T W Ty fr i€ goqer aaear & 37
wAar wow ¢ zafAm diwe 6 QA - R ,
gAY 7T Wt £ wg kg vy W oW T AT ama § 5 s A
war § &fawr fox W feafs ¥ FYE weR TE daa w1 T qd A F fg
aar & Wk feafy ok F\q o Fraifear & § qif® do e wye
L:

a1 w=y wigwrtay §1 sy fr 9 awnfat
¥ fay gu & ofag wwr & ar @@ W
gfgsif #7 oy wrg 1 Aot A1 g& ?

MR. SPEAKER: You are making it
too long. Please wind up.

sit et fm wgwx @ zafdo aar
@ g f& oF do o e & ugr Buaw
qFET AT ¥ 1 ¥ WTA THET qqT FAMET §
f& fagre =1 fead w12 *1 wrawmwar
a1 gad feay =12 & wgfa & o §7
e oI HAAT g w gyl & awd
¥ fau few fev 23m ®) ow frar § fow
¥ e gaedt #1 gwmar s oAw WY
fagre o1 o &y qfy o or & 7

MR. SPEAKER: This is a catalogue
of questions. This is not a question:
it is a catalogue. I will not allow this,
You are taking up so much time.
Other people also want to ask ques-
tions. This is too much,
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oft frox aifiew : wrafte s SR
oy gre ¥ o vy @ fs qm ¥ wAR
s wary feafa & & W@ amy ¥ fag
& oft g....

(Interruption.)

MR. SPEAKER: Are you the Minis-
ter in charge? (Interruptions.)

Let him make his statement first,
(Interruptions)
I don’t know why you are trying to
answer all the questions. Let him
answer, First hear him and then
draw your conclusions.

it ox atfew: & ag T v W
i fir 3w & wRT W o 61 faedY W
r & ) e S arrT 9T A wg
i afifeufa aga warm § 9% ¥ §
o g g fe o feafa o ...

(Interruptions)

MR. SPEAKER: Mr. Varma, are
you taking over charge? (Interrup-
tions.)

Have the Members assumed charge
of everything? Hon, Members, this
15 your House. You must listen to
him first and then draw your conclu-
sions and if necessary some more
questions may be asked. He has not
replied as yet. Don’t draw your con-
clusions before he has said anything.
Let him have his say, and then ask
questions.

st gm  weg awl _(wrargR) - AT Y
TEfIT ARErT ¥ WY WY FAWT wsear
F oAWA T T W E O

MR, SPEAKER: Please take your
seats. Please, Mr. Varma, He has to
explain. If vou are nol satisfied....

ot gwaw awt ¥q fadew @@ & 5
w® WA ® wEw 7T @

MR. SPEAKER: Please take your
seat. 1 am standing When the
Speaker stands, you have to listen to
him, You must maintain some de-
corum. Mr. Varma, you are going out
of bounds. First listen to him. If
you are not satisfiled, then you may
put questions, He may be able to
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justify what he is saying. Let him
say what he wants to, You have had
your say. .

st fw whew: vefrg & awwEw
¥ 7 frdwr won www g fs wmeen
W g wF 5 IEE waaer ¢ warms
ATy § & wEwr ofiomy gy gon s
;‘f;;f**m;wwwm a1 g
» WX WS § X 98 7§ wgw e wdw
e @ R Al @ ) e felr
W oA @ fFow@ a9 e @
T g e wwr @ @Y fex R
¥t wraEEa T TN R g @ §
e gt gord w3 ¥ Ao W on 42
m’“i'éfw:g%aﬁwmﬁtﬁsm
m’w Wfqﬁ"ﬂfﬂ?ﬂ@.’.
Wiy T & @R W F, O ww oow
T qg g1 (sawaw)

LU o o qg & f5 oww et W
uEw gt ¥ @ uRYdme oehtow aw

EdifeT gET A @7 wyr & e @
TAAREH A WP I I 9AE § g
A #fgw 9 Sw awler 5@ §
ITH! qHfed W IR Safrger wEfeds
iz & wfo wmadr aifug ) (ssqwave)

MR. SPEAKER: Mr. Varma, you
are #ving out of bounds. Whatever
he is saying should be struck off the
record, He is saying without my per-
mission. (Interruptions)*

ot @y wfem. &5 9 ¥gr & v
qro Fo WA &1 TMH AW FH wOG
TMe AR WM IAFT IYAW FIwU 1 Tw

*Not recorded.
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WNoew g xef: oew adaw, AU
-oyweay &1 AW &1

MR. SPEAKER: Mr, Varma, please
take your seat. I will explain, I
know the position.

SHRI VEERENDRA PATIL: I have
not yet completed,

MR. SPEAKER: The hon. Member
is asking about certain specific States
which are under President's rule, He
says that you are responsible for those
States. You may please answer him
on that. ’

wgt a% fag &t qrarg @1 avAw 2,
¥g wisd WY § wAAT Axem A F qm)
fagre A ngo Two o # m“mﬁ
# 28,373 wwo o A

A & o R aE W@ & oW
* fag oARTE 36,000 "HO X0 a7
ogy % FAAT FT qEEE §, GAAD, 1980
¥ 13,510 uH0 &, E@O ¥ 5138
qwo o WX AH A 18,147 "Ho He
wr |

wfy waen fam wgwr - wew ey,
§8 yWi wIw Wy &
qord fr fage i st aFten Y verg, sawy
ey Hfae 7wy B arsEw e
(wawerter)

Wt e wel  (veAT) - fery
et ®Y freware frarmrd 7 (sqwmte)
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MR. SPEAKER: Whoever .spealis
withaut my permission will neg be
recorded at all,

Mr, Saha.

*SHRI AJIT KUMAR SAHA (Vigh.
nupur): Mr, Speaker, Sir, in reply
the hon. Minister has said that there
is no shortage of diesel or kerosene in
the country. The Minister who was
incharge of this Ministry earlier had
stated that the shortage was due to
the disturbances in Assam and 3}
would therefore like to know from
the Minidter by what time they will
be able to solve the Assam problem
and I would hope that the probiem
is solved properly.

1

Sir, I would like to point out that
the State Government has nothing to
do with the supply of kerosene or
diesel It is the responsibility of the
Central Government The West
Bengal Uovernment distributes what-
ever quota they get from the Ceuntre.
During December, 1977 and February
1980, the West Bengal Government
had demanded 40,000 tons of kerpsene
but as against this the Centre had
supplied in December-—39,973 tons, in
January 1980—31,878 tons and in Feb-
ruary 1980—26,452 tons, But vou find
that in a State like CGujarat where
population is less than that of West
Bengal, the supply of kerosene during
January 1980 was 33,858 tons, thus if
the States do not get their supplies
according to their demand how would
they be able to distribute the same
equitably.

In regard to diesel we find that *
during January 1980 supplies made
to West Bengal was 53,000 tons, Maha-
rashtra 1,04,000 tons, Tamilnadu
66,300 tons, Gujarat 52,600 tons. Dur-
ing February 1980 West Bengal got
48,740 tons and Gujarat got 53,100
tons. I would like to know the rea-
sons for thig discrimination,

*The eriginal speech was delivered in Bengali.
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MR. SPEAKER: Pleage make it
short.

At this stage some persons from the
Visitors’ Gallery shouted = some
slogans and threw some leaflets
on the floor of the House,

SHRI AJIT KUMAR SAHA: Sir,
some time back the former Minister
Shri P. C. Sethi, had met our Chief
Minister. I would like to quote from
Business Standard dated 6th March
1980 which said something about it.

MR. SPEAKER: This is a statement.
Please try to be brief. You are going
too far now.

SHRI AJIT KUMAR SAHA: Not
too far Sir, I have two questions.

SHRI JYOTIRMOY BOSU: For Call
Attention 45 minutes are allotted in
total for five members and he is try-
ing to get his 7 minutes.

MR, SPEAKER: It is more than 7
minutes—Mr, Bosu, for your informa-
tion.

SHRI AJIT KUMAR SAHA: Sir I
read:

“The pronouncements of the Union
Minister for Petroleum and Che-
micals Mr. P, C, Sethi, on the West
Bengal governmentl's decision to
ration diesel and kerosene are
decidedly odd. His opposition to the
measure is on two grounds—that it
will lead to black marketing and
that the question comes under the
Centre’s jurisdiction.”

*SHRI AJIT KUMAR SAHA: Sir,
the steps that the State Government
have taken for diesel rationing,......

MR. SPEAKER: You must give
some time for others also. You
should have only one question and
not a catalogue of questions.
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SHRI AJIT KUMAR SAHA: This
is my last question. *It should be
obvious, particularly in the case of
an item like kerosene, that rationing
is the only practicable way of ensur-
ing equal and fair distribution.” The
editorial also speaks about black
marketing. It says: “Indeed, black-
marketing of both diesel and kerosene
are already flourishing in the absence
of effective rationing.”

These things are happening because
there is no rationing.

1 would like to know from the hon.
Minister whether with a view to
achieving equal distribution of diesel
and kerosene, the Central Government
propose to introduce rationing in the
States.

SHRI VEERENDRA PATIL: Sir, the
hon. Member wanted io know when
the Assam situation is going to im-
prove. On that I am not in a position
to make an statement because it is &
political problem and so, a political
soluiton hag to be found out for this
problem, I fully share the anxiety
of the hon. Member that because of
the agitation that is going on in Assam,
the entire country is suffering; every
common man is suffering in this Coun-
try to-day because of the closure of
the refineries and because we were
not getting crude oil from Assam to
Barauni. We are feeling and we are
experiencing this shortage. That is
why only recently our Prime Minister
had a meeting with all the political
leaders. I want to make it very clear
that unless the situation or crisis in
Assam is resolved, it is not possible
for us to fully meet the reguirements
in the North-Eastern region. I am
making it very clear that this is not
only the responsibility of the party
in power to find a solution but also
in this connection I seek the co.opera-
tion of the hon. Member to find out
a solution, I can assure the hon. Mem-
ber that the moment the position in
Asgsam improves and the crisis is re-
solved, 90 per cent of the shortage

—

*The original speech was delivered in Bengali,

26256 L.S.—9



231 Shortage of Dicsel
{Shri Veerendra Patil)

that we are experiencing here in thig
country will be over and there won’t
be much difficulty at all.

SHRI JYOTIRMOY POSU (Dia-

mond Harbour): A very pold state-
ment! {

SHRI VEERENDRA PATIL: So far
as distribution is concerneq it will not
be the responsibility of the Central
Government whose responsibility is
only to make the allocation to different
States. But how they distribute with-
in the States it is the responsibility of
the respective State Governments.
That I want to make it very clear.

SHRI AJIT KUMAR SAHA: But,
what about the allocation?

SHRI VEERENDRA PATIL: I will
give you the figures about the alloca~
tions also because you have come out
with a point saying that we are not
properly distributing it within the
State. How can we, sitting here in
Delhi, distribute in West Bengal? It
is the job of that Government. (In-
terruptions) We wanted to make it
more clear that so far as distribution
is concerned, it is not our responsi-
bility (Interruptions)

MR. SPEAKER: Order, order. All
of you please sit down. You are not
permitted.

(Interruptions) ** s ..

MR. SPEAKER: Nothing should be
recorded.

You have not answered the specific
question.

SHRI VEERENDRA PATIL: I have
not yet completed.

MR. SPEAKER: You complete it.
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SHRI VEERENDRA PATIL: When
I complete, if any question is unan~
swered, you can refer it to me at that
time.

I have not yet completed.

The hon’ble Member said, if I heard
correctly, because he spoke in Ben-
gali and I do not know Bengali, that
blackmarketing is going on in West
Bengal. 1f black-markeling is going
on in West Bengal, how do you hold
the Central government responsible
for that?

SHR] AJ!IT KUMAR SAHA: I have
ot said so.

MR SPEAKER: He wants a speci-

fic answer about the allocations to
cach State.

SHRI VEERENDRA PATIL: I will
come to that point. The hon'ble
Member was anxious to know about
the allocations. In West Bengal the
sales of HSD for the month of Jan-
uary was 50,619 MT and the sales for
the month of February was 50,078
MT. Allocation of HSD for the month
of Mar-~h ig 61,000 MT.

Sir, 1 have got the statement about
the other States ready with me. As
il will unnecessarily take time of the
House, if the hon’ble Member wants,
I am prepared to place it on the Table
of the House. If the members want
me to read, 1 am prepared to do so.
I would like to say that there is no
discrimination done.

(Interruptions) **

MR. SPEAKER: Nothing will go
on record without my permission.

SHRI VEERENDRA PATIL: Sir,
the figures for the month of January
and February relate to the sales of
HSD in West Bengal. It is not paper
allocation. So far as the month of
March is concerned, I have given the
allocation figureg as I will get the

s*sNot recorded.
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sales figure only in the month of
April.

SHRI K. P. SINGH DEO (Dhen-
kanal): Sir, while congratulating
the Minister that in his maiden speech
he hag given a very lucid and illumi-
nating answer whereby he has
enumeratedq the reasons for the
shortage, I would say he has also
enumerated the gsteps which have
been suggested by the Central Go-
vernment to various State govern-
ments for taking action against people
who are creating artificial scarcities
in which case the State governments
have been very sloppy at the mo-
ment; thirdly, he has also enumerated
the steps to increase the supply as
compared to last year depending
heavily on imports from friendly
countries, viz.,, the OPEC countries
which have no uniform price policy.
I woulqg like to know-

(a) What ig the ecritema for
supplying these items to the various
states especially these which hLave
an ambitious rabji programme like
the State of Orissa, which has defi-
cient irrigation facilities?

(b) What steps are now being
contemplated to streamline and
monitor the distribution system
which ig very sloppy, especially in
my State today?

{¢) What js the quantum and
the cost of imports done last year,
that is, 1979-80?7 What is the pro-
jection for the year 1980, as far as
cost and quantum is concerned?

(d) What steps he hag taken to
curb the consumption and reduce
the imports, to increase the self-
reliance in the country?

My last point ig this. The hon.
Minister has said that top priority
will be given to agriculture. I would
like to know from him that keeping
the geo-political and the geo-strategic
environment into consideration, what
& the priority given and what are the
fteps taken for meeting the defence
fequirements, that is, the Army,
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Navy angd Air Force, ag far gg diesel
and kerosene are concerned.

SHRI VEERENDRA PATIL: So
far g5 the Defence requirement is
concerned, if my information ig cor-
rect, it is fully met. There ig absolu-
tely no difficulty about the defence
requirements. The hon. Member
wanteq to know what steps have
been taken to import these items.
The position ig this.

SHRI K. P SINGH DEO: 1 did
not want to know ‘What steps are
being taken for importing’—because
I know fully well that you are im-
porting. 1 only wanted to know
about the ‘quantum’ and also about
‘cost’. That is what I wanted to
know.

SHRI VEERENDRA PATIL: I am
coming to his point. So far as im-
porting is concerned, in 1979, I think,
we have imported 17 million tonnes.
So far as 1980 is concerned, we have
firmed-up for importing 16.5 million
tonneg of crude oi} after taking into
account the indigenousg production of
147 mallion tonnes. The total crude
through-put 1n the country is expect-
ed to be 31.2 million tonnes in 1980.
So, that is the position.

About distribution, I have already
made 1t clear. So far as distubution
1s concerned, it is not our, re-ponsi-
bility. It is the responsibility of the
State Governments

And, Sir about the price and all
those thungs, I think, it is not in the
public interest to say now at what
price we are imporling oil from other
countries.

SHRI HARIKESH BAHADUR
(Gorakhpur): There is acute crisis
in respect of diesel and kerosene
throughout the country. We have
discussed thig matter here already
and Members have also spoken,
Therefore I do not want to state the
same thing in detail at this stage
What I want to bring up for the
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attention of the hon. Minister and
the House js this, These jtems are
being very badly misused by the
Government machinery also today.
Diese] is being misused by the Go-
vernment machinery. There must be
some restrictions imposed by the Go.
vernment on them also so that this
cannot be misused. I don't know what
steps have been taken in this regard.
Sir, the large-scale blackmarketing
and hoarding of diesel ang kerosene
has really created great difficulty for
the poor people of the country and
the farmers—especially in U.P. parti-
cularly in the region to which I be-~
long, Eastern TU.P. Sir, in Eastern
U.P. people are not at all getting
kerosene oil. Wherever it ig availa-
ble it is being sold at Rs. 8 per litre.
(Interruptions) Even more than
that. I woulq like to know from the
Minister ag to what steps the Govern-
ment proposes to take to impose some
restrictions on the use of diesel in the
Government machinery also. I woulg
like him to spell out the steps taken
in this regard. My second point is
this. In gpite of the fact that the
Centre has asked State Governments
to take stringent action against black-
marketeers, and also hoarders, I am
sorry to state that the provisions
under the Prevention of Blackmar-
keting and Maintenance of Essential
Commuditieg Act, are not being pro-
perly enforced. Will the Hon’ble
Minister let the House know what he
is going to do in order to activise the
State Governmentg in these matters?

15 hrs,

SHRI VEERENDRA PATIL: The
hon. Member has brought to my
notice that even the Government
officialy are misusing the diesel that
is supplied to them. So far a5 our
Ministry ig concerned, we have not
received any such compleints so far.
It Government officials in a particu-
lar state are misusing diesel oil, we
can only tell the State Government
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to take stern action egainst the Go-
vernment officials. (Interruptions)
We from here cannot take any dis-
ciplinary action ang it is very dif-
cult to find out whether any parti-
cular Government official ig misusing
the diesel that is supplied to him.
About blackmarketing, I have already
replied. (Interruptions) Sir, so far
ag Eastern U.P. is concerned, I agree
that there is g shortage of these
ftems. (Interruptions).

MR. SPEAKER: Nothing will go
on record.

(Interruptions) **

15.02 hrs,
MATTERS UNDER RULE 377

(i) WORKING AND ADMINISTRATION OF
Foop CORPORATION OF INDIA

DR. VASANT KUMAR PANDIT
(Rajgarh): I beg to bring the follow-
ing matter of urgent public impor-
tance to the notice of the House
under Rule 377.

The Food Corporation of India is
being run at staggering operational
cost which is almost equal to procure~
ment price of foodgrains and the
marginal profits in the Balance Sheets
of the Food Corporation of India is a
manipulated picture to cover huge
losses covereq through large subsidies
from the Government. The budgeted
subsidy for 1978-79 was to the tune
of Rs. 570 crores. The top-heavy
administration, the high cost of sale
of procureq foodgraing lead tp a 95
per cent mark-up on the procure-
ment price paid to the producer mak-
ing the entire system commercially
non-viable. The F.CIL ig deriving
more margin out of the grain sales
than officially allowed. These are
clear indicationg that the menpower
in P.CIL is not fully employed and
productivity per person hag gone

-

**Not recorded.
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down. I therefore call upon the Gov-
ernment to make an indepth study
of the working and administration of
the F.CI. and tighten up its effi-
ciency to serve the public purpose for
which the Corporation wgag formed.

(ii) NEED TO SHIFT RAILWAY LINE
FROM CITY OF BIKANER anp CON-
STRUCTION OF AN OVER-BRIDGE TO
FACILITATE THE TRAFFIC.

st s fag WNad(NFdz) wawmm@ T
AT qgT # N7 & W qorwer § | gow tod
Ty wiew &% gu § 1 F Rfew W R
& fod a1 ang a% 97 wd § Wi ey
a1 AT w2 qw ady featy et § | weeT
AEN T WAART GT€G QAT ¢ AT wEl
o1 qqut frad segafmm g & Aafnt
#r qgfaer g #37 @ ok @@ MET g ®
arge @ s ot sfed 1+ @R wmfsfag
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15,06 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

(iii) NEED FOR TRANSPORT FACILITIES
FOR ORANGE GROWERS OF VIDARBHA
REGION OF MAHARASHTRA.

SHR1 R. K. MHALGI (Thane):
Mr. Deputy-Speaker, Sir, the famous
Nagpur orange iy rotting at the Nar-
khed Mandi in Amravati and in
Nagpur’s santrag market. And more
is likely to get waste on trees, since
growers find it worthless to pluck the
fruit.

The local demand for orange has
always been meagre, but the current
season’s excellent crop after a succes-
sion of lean years, has caused g glut
with transport facilitiegs just not
available.

Amravati can load at least 20
wagons a day, and Nagpur half that
number, but the railways do not pro-
vide adequate wagons. Diese] shor-
tage hag made road transport too
costly even when vehicles do turn up
which also ig rare.
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Vidarbha (Maharashtra) earng an-
nually about Rs. 7.5 lakhs on this
rich citrug fruit but the virtual des-
truction of this year’s bumper crop
might impose a loss of about Rs. 10
crores. And thig is not all.

Allowing the fruit to rot on the
trees wil] adversely affect the next
‘Mirga’ crop which in fact is the
major crop. And the plan to plant
60 lakh graftingg in the next season,
for which the grafts are ready, will
be thrown to the winds,

The hon. Reilway and the Agri-
cultural Ministers should come forth
to make statementg in the House t»
explain what steps their Ministries
have taken or propose to take
urgently to save the economy of
Vidarbha region of Maharashtra,

15,08 hrs.

MOTION Re. TWENTY-EIGHTH
REPORT OF UNION PUBLIC SER-
VICE COMMISSION

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): 1 beg to
move:

“That this House do take note of
the Twenty-eighth Report of the
Union Public Service Commission
for the period 1st April, 1977 to
31st March, 1978, together with
Government’s Memorandum on the
cases of non-acceptance of the
Commission’s advice mentioned in
the Report laid on the Table of the
House on the 30th January, 1980”.

Article 328 of the Constitution pro-
vides for the laying of the Annual
Reportg of the Union Public Service
Commission before each House of
Parliament and it is in accordance
with this that the Report wus laid
before the two Houses on the 30th
January, 1980,
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As Members are aware, the Con-
stitution hag assigneq an important
role to the Commission in the mat-
ter of recruitment to various servi-
ces and posts of the Government and
also allied matters. Government have
alway, endeavoured to respect the
pogition so accordcd to the Commis.
sion and that ig why it is only in very
exceptional caseg that departures are
made from the Commission’s advice.
Members will have noted that the
present report mentions only one
case of non-acceptance of the Com-
mission’s advice. Thig can by no
means be described. as unsatisfactory
when we consider that the number
of cases referred to the Commission
during the period covered by Report
runs into thou-ands

As the functions of the Commi-=sion
are not only important, but varied in
nature, it is necessary to have on it
persons belonging to 5 variety of
disciplines ang professions. It has
also at the same time to be ensured,
in accordance with the Constitutional
stipulationg in thic regard, that about
one-half of the persons on the Com-
misciong should be those who have
served under the Government of
India or the Government »f the State.
While making appointments, Govern-
ment has therefore. %o keep these
considerations in vi~w ang also try
to ensure equality o” opportunity for
different regions, «(tc. The present
membership consists of a number of
people who have been eminent in the
academic and admini<trative fields.

The Government and the Com-
mission have alwayg been fully alive
to the need for recruitment of the
maximum numbers of persons be-
longing to the Scheduleg Casteg and
Scheduled Tribes to the Services to
provide them with adequate repre-
sentation in Services and Postg under
the Central Government ang Mem-
bers will obrerve from the Report
that the Commission has been pay-
ing particular attention to this very
important matter,
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The Report mentions some cases in
which departments of the Govern-
ment delayed references to the Com-
mission or made irregular appoint-
ments. This again is 5 matter to
which Government have always given
serioug thought and detailed instruc-
tions have been issued from time to
time. The Commission have also
mentioned in the body of the Report
that ‘there has, however, been some
improvement in thig regard’. There
has been a general demanq in this
House and elsewhere for making the
varioug Indian languages as the media
for Union Public Service Commission
examinations. As members are gware,
the new scheme of Civil Services
Examination has been introduced in
1979 angd candidates have been given
the choice to give their answers to all
papers, in any language mentioned
in the Eighth Schedule to the Con-
stitution, except in case of the papers
on Fnglish and other languages.

In thig connection, I may mention
that under the new scheme examina-
tions were held and the candidates
were asked to use the languages that
are enshrined in the Eighth Schedule
of the Constitution. 6815 candidates
have appeared for this examination;
and for the information of the House
I may say that nearly 86.78 per cent
have chosen to answer their papers
in English; and 1179 per cent of
people have chosen to answer their
papers in Hindi.

There will also be a compulsory
paper in any one ofthe Indian lan-
guages. Also, in the case of the com-
pulsory paper in English, the papers
will be 80 get as to test .the candi-
date’s understanding of the language
and workman-like use of words, with
credit being given for concise and
effective expression. The paper will
be get in a manner so ag to remove
any apprehension of a handicap fer
candidates from rural communities
and weaker sectiong of soclety. I am
confident that thes¢ steps will help
considerably in removing the im-
balances which have hitherto operat-
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©d to the detriment of the less pri-
vileged sections of society.

I am sure that as in the past, the
discussion in this House will generate
new ideag which will enable the Gov-
ernment to take more constructive
steps to mchieve excellence in Public
Administration. I need hardly say
that the Government as wel) ag the
‘Commision would welcome the sug-
gestions of the House for further im-
proving the procedureg of recruitment
1o the Civil Services.

SHRI CHANDRAJIT YADAV
(Azamgarh): 1 think it 1s high time
that the Government shoulq think
afresh about the recruitment Policy
of the Government servants at vari-
oug levels. It is not enough that we
should have people of merit and
ability alone. We should have people
who have commitment to the Poli-
cies, particularly accepted national
Policies in the greas of social and
economic life of our country. Some
kind of a personality test is taking
place. We should have people who
have, really speaking, 5 kind of com-
mitment—ang when I say commit-
ment, I mean commitment not to any
political ideology but the commitment
to the national objectives which has
been very elaborately mentioned in
our Constitution. For example, it is a
matter of grave concern to notice that
there hag been g tendency to introduce
communal elements in the services
Secularism is our well accepted na-
tional policy, the very basis of na-
tional integration and national unity.
Therefore, the Commission should
give necessary attention gt all levels,
whether it is a State level or it is a
Centra} level. They should be com-
mitted to secularism, I think the
government hag not been able to give
enough attention to this important
aspect.

I have been going through many
Reports of the Commission. They
have given a fresh thought how to
jmprove the tests and examination
and how to reduce burden gnd also
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modernise tests and examinations, I
think there is no mention of this as.
pect. When the UPSC or the Gov-
ernment or the Home Ministry will
fry to evolve certain policicg regard.
Ing recruitment, this important aspect
must be taken into consideration,

Recently, we have scen that there
are complaints on a large scale at
various levels that people whp sre at
the helm or affairs in the administra-
tion, have shown weakness when the
communal riots have takea place.
Had they been committed lo secular
ideologies perhaps this would have
been prevented. Therefore, I would
like that the UPSC and tho Home
Ministry should give a thought to
this important aspect in future. Last
tiae, Uwe Iiume mMunister suggested
to the UPSC that all those candidates
who qualified having equal merit and
having acquired equal level in their
selection—candidates coming from the
rural background or from the back-
ward areas of the country—they
should be given some kind of pre-
ference. I am sorry to say that this
has not been done. If one goes
through the Report one finds that in
principle the Commission scems to
have agreed to that. They said that
the Commission will take care of that.
They will not be hampcred It is
not the question that they should be
hampered or not hampered. The
question is that they should be given
some preference, Because they will
do better in development activities,
particularly in the field of agricul-
ture, in the field of rural development,
in the field of cottage industry and
rural industry. Al those peovle who
are coming from the rural areas or
the backwarq areas are able to under-
stand the problems; thev must have
a better understanding of the prob-
lems. Our experience is that people
coming from this background are
more sympathetic towards the burn-
ing problems of the people alsp be-
cause they have a better understand-
ing of them their contribution to the
administration will be greater,
think the UPSC shoulg again serious-
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ly think about it whatever
they want to evolve,

method

As far as SC & ST candidates are
concerned in spite of all the pronoun-
cementg of the Government, we are
constrained to gay that even till this
time their percentage has not been
fulfilled. Now the Government and
the Commission should jointly give a
serious thought to it. It is not enough
that students from these classes should
be given scholarships and stipends;
they shoulg also be given proper
training; training facilities should also
be provideq to them. Though certain
steps have been taken in that direc-
tion, 1 think they are not adequate.
Therefore 5 purposeful scheme should
be drawn up by the government at
the state level and at the central
level. Boyg could be picked up from
the school level and some method
shouldg be evolved to find out what is
their interest at the school level
From that stage, if they are properly
guided and helped and training
facilities are provideg to them, a
stage will come when they will be
able to compete with others and their
contribution will allso be better,

The Commission has just summari.
ly mentioned about the unemployed
youth and they have gaid that the re-
port is concerned only with educated
unemployed youth. It is an alarming
situation which the country is facing
as is seen from the latest figures;
1,46,00,000 educated boys and girls
are unemployed.

AN HON. MEMBER: They are re-
gistered; there are others,

SHRI CHANDRAJIT YADAV: 1
am almost certain that more than a
crore from the rural areas have not
registered; they do not know really
what steps they should take and how
to register themselves. Girls coming
from the rural areas feel shy to get
themselves registered in the employ-
ment exchange though they would like
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to serve the country. Even in urban
areas every day we come across peo-
ple coming from all sections of so-
ciety, people who are unemployed for
years. I am sorry to say that there
are widespread disillusionment and
diffidence; the youth of our country
are almost losing hope in the present
system and also in their future, No
country whose youth are pushed to a
position where they see only dark-
ness before them and no possibility
to serve the country to the best of
their ability, coulg prosper. If facili-
ties are not available to them, it could
become a serious problem for the
country. I feel that the total unemp-
loyed educated youth would be about
three crores. If we follow the same
prath and if we do not drastically
change our economic policy ang we
do not refix our priorities and deve-
lop enough avenues for self employ-
ment or if we do not give them finan-
cial help to find their owp profes-
sions or employment, in ten years the
situation may become very explosive.

We have been saying that there
should be a change in sur educa-
tional policy and our system will

have jop orientation, Many coun-~
tries in the world have found
methodg to change their education

ang that is how in most of the socia-
list countrieg they succeeded in com-
plete eradication of unemployment.
Even in capitalist countries like the
United States and in most of the
Scandinavian countrieg and the Unit-
ed Kingdom, they have worked out
youth welfare programmeg and sche-
mes. They are providing certain
opportunities and giving certain faci-
lities, In certain cases unemploy-
ment allowance or subsistence al-
lowance is being given to the wun-
employed young people. But it is
a matter of regret that in our coun-
try in spite of all political parties
raising this question, in spite of all
youth orgénisations having, all the
time, demanded that at least we
shoulq change our Constitution—
though we have been changing it
very often—and we should see to it
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that right to work becomes 5 consti-
tutional right nothing has been done,
1 am convinced that unless we make
right to work a constitutional right,
uniess there is some kind of a cons-
titutional guarantee, the Government
will not change its socio-economic
policy. 'I am not talking of any par-
ticular Government here, But if
constitutional guarantee jg there then
whichever Government ig in power,
it will be binding on them to provide
amounts from the treasury to the un-~
employed youth or they will have to
re-fix their entire schemes ang deve-
lopmental activities so that enough
opportunities are provided to the
youth of the country. I think, the
UPSC did not think it proper to go
into this question a length because
certainly it is not their problem. It
ig for the Government to take note
of this serious problem,

1 would also like to say that present
recruitment policy has created a
serjous problem in the country. We
see that our whole society is really
being disintegrated. Certain States
took steps to reserve seats for back-
ward classes and backward communi-
ties, That has created a fear in
the mind of the unemployed
youth of other communities. Be-
cause of the limited scope of job
availability, the young people from
other communities have started
feeling that whatever opportunities
were available, now the doorg are
shut for them. Therefore, we see in
Uttay Pradesh, Bihar ang in different
parts of the country people agitating
over this issue. Though there s a
strong point in it that those communi-
ties which were socially backward
for centuries, which were ao* provided
equal opportunity, certain prefe-ence
has to be given to them, in my
mingd the right type of national policy
should be that while recruiting young
people from different sections of the
society of different areas of the coun-
try, the Government should see that
all regions and all other sections are
represented. It is high time that the
Government should also see that not
only the membery of the UPSC are
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appointed on that basis but the re-
cruitment itself is done likewise.
Really speaking, this should be
the national policy, It should not
be left to the States, In my opi-
nion, social backwardness and econo-

mic backwardness should be -
taken together, While social and
educational backwardness of those

boyg and girls coming from commu-
nities which have been for centuries
socially and educationally backward,
should be taken into consideration,
the poverty of the people coming from
other communities should also be
taken into consideration, so that the
poor boys and girls coming from any
caste or community should not have
this feeling that there ig no attention
being paid to.them anq whatever op-
portunities were available have been
taken away by others. Once this
feeling comes it creates class con~
flict. When our country is passing
through a gerioug situation, we should
see to it that no issue flared up in a
manner that creates a situation of
disintegration or a situation of class
conflict. In this respect, I would like
{o say that what is happening in the
north-eastern part of the country is
not a political dispute which can be
solved by a political solution.  The
root cause is the economic backward-
ness, poverty and the growing un-
employment. For that reason, the
younger people of that area have @
genuine fear that whatever normal
opportunitieg are available to them
are being snatched away by the peo-
ple coming from other regions and
that is why they were not able to take
advantage of them, I think it is 2
pointer and the Government must
learn lessons from that and should
see that the growing unemployment,
rathey mounting unemployment. in all
parts of the country ig tackled on a
war footing. It ig time the Govern-
ment took into confidence all nation-
al political parties and come to con-
sensus on this national issue, It is
not as if it flares up only in one part
of the country or only at one time; it
can flare up in other parts ag well at*
any time. Therefore, Government -
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should feel concerned about it and
try to tackle it on a war footing. So,
while considering the Report of the
UPSC, we should alggp see that the
recruitment policy is very closely and
intimately linked with the socio-
economic condition of our country.

So far as the financial position is
concerned, the Service Conmimissions
have to depend entirely op the Gov-
ernments. If the Service Commissions
have to function independently and
efficiently, all their financial require.
ments should be fully met. In fact,
the Government should consult them
before allocating money for them in
the budget and that should be given
top priority. That is the only way
We can expect the Commussion to
function independently and efficient-
ly.

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to
speak on the Twentyeighth Report of
the UPSC. One of the interesting as-
pects of this Report is the examina-
tion reform which hag been imple-
mented in 1979, but which has not
been mentioned in this Report. The
recommendation of the Kothar: Com-
mittee Report for a uniform =cheme of
examination for entry into the Union
Services has been accepted and, to my
information, the first examination
under the new scheme has been held
in 1979. About 1,02,000 candidales
applied fo, entry into the examina-
tion, 70,000 actually appeared in the
examination known as the prelimin.
ary examination, and out of that 7,700
candidates were declared qualified to
appear in the main examination. The
preliminary examination was held in
June 1979 anq the main examination
in November/December 1979 anq the
result is yet to be declared. This is
a very radical departure from the
earller scheme of examinations and it
has affected the whole concept of
.entry into the Unfon Services to the
extent of altering the very structure
of examinations.

1 will refer to page 7 of the Report
where the Commission thought it
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risky to print the question papers in
all the languages according to the
old examination. While we in India
through our Constitution are commit.-
ted to the promotion of all the Indian
languages, to my mind it 8DPERTS ra.
ther very odd that an agency, which
is financed entirely by the funds of
the Union Government, shouly dec-
lare that it is very difficult to print
the question papers, or rather imprac-
ticable to conduct the examinations
according to the old scheme. To my
mind, this has been a gerious blow to
the promotion and growth of all
Indian languages. I want to see the
day when a candidate, who hag only
a smattering knowledge of English
or Hindi, but who is proficient in one
of the othe, Indian languages men-
tioned in the Constitution of India, is
also able to enter the Union Services.
The knowledge of Hindi or English
should be only a means to an end and
he should be able to acquire them
even after entry into the services.
Why shoulg it be a disqualifying as-
pect of the situation? Whv shou’d he
be debarred? When a man like Kam-
raj could become the Chief Minister
of a State and administer well and
rise to the position of Presidentship of
the All India Congresg Committee, ]
hope it will also be possible for any
candidate from any part of the coun-
try, whatever may be his mother
tongue, to rise to the top of the Civil
Serviceg in the country and then ac-
quire the knowledge of Hindi or Eng-
lish, But anyhow, as it is the scheme
has been implementeg and I do not
want to condemn it before thae results
are known because the results of the
scheme are still to be known A very
interesting thing is that while the
Commission took the decision ip con-
sultation with the Janata Paity Gov-
ernment which wag very keen to pro-
mote Indian languages, it has dealt a
fatal blow to the promotion of Indian
languages by this new scheme, It is
stateq here:

“The Commission hag highlighted
its infention to encourage more and
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more candidates from the rural and
backward areag to compete for the
examinations. So, it was necessary
to take all possible steps iq see that
candidates, who had completed
their education through the medium
of their mother tongue or the pre-
valent regional language, were not
placed at a disadvantage,”

Sir, according to the new scheme
this is what exactly has happened.
8o, the intentions of the Commission
have been frustrated by the new
scheme, I hope not to an exient to
which it will lead to frustration
among the youth.

I want to ask a simple question: If
it was possible for people working in
remote areas to rise to the top lite-
rary refinements in varioug langua-
ges, why is it not possible for the
youth who are having mother ton-
gue in Assam or in South India or
in Punjab or anywhere in the coun-
try, to have at least proficiency so a3
to carry on the day-to-day adminis-
tration of the country, This is a moot
point and I request the Union Home
Minister to re-examine this 1ssue be-
cause 10 my ming this has disqualified
a large number of candidates and it
is clear that out of 70,000 pcople who
appeared in the preliminary examina-
tion which ig having Hindi and Eng-
lish, only 7,700 were able io qua'ify.
This is only 10 per cent of the whole
lot, the whole number. So, this must
be looked intp to see what the reme-
dial measures can be taken because
the All India Congress Committee
and the Indian National Congress are
committed to the promotion of all
Indian languages whether they are in
the South or in the East or In the
North or in the West and the deadly
plow by the Janata Government to
this concept and this idea has to be
done away with at the earliest possi-
ble time and opportunity,

1 want to refer to one other aspect
Thighlighted by the Con'.tnlssian"s Re-
port. (Interruptions). Mr. Jyotirmoy
Bosu, if you read this Report, you
will Xnow the harm that is done to
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the Indian languageg by ihe Govern-
ment that you supported. Now, I
want to refer to the inordinate delay
in the holding of the Departmental
Promotion Committee meetings. (In-
terruptions). There is considerable
delay in the holding of the Depart-
mental promotion Committee meet-
ings. The Commission hag done a
valuable service by highlighting this
point where the various Ministries
and the Departments of the Govern-
ment of India have not been holding
their Departmental Promotion Com-
mittee meetings regularly and ag a
result, the Commission has been able
to bring about a new idea that every
year a new list should be prepared in
advance for the promotions due in the
next year so that the vacancieg will
be filled up and no candidates will
suffer.

It hag also been said that under
the list now prepared with the help
of computer, facilities would be pro-
vided to the Departmental Promotion
Committees.

Sir, looking at the expenses of the
Commission, I find ihat the annual
income for this year is only Rs, 61
lakhs whereas the annual expendi-
ture ig to the tune of Re, 2,07,11,000.
So, the Commission for its working
require a net amount of Rs. 1,45,57,000
from the Government of India. This
is not a very heavy amount and I
woulg expect the Government to try
to improve the working of the Com.
mission, fill up all the vacancies and
ensure a system by which the cen-
treg for the examination in respect of
the Central Services are located at a
larger number of places, For exam-
ple, I would plead that there should be
another cenire for IAS and other Al-
lied Serviceg examinations in the new
areas of Himachal Pradesh, i.e., to
wards Hamirpur or Dharamshala be-
cause all the candidates cannot go to
Simla. Simla has been selected as
one of the centres for the UPSC exa-
mination, but it is difficult for the
candidates to go to Simla rather than
to Chandigarh or Delbl Thetréfare,
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another centre, keeping in view the
large geographical area of Himachal
Pradesh should be set up, especially
because the candidates from that area
come from the lower middle classes, and
wealth does not roll in those oreas.

There are other things which require
attention. One of the very interesting
things is that there were 331 posis for
which the required candidales were not
available, There are a number of posts
for which candidates from the schedul-
ed castes and scheduled tribes were
not available. Those posts were de-
reserved. I would require those de-
reserved posts should ve carried for-
ward and the proper due should be
given to the scheduled castes and
scheduled tribes. They should not be
debarred from getting their Jue. There
should also be a provision making re-
servation for the backward classes,
because it is very funny that a class
is regarded as socially backward in a
State but is not so considered so far
as the Centre is concerned. For the
State services it is backward, there you
get representation and everything, but
when it comes to the Centre, you simply
deny them, because it is not in the
Unioh list, Therefore, I request that
a sound policy on this should be evolv-
ed, uniformly applicable to the sche-
duled castes and scheduled tribes and
the classes recognised as backward in
the States and Union Territories.

Secondly, I would like to point out
that there is a sense of frustration
among the economically backward
classes, which are not included in the
scheduled castes or backward classes.
I would request that a certain percent-
age of posts should te reserved for
them in the Union services on the basis
of income. Those who are highly quali-
fied, but come from low income groups
and are not included in the scheduled
castes or backward classes, at present
do not have scope for employment
either in the State or Central services.
Therefore, care should be taken to see
that frustration does not spread to the
youth of the economically backward
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classes whose only fault is that they
do not belong to the higher castes.

I would submit in oil humility that
a new wave is spreading and sweeping
across the country. In the various de-
partments and ministries the non-
scheduled castes and tribes unions are
coming up exactly in the same manuner
in which the scheduled castes and tribes
and backward classes unions are com-
ing up. 8o, the Union Home Minisiry
must pay attention to this. It is high
time that this cancer is not allowed to
spread. Otherwise, the whole country
would be in flames one day, and you
will not be able to check it. You iaust
give scope for promotion and encour-
agement to talent in the scheduled
castes and tribes and backward clases
and also in the advanced cemmunities.
They should not be denied higher edu-
cation or opportunities.

It sometlimes so happens that a candi-
date who joins service very early
crosses various bars at terrific speed
and causes resentment among senior
officers. You should pav attention 1o
this also and see that entry to the
services and promotion do not lead to
resentment, frustration and bitterress
in any section of the community in any
region of the country. The UP8C must
be able te do this job.

However, my repeated emphasis
would be that the UPSC is an agency
to see that the growth of Indian langu-
ages is not given a setback, because
the history of Indian languages reveals
that they are learnt and skills acquir-
ed in them by people aspiring to join
the Union services which are one of the
attractions to the peovnle of this coun-
try fer a better career in their lives.
I would also request that too much
emphasis should not be laid on the
personality test because it is a humbug.
Some sort of via media must be found
to accommodate people who are other-
wise qualified. I would like the UPSC
to conduct & survey to find out how
many candidates who got 60 per cent
or more in the written examination
were not able to get good marks in
the interview and so wers barred or
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16.00 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) Mr. Speaker,
Sir, I have gone through the Report
and I have particularly noticed certain
points. I shall submit my i1mpression
atout ithe Report.

First of all, 1t 1s a good thing that
our boys are now entitled to sit for
the examination ang can answer in
their mother-tongue, We had been de-
manding it. It is good that they can
now express themselves through their
mother-tongue. But [ have seen in the
Report that, because of the difficu.ly
of printing of translation and also con-
fidentiality, there are to be two exa-
minastions. In the first exanunation,
there 1s a provision to exclude g great
sumoer of the examinees. [ do not und
m, reason why the Comnussiou s not
11 a position to get ali the papers
i-anslaterl  And when they say that
tais 1s not possible, I must say that it
1= possible, but becaus: o{ their old
hibits, they do net think that this 1s
desitable  And that is why they are
tryinye to sidetrack the main question
Ly posing, certain adminisirative pro-
blems and also the question of con-
fidentiality. My  submission to the
House would be that, since our inde-
pendence, we have been pursuing a
police of putting the better English-
knowing, anglicised boys at an advan-
tageoug position, and the person who
are jnterviewing the candidates, who
are taking the examinations have at
the back of their mind this sort of
English tradition. Particularly our edu-
cational system has been responsible
for this. It is alignating the highly
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educated persons from the mussus.
That is what we find in the system
itself. When we talk of the weaker
sections and the backward sections of
the people, my humble submussion ta
the fiiends on the Treasury Benches
is this: why is it, that, after so many
years of independence, we still talk of
backward people? For whom had we
been planning all these years? Who
gamed? Why is it that there is so
much of backwardness? 1 cau say that,
if we maintain the present system of
education which is decidedly in favour
of the affluent sections of the society,
the sens of the peasants, of the work-
g class and of the backward sections
wiil not be coming and taking adminis-
tration in their hands; we find that the
present system of recrutment is such
- including the Personality Test which
is nothing but discriminating against
those boys who, according to the inter-
viewers, are not smart. Why are they
not smart? Because they are not
smartly dressed, because their accent
1s not on the first syllable. That is the
thing. What is happening because of
this? Because cof this wroag recruit-
ment policy, we find that our adminis-
trators, in their ambitions and aspira-
tions, are different from the people;
scmetimes they are diametrically oppo-
gite to those of the peoplc. A friend
of mine was talking aboul commitment.
As a matler of fact, tlus career type
of pecple who are in the administra-
tion only for their carecr, do not bother
about the development of the cou.itry,
about the poor people of the couuntry;
they only bother abcut their own: pro-
motions and about pleasing their own
bosses and masters. There should be
a serious heart-searching. Are we not
continuing the same British policy of
recruiting, in the highest posts of ad-
ministration, persons who are alienated
from the pecple, who are alienated
from the aspirations of the people, who
are careerists and who will maintain
the status quo? We are pursuing the
same policy. I have gone through this
Report. I know that it is not the busi-
ness of the Commission to eradicate
unemployment. Unemployment is the
result of the economic system, and
since our independence, we have boeh
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_pursuing an economic policy, either in
‘the name of socialism or in the name
.of Welfare State, a policy which is
creating more and more unemployed
_persons. It is not only the questioa of
_giving employment to new entrants,
‘hut even the persons who are working
. are getting unemployed because of the
economic policy pursued since our in-
dependence and the economic crisis.
"I can tell you ag a student of econo-
mjcs. Compare our economy even with
the economy of African countrieg or
.even with the economy of the Middle-
east countries, What is our per capita
income? What is our yrowth rate? 1
do not compare with the socialist coun-
“tries because I know some of my
friends have some sort of an allergy
when we talk of socialism, But J can
tell you about those countries which do
not profess socialism. They have given
a better deal to the people, a better
standard of life to the people. As to
this unemployment, I would say that
if we fail to eradicate it, let us take
the responsibility of feeding them at
least. In West Bengal we bave Leen
able to achieve what we wanted te do.
As a recognition, we started a sorl of
unemployment help only to the extent
of Rs. 50. This should he introduced
all over India. After all it is our res-
ponsibility. When a hoy is born, his
education and employment is the
responsibility cf the State,
|l

We talk of the UNO. The United
Nations Charter says that men have
certain fundamental rights—right to
education, right to employment and
right to health. It should be the res-
ponsibility of the Central Government
to see that if we cannot eradicate un~
employment which requires a long-
term planning, we should take the res-
ponsibility at 1least of helping the
unemployed persons. I agree with the
Commission that the Commission is
primarily concerned with educated un-
employed. But we have a greater
number of unemployed youth in the
Tural areas who did not get any chance
0 recelve education because of the ex-
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treme poverty of their parents. So we
sheuld think about them.

Regarding language, my point is
this; that during the British regime
they wanted to unjfy India through
one language, that is, English and
through one system of administra-
tion, that is, a centralised administra-
tion, Even after Independence we
have been trying to do it, sometimes
advocating English and sometimes ad-
vocating Hindi. I understand Hindi
could be the lingua franca in future.
But we must take jnto consideration
the different cultures of India, We
are one but we have our diversity
and we have our differences and we
must acknowledge it. We re-or-
ganiseq our States on the basis of
language but failed to complete the
process.

Now I do not believe that English
should be given g go-by. English is
necessary as an international language.
But its importance should he minimis-
ed. It should be reduced to the
secondary position. The first position
should go to the mother tongue. If I
am a Bengali my first love should
’‘be the Bengali ianguage. If I am a
Bihari or an UP-man or a nerson from
the Hindi belt, my first love should
be for my mother tongue. Then, as
an international language, the
importance of English is there. The
importance of Hindi is also there. So
more and more students should be
encouraged to learn things through
their mother tongue so that they can
easily acquire a wealth of knowledge
and arrangements should he made
so that all of them can answer the
questions in their mother tongue.

Then, this personality test should
be completely done away with because
it provides room for subjective dis-
crimination and not an objective
assessment, Also through this per-
sonality test a particular class of
species is projected. Is the boy coming
from the same class? Then I will
favour him. ‘My father was English-
educated and he was well-dressed. So
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I want that persons in the administra-
tion should be like that’ Sir, this
sort of mentality should be given a go-
by. I have seen it myself. I myself
appeared bhefore the interview board
and I had a very funny experienee.
They did not test anything whether
I knew Political Science or Econo-
mics. They wanted to test whether I
was a smart English-speaking man
and English and English—that is the
only thing that is tested, This
should be given a go-by.

The second thing is that our constitu-
tion is a federal one.

We must see to it that our Central
Government or Administration remains
strong because we want a  strong
Irdia. But, we also wart because of
the federal nature, thal cur States
should also be strong. If the States
are not strong, then, vou can’t have
a strong Union--a strong Centre. These
are not contradictory but, as a matter of
fact, these are complementary. A
strong State will create s strong Urion.
That is why our Constitution has
demarcated certain powers for the
Union, certain powers for the States
as also certain provisions for the
Central intervention in extreme emer-
gency. But what do we find in India?
Even, in the normal circumstances,
there is Central intervention. Why is
it that a person who is recruited by
the Central Agency working in the
State, the State Government has no
disciplinary power over him? Suppose
one Officer is working in Tamiimadu.
The Tamilnadu Government can only
transfer that officer. No other action
<an be taken against him. As a matter
of fact, he can disregard the State
Government. In a period of crisis, he
can look to the Central Government
and disobey. It has happened in West
Bengal. We have seen it. I think it
is dangerous for the health of the
polity. Look at the Federation in the
‘United States of America. The United
States of America to earmark certain
powers for the Centre. The States
‘have more autonomy. The states are
strong there. Why is it that we cannot
do it hefe? Why is it necessary here
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that the Central Government should
control the State Governmenis through
these officers, through their instrue-
tions? This system has to be changed.
My humble submisgion to the House is
this that let us re-consider the whole
thing in a very dispassionate  way
without thinking, for instance, as fo
who is ruling West Bengal or Tamil-
nadu. Some of the Founding Fathers
of the Constifution had certain wisdom,
I can tell you that from the debhate.
When we are talking about the Federa-
tion and autonomy of the State, I can
say that some of our national leaders
were on the floor of the House talking
of autonomy of the States and the
States’ rights as well as a strong
Centre. My humble submission is that
the Central Government should actual-
1y change the whole recrvitment policy
and they should give more powers to
the States so that the 'State Govern-
ments, through these officers, may im-
plement their own programme. Just
as the Central Government has a coms
mitment to the people, the Siate
Governments have also the commit-
ments to thg people. And if they fail
to fulfil their commitments, they are
to be rejected by the people. I know
that this Government has also certain
commitments to the people. It has got
to change the whole of the administra-
tive system in such a way that the
officials can fulfil the commitment. The
State Governments have also their
commitments and they have to fulfil
their commitments. They also require
a machinery. Their officers, the ad-
ministrators, should try to faithfully
implement the plans and programmes
of the States.

So, with these words, 1 request our
Hon. Minister to think over the whole
matter to re-think about the recruit-
ment pelicy and to adopt policy Aot
only in words but also in action se that
those who are really efficient in this
task or who are actually in the know
of things can take charge of the ad-
ministration of the country and also
they have the same sori of commit~
ments. After all you know that the
Administration should have some com-
mitments to the basic principies of onr
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Constitution,
So, that is all what I submit.
Y

and all these things.
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of pamphlets in the House¢ to be dis-
posed of.

SHRI JYOTIRMOY BOSU: What
did the pamphlets contain?

MR. DEPUTY-SPEAKER: W, will
adjourn the House after two-three
minutes. Mr. Krishna Murthy.

SHRI KUSUMA KRISHNA MUR-
THY: Sir, I would like to make a few
observations about the way in which
the Union Public Service Commission
are functioning.

The Commission have been set up
under Article 315 of the Constitution
and its functions have been laid down
under Article 320 of the Comnstitution.
It is an autonomous body and it ex-
ercises its functions quite indepen-
dently. But, Sir, the Commission
should constitute 1tself taking into con-
sideration the national interest as a
whole. What I exactly mean to say
is that the representation of the Com-
mission should be broad-baseq and it
should not be confined to a particular
region always. I know thig Com-
mission very well because I was be-
fore it five times I know that in-
telligence and genius is not frozen and
confined to a particular region. When
you see the set up of the Commission,
vou will find that the Members of the
Commission always belong to some re-
gions alone. For instance, from South
you will once in a way come across
a Member in the Commission. From
Andhra Pradesh in particular, long
time back one Shri Naidu used to be
there in the Commission and since
then there has been no representa-
tion at all. I do not mean 1o say that
the Commission would be able to pro-
vide representation to all the States.
It is not possible, but even then, it
should be broad-based and opportu-
nity must be provided to all the states
without ignoring always; ang Andhra
Pradesh consistently needs represen-
tation in the Commission.
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Apart from this, the interview
board, particularly meant for select-
ing the candidates for All India Ser-
vices always sit at Delhi. And we
know that the examination centres
are scattered State-wise and the
Board selecting the Central Services
and IPS is going round the States,
however, the Boardq constituted for
selecting the candidates for All India
Services should not.... (Interrup-
tions).

16.36 hrs.

[MR. SPEAKIR in the Chair]

The All India Services Board al-
ways sit in Delhi alone because the
candidates coming from different re-
gions are facing various difﬁcultie_s
such as of language, food habits and
climatic conditions. That is the rea-
son why I strongly contend this body
to go round some of the important
capital cities of South, East and West
India ang thereby, we will be able to
give the advantage of this Board visit
to all thy places uniformly. That is
the reason why the Board constituted
for selecting the All India Services
should meet on g rotational basis ,in
various State capitals. Besides this,
the way ip which they give an oppor-
tunity, as our hon. friends in front
haye already made it very clear, is
always oriented towards students
coming from public schools, and those
who are well versed in English and
the way in which they pronounce ete.
We know that this Service is com-
mitted to the growth ang develop-
ment of this country; and most of these
things are confined to rural areas. But
we have not so far given any bias to
candidates from rural areas. This is
an important thing, Unless we give
an opportunity to candidates coming
particularly from rural areas, we
will not be able to do justice: and
the purpose for which the service has
actually been created, will be de-
feated.

Apart from this, the scope given for
the Scheduleq Castes and Scheduled
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Tribes in the selection by this Com-
mission is quite partial in the sense
that though there is a reserved quota;
so far, to my utter disappointment
and” surprise; not a candidate has
been selected either from SC or ST
from the general quota. Does it w0t
mean that there is no suitable candi-
date from either of these communities
for the general quota ? Whenever, a
candidate has been  qualified very
well in the written test, he is pur-
posely pulled down to the extent that
he must come to the reserved quota.
You will be surprised to know that I
was a candidate before the UPSC 5
times. I have qualifieq for the All
India Services three times, and for
the Central Services twice. All the
five times I was rejected. I have been
seeing, as my friend correctly point-
ed out, that there is a personality test
which is completely oriented towards
a particular end, It has been clearly
stateq that the personality .test im-
plies a purposive conversation. Though
it is a purposive conversation there is
a purpose behind it. That is why you
should not lay much emphasis on
these personality tests. Out of my
personal experience I am making this
point. So 1t is a very important
thing. Whenever g candidate coming
from Scheduled Castes or Scheduled
Tribes happens to qualify himself very
well in the written test he must be
taken from the General Quota leav-
ing the reserved quota for others. Un-
fortunately the practice is that he s
pulled down uniformly to the reserv-
ed quota, by giving lesser marks in
the personality test. This is the kind
of injustice, I know personally which
should not be allowed to continue any
further only in the interests of natu-
ral justice.

16.39 hrs,
CONTEMPT OF THE HOUSE

MR, SPEAKER: As the House 18
aware, at about 1445 hrs. {oday, 8
visitors calling themselves Harbans
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Singh, Kailash Chander Bharti and
Nand Ram threw some papers from
the Visitors’ Gallery opn the floor of
the House and shouted slogans. The
Watch, and Ward officers took them |
into custody immediately and inter-
rogated them. The visitors have made
statemepts, but have not expressed
.ny regret for their action.

I bring this to the notice of the
House for such action as it may deem
fit.

Now the Minister.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I maove:

“This House resolves that the
persons calling themselves Harbans
Singh, Kailash Chander Bharti and
Nand Ram whgo threw some leaflets
from the Visitors’ Gallery and
shouted slogans at 2.45 p.m. today
and whom the Watch and Ward
Officer took into custody immedia-
tely, have committed a grave offence
and are guilty of the contempt of
this House. '

“This House further rcsolves
that they be kept in the custody of
the Watch and Ward Officer till the
raising of the House today and
thereafter released with a stern
warning,”

S$1IRI JYOTIRMOY BOSU: (Dia-
mond Harbour): I have to make a
submission. This sort of a thing is
not happening for the first time in
the House; this is a case which has
reflected the sentiments of the people
outside. 1 heard their slogans quite
clearly. They said, “Those whp are
slaughtering the Harjjans, let them
be hanged.” 1 find nothing wrong
in that. Since we have failed to
reflect them adequately, they have
done the job for us and we need not
detain them till the rising of the
House and they should be released
forthwith.
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SHRI GEORGE FERNANDES
(Muzaffarpur); I would also like to
submit this, I think we must under-
stand the sentiments which must have
prompted these three young pecple
%o make this kind of a denionstration.
1 don" think that any punishment
for this kind of act is called for. We
should overlook this and let them go.

SHRI P. VENKATASUBBAIAH: T
have no difference of opinion so far
as’the sentiments expressed by the
hon. Members here are concerned.
‘We also equally share the concern,
but the dignity and the decorum of
the House has to be safeguarded,
‘That is why we have suggesied that
till the rising of the House they should
be kept under the custody of the
‘Watch and Ward and then they should
£o.

(Interruptions)

SHRI GEORGE FERNANDES: It
has to reflect the dignity and de-
corum of the people of this country
also, If Harijans are being Kkilled..

(Interruptions)
MR. SPEAKER: Those in favour of

the motion will please say ‘Aye’....
(Interruptions)

SHRI JYOTIRMOY BOSU: They
should be allowed to go,

MR. SPEAKER: It is all right that
they should be allowed to go, but
they should be warned.

Those in favour of the motion will
say ‘Aye’.

SOME HON. MEMBERS: Ayes.

MR. SPEAKER: Those agains' will
vlease say ‘No'.

SHRI JYOTIRMOY BOSU: We op-
Jose it,

MR. SPEAKER: I think the Ayes

\ave it, the Ayes have it, the Ayes
aave it, 'The motion is adopted....

SHRI GEORGE FERNANDES: No,
You have not put the motion to the
wite of the House, You have to
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put the motion. We want voting on

this. (Interruptions) The motiom
has to be put.
(Interruptions)

SHRI P. VENKATASUBBAIAH:
They are unnecessarily trying to make
a politcal capital out of this.

MR. SPEAKER: There is no ques~
tion of making a political capital out
of this,

SHRI P. VENKATASUBBAIAH; It
is only a limited issue. It is for the
House to consider it,

MR. SPEAKER: You can only
warn them.

(Interruptions)

SHRI P, VENKATASUBBAIAH:
We are more concerned with the
Harijans and other weaker sections.

SHRI GEORGE FERNANDES: We
are appealing to you and to the Minis-
ter that they may be warned and
allowed to go.

(Interruptions)

SHRI JYOTIRMOY BOSU: They
have got two options, If they want
to withdraw the motion, they can do
so, if not, let it be put before the
House for voting,

""MR. SPEAKER: I have to put it
before the House,

PROF. MADHU DANDAVATE
(Rajapur): I would like fo make a
submission, Without djviding the
House and looking to the spirit of the
sentiments behind it which Mr.
Jyotirmoy Bosu and other have also
expressed We oppose that and
submit that they may be allowed to
go. The dignity of the people is
more important,

(Interruptions)

MR. SPEAKER: That is not the
way, Tomorrow You might be fac-
ing something else.

SHRI P. VENKATASUBBAIAH: I
did not expect that the Memberg. op-
postie will make such a sort of isshe
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about it, Here the matter is only
how to conduct the proceedings of
this House. It is a sovereign body
and you are presiding over this House.
Members opposite as weli as we are
concerned about the smooth working

of this House,
(Interruptions)

SHRI P. VENKATASUBBAIAH:
We do not want to divide the House
on this issue. That is why 1 may
modify my wmotion.

AN HON. MEMBER: Let him mo-
dify it.

PROF. MADHU DANDAVATE
(Rajapur): You can modify your
motion.

MR. SPEAKER: Let him modify it,
(Interruptions)

MR. SPEAKER: Hon. Member may
please resume their seats, Let him

modify the motion.

SHRI P. VENKATASUBBAIAH: 1
shall modify the motion which says
that they may be kept in the custody
of the Watch and Ward Officer tili the
House rises.

ot 7ot o ot (fgan<) cag A1 AR
FTRE | tad renfAr F ¥AT AN W
ey .. (R ..

MR. §PEAKEI1: Please aliow him
to modify the motion,

SHRI P. VENKATASUBBAIAH: I
is not the intention of the government
to divide the House on this issue.
I will modify it in this manner that
they may be let off with a stern
warning,

MR. SPEAKER: I think this is ac-
ceptable to the House, Ishall putthe
modified motjon to the vote of the
House,
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The question is:

“This House resolves that the
persons calling themselves Harbans:
Singh, Kaijlash Chander and
Nand Ram who threw some
leafles from the Visitors’ Gallery
and shouted slogans at 2.45 P.M.
today and whom the Watch and
Ward Officer took into custody
immedfiately have dommitted
a grave offence and are guilty of
the contempt of this House.

This House further resolves that
they be let off with a stern warning.”

The motion was adopted.

MR, SPEAKER: The House wil¥
now adjourn tiil 5 p. m.

The Lok Sabha adjourned till
Seventeen of the Clock

The Lok Sabha re-assembled at
Seventeen of the Clock

[MR. SPEAKER in the Chair]
GENERAL BUDGET, 1980-81

MR. SPEAKER: The
Minister,

SHRI JYOTIRMOY BOSU  (Dia-
mond Harbour) I have got an objec-
tion on the Constitutional grounds..

Finance

(Interruptions)
MR. SPEAKER: I have over-iuled.
it.
(Interruptions)

SHRI JYOTIRMOY BOSU: I have
given notice under Articles 112, 118
and 116,

MR. SPEAKER: I have already rep-
lied. othing more.

(Interruptions)

MR. SPEAKER:
done it.

I have already

{Interruptions)’
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¥R SPEAKER: I have alresdy
dbne it. Nothing more, You can
cOme to my Chamber if you want to
discuss,

(Interruptions)

MR. SPEAKER: I have gone through
it. I have decided.

AN HON, MEMBER: No more
drama.

MR SPEAKER: No, no more, I
have gone through that.

SHRI JYOTIRMOY BOSU: We are
here oath bound.

(Interruptions)
SHRI JYOTIRMOY BOSU: This

Government is two months old....
(Interruptions)

SHRI JYOTIRMOY BOSU: The
Prime Minister has been two months
in office, and they are now bringing

a Vote on Account, What  for?
Political purpose?....
(Interruptions)

SHRI JYOTIRMOY BOSU: In
nine States elections are going to be
conducted.

(Interruptions) **

MR. SPEAKER: Nothing should be
recorded without my permission.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): Sir, I rise to pre-
sent the interim Budget for the year
1980-81.

2. The massive mandate that our
Party has received from the people
of India is clearly a mandate to pur-
Sue with renmewed vigour various
programmes for social and economic
development initiated by us before
1977 but which were disrupted during
the thirty-three months of the Janata-
Lok Dal rule. Instead of building
further the strong and resilient eco-
nomy which we had left behing in
1977, they have allowed it to drift,
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through inaction and mismanage-
ment, into stagnation. Our commit--
ment to repair this damage, to work
tirelessly for rapid economic deve-
lopment, for removal of poverty and
social inequalities and for the imple-
mentation of the 20-point programme
is firm and irrevocable. However,
the state of the economy that we have
inherited from the Janata-Lok Dal
rule of thirty-three months ig such
that we shall need some more time to
assess the damag_ suffered by the
economy gnd to evolve a co:erent me-
dium-term strategy or revival and
restoration of its health. This, of
course, does not mean that we will
not take effective steps to deal with
the pressing short-term problemg until
such a consistent medium-term stra-
tegy has been evolved. Later in my
speech, I shall outline briefly the
various steps which our Government
has taken in the last eight weeks to
restore a measure of confidence and
stability to the economy. Clearly,
there is need to adopt many other
measures to -get our country moving
again along the cherished path set
out by Gandhiji and Jawaharlal Neh-
ru. For the outline of such an
infegrated approach, I plead with the
House to wait until I come forward
with the regular Budged for 1980-81
in a few weeks.

3. The interim Budget and the De-
mands for Grants being made avail-
able to Honourabl, Members reflect
by anq large the continuation of on
going expenditure sanctioned earlier
and certain minimum unavoidable
changes. They do not reflect adequa-
tely the present Government's poli-
cies and programmes because since
we took office we have not had enough
time to formulate these, We feel
that the Plan framed by the previous
Government is inadequate to fuifil
the policles gnd programmes set out
by us in our election manifesto and
on the basis of which we have re-
ceived a massive mandate. We have
therefore to wait till the priorities

**Not recorded.
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and plan outlay for 1980-81 are fina-
lised by the Planning Commission to
be appointed. I shall come to the
House again with a comprehensive
programme when these decisions have
been takeEn,

4, In the current year the economic
situation has deteriorated greatly.
‘The year 1979-80 1s likely to record a
decline of 1 t5 2 per cent in Gross
National Product. Agricultural pro-
duction is expected to show , decline
of something like 6 per cent and
industrial ptroduction will be stag-
nant if not marginally lower than
last year. The growth in keyv sectors
Iike power, coal, stedl, cement and
fertilizers will be wholly inadequate
to mneet the meeds of z growing eco-
nomy. Prices have risen by about
20 per cent in the course of the cur-
rent financial year. In particular,
prices of some of thp items of com-
mon consumption such as sugar, gur
and khandsari, potatoes, onions and
edible oils have recorded very sharp
increases. This pressure on prices is
as much due to domestic supply con-
straints as to the large budget defi-
cit. The trade gap is going to be
vastly larger because of the increase
in prices of imports like petroleum
ang petroleum products and because
of the larger imports of commodities
like steel, cement due to poor domes-
tic production. Oun the other hand,
exports have not grown adequately
because of lack of a clear policy.

5. It will be easy to make the
drought in the last kharif season an
excuse for the deterioration in the
economic situation in 1979-80. Jt is
true that the drought was serious in
large parts of the country in the cur-
rent season but one would have
thought that the new agricultural
strategy initiated by our party in the
late 1960s could have enabled Gov-
ernmen to minimise the impact of the
fluctuations in weather conditions.
Had power production been higher
and had arrangements for supply-
Ing seeds, fertilizers, diesel etc, been
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more effective, it would have been
possible to insulate the economy to &
mwuch greater extent against the kind
of decline in production that has oc-
curred in the last kharif season. A
Government which takes credit, as
the Previous Janata Government
did, for the good performance in
1977-78 and 1978-79 merely under-
scoreg its dependence on good wea-
ther and its lack of effective policy
instruments. And when th, first test
came in the form of a drought, the
Government showed the bankruptey
of its policy ang failed miserably to
protect the common people. What
has comg to their rescue as well as to
that of the poor people of the country
has beep the procurement and public
distribution system that our party
had built up earlier and the larger
stocks of foodgrains that it had left
to them. W, must be thankful to the
previous Government for the small
mercy they had shown in not dis~
mantling the public distributicn sys-
tem completely.

6. The mismanagement of the eco~
nomy in the past three years can be
seen most vividly in the crisis situ-
ation which prevails in the infra-
structure sectors. Although large ad-
ditions to power generating capacity
have occurred year after year as a
result of the decisions taken by our
Party’s Government earlier, the abili-
1y to generate power from this addi-
tional cavacitv has beep verv poor.
Poor management, law and order pro-
blems, disturbed industrial relations
—all of which could have been set
right had Government shown the
necessary determination and imagi-
nation—have come in the way of
higher production. Coal production
has remained virtually stagnant for
the last four years. Railways on the
other hand have been carrying a con-
tinuously declining volume of traffic.
We have had to witness the unedify-
ing spectacle of thg Power authorities
blaming the Railways and Coal au-
thorities for their deficiencies and
these in turn blaming ‘the Power
authorities and each other for their
failures. This dismal record” hes
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only to be compared with the perfor-
mance in the earlier years to realisc
what an effective policy can achieve.

7. 1 have referred to the develop-
ments in the past three years not
with a view to apportion blame or
trade accusations but merely to
highlight the historica] setting in
which our current problems have to
be viewed. 'This is clearly not the
time for indulging in mutual reerimi-
nations, The real challenge is to
evolve a viable national consensus for
solving the formidable problems now
facing the country. In this vital
national task, we seek the actjve
cooperation of all sections of this
House. I would like to take this op-
portunity to share with the House the
manner in which we are tackling the
present grave economic crisis, Since
we assumed office, systematic efforts
are being made to improve the func-
tioning of vital infrastructure sectors
such as coal, power, ports and Rail-
ways. A Cabinet Committee on In-
dustrial infrastructure has been able
to identify some short term solutions
designed to improve the working of
these vital sectors. Arrangements for
supply of coal to thermal power plants
have been streamlined and these are
beginning to show positive results.
Efforts are being made to improve the
capacity utilisation of thermal plants
s0 as to neutralise to the maximum
extent the shortfall in the generation
of hydro power. The Railways are
gearing themselves to caryying out
their tasks with greater speed and
efficiency. I am confident that the
measures which we have taken will
have a favourable imffact on the
growth of industrial production, on
the utilisation of available capacities
and in moderating pressure on prices.

8. Apart from the functioning of in-
fratrsucture sectors, Government has
been greatly worried about the pres-
gure on prices. We have inherited
a highly explosive inflationary eco-
nomy. Despite several handicaps,
vigorous efforts are now being made
1o augment supplies of essential com-
modities like vegetable oils, kerasene
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and diesel and to ensure their equit-
able distribution. Through a more.
effective functioning of public distri-
bution system and systematic efforts
to curb hoarding and black-market
ing, we are trying to contain the
pressure on prices of commodities
which are in short supply. A medium
term strategy is being evolved to

encourage higher production of con-

sumer goods like sugar, cement, paper,

etc. In the background of world wide
inflationary pressures, our task of

stablising domestic priceg at a rea-

sonable level is no doubt far from

easy. However, Government is deter-

mined to use all available instruments

to moderate pressure on prices of es-

sential commoditieg Fiscal and

monetary policies will be so designed

as to assist in control of inflation

without affecting essential investments

in key sectors of the economy.

9. While in the limited time that
we have had at our disposal since we
assumed office our attention has of
necessity been focussed largely on
pressing immediate problems, we are
beginning to evolve a comprehensive
integrated strategy for achieving our
cherished social and economic objec-
tives. Since the bulk of Indian popu-
lation lives in rural areas, develop-
ment of agriculture and allied activi-
ties must receive high priority in our
plans for social and economic trans-
formation of our economy. It was in
pursuit of this objective that our
Party’s election manifesto in 1977 had
committed us to the early establish-
ment of an Agricultural Development
Bank as an apex institution for meet-
ing the credit needs of our farmers.
I am glad to report to the House that
the Reserve Bank of India is now
actively engaged in drafting the legis-
lation of the proposed National Bank
for Rural Development. It was again
our Government which in February
1977 had set for the public sector
banks a minimum target of 33.83 per
cent of total advances going to the
hitherto neglected sectors of agricul-
ture, village and small industries.
Barlier this month, I have reviewed
with the Chairmen of public sacior

i
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banks the performance of the banking
system in achieving this target as well
as the role that the banking system
can play in accelerating the imple-
mentation of the 20-point programme.
1 am glad to report that public sector
baenks have agreed to accept the obli-
gation of raising the share of priority
gectors in their total lending to 40
per cent in the next five years. This
will greatly help in strengthening the
produstive base of rural India, In
meeting the credit needs of rural
areas, priority attention will be given
to requirements of small and marginal
farmers and landless labourers.

Revised estimates for 1979-80

10. I now turn to a brief explana-
tion of the Revised estimates for
1979-80,

11. A deficit of Rs. 1382 crores was
estimated in the Budget for 1979-80.
Certain decisions taken by the pre-
vious Government and other post-
budget developments+have severely
affected the budgetary position of the
Centre in the current year. As the
Honourable Members are aware, sup-
plementary demands involving addi-
tional expenditure of Rs 1300 crores
had to be presented in the last session
of Parliament. I will, therefore not
like to take the time of the House by
dwelling at length on the various
jitems of additional expenditure, I
shall confine myself now only to cer-
tain major areas of increases.

12. Expenditure on food subsidy in
the current year will be Rs. 600 crores
i.e. Rs. 40 crores more than the Budget
estimate of Rs. 560 crores mainly due
to increase in the procurement prices
of wheat and paddy.

18, Owing to increase in the cost
of imported fertilizers, increased
volume of fertilizer imports and
higher handling costs, the subsidy on
imported fertilizers will be Rs, 176
crores more than the Budget estimate
of Rs. 144 crores. Simflarly, due to
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higher cost of production, the subsidy
on indigenous fertilizers will be
Rs. 19 crores more than the Budget
estimate of Rs. 304 crores.

14, The provision fer export sub-
sidies including loss on sugar exports
will be Rs. 31 crores more thap the
Budget estimate of Rs, 332 crores,

15. Defence expenditure in the cur-
rent year is estimated at Rs. 3273
crores against the Budget provision
of Rs. 3050 crores,

16, Non-Plan assistance to State
Governments had to be stepped up in
the current year by Rs. 120 crores to
enable them to meet the expenditure
on relief for natural calamities and
drought. Loang to State Governments
against net collections of small savings
will also be Rs. 225 crores more than
the Budget estimate of Rs. 400 crores.

17. Other post budget developments
include supply of foodgrains to
Bangladesh involving an expenditure
of Rs 29 crores, and ‘on account’ pay-
ment of Rs. 30 crores to State Govern-
ments in connection with the General
Elections to Lok Sabha. Besides, the
decisions taken in March 1979 for
liberalisation of dcarness allowance
formula and pensionary benefits have
also added (o the expenditure of
various Government departments, in-
cluding Defence, Railwayg and Posts
and Telegraphs.

18. So far as Plan expenditure is
concerned, it js a matter of regret
that the implementation of many of
the Central Plan schemes has not been
satisfactorv  Consequently, the bud-
getary suppoii for Central Plan is
estimated to be less by as much as
Rs 332 crores, However, the provi-
sion for ‘food for work’ programme
has been stepped up by Rs. 300 crores
during the course of the year as a
small provision of only Rs. 50 crores
had been made for this programme:
initially, and consequently, the net
shortfall in the Central Plan expendi-
ture will be Rs. 32 crores,
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19. The Central assigtance for States’
and Union Territories’ Plans had to
be stepped up by Rs, 194 croreg dur-
ing the current year, Of thig increase,
Bs, 125 crores is by way of advance
Plan assistance to States affected by
drought.

20, Coming to receipts, owing to
poor performance of the economy and
the general decline in economic
growth, the revenues of Central Gov-
ernment from corporation tax in the
gurrent year are expected to register
a sharp decline of Rs. 150 crores com-~
pared to the Budget estimate of Rs.
1530 crores; The revenues from
Union excise duties have also been
adversely affected largely by the deci-
sion of the previous Government to
withdraw excise duty on coal and re-
duce the duties on petroleum pro-
ducts. The excise duties are estimateg
to register a shortfall of Rs 183
crores in the current year compared
to the Budget estimate of Rs 6008
crores. However, collections of in-
come-tax and receipts from customs
duties are expected to yield Rs. 498
crores more than the Budget estimate
of Rs. 3636 crores, Centre’s share of
net tax revenue is now estimated to
be Rs. 189 croreg more than the Bud-
get estimate of Rs. 8020 crores.

21, The near collapse of infrastruc-
ture and the adverse economic factors
have geverely affected the working of
various public sector undertakings.
Consequently, not only their profita-
bility has been eroded, but their capa-
city to meet their repayment and in-
terest ohligations to Government has
also been undermined A shortfall of
nearly Rs. 260 crores on this account
is anticipated in the current year

22. The slow pace of disbursements
in certain externally aided projects
and delay in getting reimbursement
for the Kudremukh Project from the
Tranian authorities are likely to result
in a shortfall of Rs. 219 crores in net
external aid during the current year.

28. The incresse in prices of im-
ported crude and petroleum products
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has also led to erosion of the receipts
and deposits with Government relat-
ing to oil products of over Rs, 308
crores,

24. These deteriorations in non-tax
receipts have, however, been partially
offset by a larger market borrowing
of Rs. 111 crores over the Budget esti-
mate of Rs. 1850 crores and estimated
higher small savings collectiong of
Rs. 925 crores as against the Budget
estimate of Rs. 650 crores,

25. Taking these and other varia-
tions into account, the budgetary
deficit in the current year is estimated
at about Rs. 2700 crores. (Interrup-
tions) That is your legacy.

Budget estimates for 1980-81

26. 1 shall now say a few waerds
about the interim Budget for 1980-81.

27. In the Budget for 1980-81 which
is now being presented for purposes
of ‘vote on account’, budgetary sup-
port for Central Plan is placed at
Rs. 4300 crores. Government is con-
sidering revamping of the present
scheme of ‘food for work’ to make it
a more potent instrument of employ-
ment generation For the present,
therefore, a provision of only Rs. 70
crores is being made in the Budget
for the existing scheme Taking this
also into account, budgetary support
for Central Plan will be Rs, 4570
crores against the Budget estimate of
Rs. 4411 crores for 1979-80.

98 Extra budgetary resources for
the Central Plan are estimated at
Rs. 2003 crores next year as againsi
Rs. 1604 crores in the current year’s
Budget. The total Central Plan out-
lay for next year is thus placed at
Rs, 6578 crores as compared to
Rs. 6015 crores in the current year’s
Budget.

29. Central assistance for States’ and
Union Territories’ Plans, including
the schemes of the Rural Electrifica-
tion Corporation and assistance under
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‘Income Adjusted Total Population’
formule, is placed at Rs. 2823 crores
as against Rs. 2697 crores in the
Budget for 1878-80, The Planning
Commission has in consultation with
the representatives of State Govern-
ments and Union Territories settled
the outlays for their Annual Plans for
1980-81, A reasonable set-up in the
outlays has been provided so that the
tempo of development may be main-
tained. The States have assured the
Planning Commission that they will
keep the resources at the assessed
lev#l and adhere to the commitments
made by them to mobilise additional
resources to finalise these outlays.

30. Provision for food subsidy in
1980-81 is Rs. 600 crores, i.e, at the
same level as in the Revised estimate
for the current year, Pending a
clearer picture of the volume of im-
ports needed to supplement domestic
production, subsidy on imported and
indigenous fertilizers next year is
placed at Rs. 600 crores.

31. Defence expenditure is estimat-
ed at Rs. 3300 crores at this stage
against Rs. 3273 crores in the current
year.

32, Provisions for other non-Plan
expenditure have been made keeping
in view the neeq for utmost economy.

33. The Centre’s share of tax reve-
nues at existing rates of taxation 1s
estimated at Rs. 8725 crores next year,
as against Rs. 8219 crores in the
Revised estimate for the current year.

33. The Centre’s share of tax reve-
ings are estimated at Rs, 2500 crores
against Rs. 1961 crores in the current
year. Small savings collections ore
estimated to fetch Rs. 1000 crores as
against Rs. 925 croreg in the current
vear, External assistance, net of
repayments, is estima‘ed at Rs. 1196
crores as against Rs. 918 crores in the
Reviged estimate of the current year.
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85. The total receipts of the Cent-
ral Government in 1980-81 are esti-
mated at Rs, 18980 crores. The
total expenditure in the next year
will be Rs. 20215 crores. Overall
budgetary gap at the existing rates of
taxation will thug be Rs. 1235 crores,
less than half of the last year's deficit.

36, I propose to introduce today a
Finance Bill which seeks ‘o continue
the existing rates of income-tax for
the financial year 1980-81. How-
ever, I have also three proposals of
a non-controversial mnature for the
amendment of the Income-tax Act.
it shall now briefly explain these pro-
posals.

37. Some State Governmenis have
set up statutory corporations fo1 the
promotion of socio-economic interests
of members of the Scheduleq Castes
and the Scheduled Tribes, I puapo<e
to exempt from income-iax the In-
come of ail statulory corporations or
bodies, associations or institutions
wholly financed by the Central or a
State Government, established for
promoting the interests uf the mem-
bers of the Scheduled Castes and the
Scheduied Tribes.

38. As the Hon’ble Members wre
aware, residents of Ladakh were
exempted from payment of income-
tax upto and including the assess-
ment year 15679-80 in respect of in-
come accruing or arising to them
from any source in that disirict or
outside India. I propose to continue
the tax exemption for a further pe-
riod of three years.

39. Under an existing provision,
awards for literary, scientific and
artistic work or atlainment institu-
ted by the Central Government or by
any State Government or approved
by the Central Government, are ex-
empt from income-tax. I propese to
extend this tax concession to appro-
ved awards for outstanding work in
alleviation of the distress of the poor,
the weak and the ailing. Hot'ble



289 Fingnee Bill

Members will be glad to know ' that
this provision wiil set at rest doubts
about the taxability of -the Nobel
Prize awarded to Mother Teresa in
recognition of her service to suffering
humanity.

40. There is no change in the rates
of customg and Central excise duties,
However, provision has been made in
the Finance Bill for the continuance
of the auxiliary duties of customs and
special duties of excise at the existing
rates for the year 1980-81.

I look forward to constructive sug-
gestions from the House for framjng
the regular budget for the year 1980-
81 a few weeks later.

FINANCE BILL*, 1980

THE MINISTER OF FINANCE
AND INDUSTRy (SIIRI R. VEN-
KATARAMAN): Sir, I beg to move
for leave to introduce a Bill to conti-
nue for the financial year 1980-81
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the existing rates of income-tax with

certain modifications, to provide for

certain exemptions from income-tax °
and to provide for the continuance of

the provisions reiating to auxiliary

duties of customs and special duties

of excise for the said- year.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to continue for the
financial year 1980-81 the existing
rates of income-tax with certain
modifications, to provide for certain
exemptiong from income-tax and
to provide for the continuance of
the special duties of excise for the
said year.”

The motion was adopted

SHRI R VENKATARAMAN: I
introduce ithe Bill.

17,30 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 12, 1980,Phelguna 22, 1901
(Saka).
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